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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 

ORIGINAL APPLICATION NO. 1277 OF 2024 

IN THE MATTER OF: 

Varun Gulati             …Applicant 

Versus 

CPCB & Ors.                      …Respondents 

REPLY ON BEHALF OF RESPONDENT NO. 6/ BSES 
YAMUNA POWER LTD. 

1. At the outset, it is humbly submitted that BSES Yamuna

Power Ltd./Respondent No. 6 (“Answering Respondent”) is a

proforma party as the Applicant has not sought any relief against the

Answering Respondent.  The Applicant has sought reliefs and

directions against the Respondent No.3/ Delhi Pollution Control

Committee (“DPCC”) for seeking closure of the illegally operating

units, which are arrayed as Respondents Nos. 7 to 42. The Applicant

has prayed for the following reliefs before this Hon’ble Tribunal: -

“a. Direct the Respondent No. 3 i.e. DPCC to ensure 
immediate closure of the respondent units no. 7-42 
operating in violation of the environmental rules & 
norms. 

b. Impose heavy Environmental Compensation on
Respondent Unit Nos. 7-42 as per Section 15 of the
National Green Tribunal Act, 2010.”

2. On 08.11.2024, this Hon’ble Tribunal was pleased to issue

Notice in the present Original Application and also constitute a

committee (“Joint Committee”) comprising the representatives of

the Member Secretary, Delhi Pollution Control Committee,

representatives of the Member Secretary, Central Pollution Control

Board (“CPCB”), Deputy Commissioner, Municipal Corporation of

1
256



Delhi (“MCD”) East and District Magistrate, North- East District 

Delhi. The Joint Committee was directed to visit the Gamri Village, 

East Delhi and to identify all such units that are illegally operating in 

the said area, especially Respondent Nos. 7 to 42 and to also take 

appropriate remedial action. The Joint Committee was further 

directed to submit factual and Action Taken Report before the 

Hon’ble Tribunal.   

3. The Applicant in the present Application has alleged that the 

Respondent Nos. 7 to 42 are running “Red Category” illegal 

factories/units which are operating in the non-conforming/ 

residential area of Gamri Village, East Delhi (“factories/ unit/ 

sites”), in blatant violation of the Environmental Laws and norms 

causing threat to the environment and public health. The Applicant 

has alleged that Respondent Nos. 7 to 42 are illegally engaged in the 

process involving metal surface treatment, pickling, nickel 

electroplating, power coating plants, glass melting furnace, heat 

treatment using cyanide bath, phosphating or finishing and 

anodizing, enameling/ galvanizing and fabric dyeing.  

4.  In due compliance of the directions contained in the Order 

dated 08.11.2024 passed by this Hon’ble Tribunal, the Joint 

Committee constituted by this Hon’ble Tribunal along with the 

officials of MCD, the Answering Respondent, Delhi Jal Board 

(“DJB”) and the Delhi Police visited the factories/ units of the 

Respondent Nos. 7 to 42 situated in Gamri Village, East Delhi on 

01.01.2025, 02.01.2025, 04.01.2025, 06.01.2025, 11.02.2025 and 

14.02.2025 to inspect the said factories/ units. In terms of the 

Inspection Report filed on 21.02.2025 before this Hon’ble Tribunal:   

(a) Units of Respondent Nos. 7, 9, 11, 12, 15, 16, 18, 20, 23, 25 

26, 31 to 33 were found to be vacant during the inspection. No 

industrial activity was observed at the said units and hence no 

action was warranted against them. 

2
257



(b) Residents were found to be residing in the units of Respondent 

Nos. 10, 13, 14, 21, 22, 24, 27, 29, 30, 34, 38 at the time of 

inspection. No industrial activity was observed at the said 

units and hence no action was warranted against them.  

(c) Construction activities were being carried out at the unit of 

Respondent No. 28 at the time of inspection. No industrial 

activity was observed and hence no action was warranted 

against them.  

(d) On 02.01.2025, unit of Respondent No. 17 was found to be 

locked during the inspection, however a bhatti was visible 

from outside the locked gate on the ground floor of the said 

unit. Consequently, the MCD issued a Show Cause Notice 

regarding sealing of the said unit. A follow-up inspection on 

06.01.2025 revealed that the injection moulding machines, 

and other machineries were present in a locked room on the 

first floor. Based on these findings, MCD proceeded to seal 

the premises of Respondent No. 17.  

(e) On 01.01.2025, the units of Respondent No. 19, 35 to 37, 41 

to 42 were inspected and found locked. Consequently, MCD 

issued Show Cause Notices for sealing the said units. Upon 

re-inspection on 04.01.2025 and 14.02.2025, the said premises 

were found to be vacant, and no industrial activity was 

observed.  

(f) Residents were found to be residing in the unit of Respondent 

No. 39 during the inspection on 04.01.2025. No industrial 

activity was observed at the said unit. However, MCD issued 

Show Cause Notice to the residents of the said unit. 

(g) During the inspection on 14.02.2025, acid pickling tanks were 

found at the unit of Respondent No. 40. As a result, MCD 

sealed the unit of Respondent No. 40. 

(h) Address of Respondent No. 8 was not traceable. 
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(i) Apart from the units of Respondent Nos. 7 to 42, the Joint 

Committee also inspected three additional sites, where the 

presence of chimneys, bhattis, machines and traces of colored 

effluent in drains were found.  

5. It is humbly submitted that the Joint Committee has also 

submitted the following recommendations before this Hon’ble 

Tribunal:-  

“I. MCD may take appropriate remedial action against the 
units mentioned in Para 2(ii). 

II. Strict periodical vigilance of the area may be carried 
out by the MCD to identify and stop the illegal 
industrial activities. 

III. Campaign may be initiated by MCD, District 
Administration to sensitize the public regarding 
information on illegal industrial activities. 

IV. Environmental compensation may be levied by DPCC 
on the illegal operating industries.”  

 
6. On 24.02.2025, this Hon’ble Tribunal was pleased to direct 

the Applicant to implead the Commissioner of Police, Police 

Headquarters, New Delhi as a Respondent as the Government of 

NCT of Delhi, DPCC and the MCD submitted that adequate police 

force is not provided to ascertain the status of units found locked.  

This Hon’ble Tribunal was further pleased to direct as under:   

“8. Thus, we are of the view that the concerned authorities 
should carry out a surprise inspection of the concerned 
areas to find out such illegally operating units and take 
action against them at regular intervals.” 

 
7. Consequently, on 07.04.2025, 16.04.2025, 25.04.2025 and 

29.04.2025, the Joint Committee along with the Answering 

Respondent again inspected some of the units of the Respondents and 

other premises in the Gamri and Ghonda Village. The following 

actions were taken during the Inspection conducted on the said dates: 

-   
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

Date of Inspection: 07.04.2025 

1.  Anand Kumar 

(Owner) 

House No. 813, G/F 

Bholanath Gali, 

Village Ghonda, 

Delhi 

13 The premises was found 

to be used for residential 

purposes, and no 

polluting activity was 

observed. 

No action 

taken 

2.  Praveen Kumar 

(Tenant)  

House No. 813, G/F 

Bholanath Gali, 

Village Ghonda, 

Delhi 

14 The premises was found 

to be used for residential 

purposes, and no 

polluting activity was 

observed. 

No action 

taken 

3.  Sagar (Owner) 

655/A, Kh. No.-8, 

Main Gamri Road, 

Ghonda Village, 

Delhi-110053. 

16 No industrial activity 

was observed at the 

premises, with both the 

ground floor and first 

floor found vacant, 

while the second floor 

was being used for 

residential purposes.  

No action 

taken 

4.  Naved (Tenant) 

Sh. Anand (Owner) 

House No. V-1, Kh. 

No. 115, Bholanath 

Gali, Village Ghonda, 

Delhi 

18 The ground floor of the 

premises was open and 

vacant, while the first 

and second floors were 

locked. 

As per the MCD 

official, the premises 

No action 

taken 
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

were found vacant even 

during the earlier 

inspection.   

5.  Rajendra Bhati 

(Owner) 

House No. 104, 

Khumra Mohalla, 

Ghonda Village, 

Delhi 

35 No industrial activity 

was found on the 

premises and premises 

were found vacant. 

No action 

taken 

6.  Kaluram s/o 

Chhotelal 

(Owner) 

House No. V-107, 

Khumra Mohalla. 

Ghonda Village, 

Delhi 

41 The unit was found to be 

non-operational, with 

no machinery running 

on the ground floor; 

however, some traces of 

a Bhatti were observed 

inside one of the 

compartments. On the 

first floor, a powder 

coating chamber, a 

heating oven, and one 

compressor were found, 

along with a stock of 

coloured bangles and 

other raw materials. 

The unit 

was sealed 

by MCD 

officials in 

the 

presence of 

the Joint 

Team. 

 

 

7.  [●] Near Pole No. 

108 / H. No. 665, 

Adjacent to Kh No. 

831/3, G/F, 

NA The unit was found 

locked, and the premises 

could not be inspected. 

Local enquiry revealed 

MCD was 

to serve 

notice after 

the due 
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

Bholanath Gali, 

Ghonda Village, 

Delhi. 

that Electroplating 

activity takes place 

inside premises. The 

electricity meter 

connection had been 

removed or 

disconnected, raising 

suspicions of possibility 

of theft of electricity.  

approval of 

the 

competent 

authority.  

 

8.  Smt. Daya Wati 

House No. 563, Shop 

No. 4, Ambedkar 

Basti, Village 

Ghonda, Delhi 

NA No industrial activity 

was found on the 

premises and premises 

were found vacant. 

No action 

taken 

9.  Joginder S/o Late 

Chamanlal 

House No. 563, 

Khumra Mohalla, 

Ghonda Village, 

Delhi 

NA No industrial activity 

was found on the 

premises and premises 

were found vacant. 

No action 

taken 

Date of Inspection: 16.04.2025 

10.  Gajender Choudhary 

House No. 127, Gali 

No. 1, Village Gamri, 

Delhi 

NA The Unit was found 

operational and engaged 

in the activity of making 

hangers using metal 

wire, without obtaining 

any license from the 

regulating body. No 

The MCD  

to take 

necessary 

actions as 

per Rules. 
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

polluting activity was 

observed on the 

premises.  

11.  Sourabh 

S/o Harmesh, House 

No. 167, D-14/211, 

Kh. No. 329, Gali No. 

14, Gamri Extension, 

Bhajanpura, Delhi 

  

NA Raw materials (pipes) 

were visible from 

outside the premises. 

The premises were 

being used as godown 

for storing aluminum 

hardware products.  

As per the MCD 

officials, a prior notice 

had already been issued, 

and during a follow-up 

inspection, the premises 

were found locked. 

However, during the 

inspection conducted on 

16.04.2025, the 

premises was found to 

be operating as a 

godown without 

obtaining the necessary 

license from MCD.   

The unit 

was sealed 

by MCD 

officials in 

the 

presence of 

the Joint 

Team. 

 

12.  Jaiveer Singh 

B-429, Bhajanpura, 

Kh. No. 334, Gali No. 

22, Delhi 

NA Unit found operating in 

the activity of stitching 

garments and bags on 

ground, 1st and 2nd 

MCD 

Official to 

take 

8
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

floors, without license 

from MCD. No 

polluting activity found 

in the premises.  

necessary 

action. 

Date of Inspection: 25.04.2025 

13.  Ranveer 

House No. 136A, 

Gali No. 2, Gamri 

Village, Delhi (As per 

electricity meter: 

House No. 133, 

Gamri Village) 

NA Unit found operating in 

light engineering work 

for metal surface 

finishing and no 

polluting activity was 

observed. No license 

from MCD. 

No action 

taken 

14.  M/s Gupta Printer 

and Packers, 

Proprietor Mohit 

Singh 

House No. 110A, 

Gali No. 2, Gamri 

Village, Delhi 

NA Unit found operating in 

the activity of stitching 

of bags and printing.  

Since printing activity is 

hazardous activity, 

MCD officials were 

asked to take 

appropriate action 

against the unit.  

Unit owner 

was 

directed to 

close the 

printing 

activity 

with 

immediate 

effect. 

15.  Gajender Choudhary 

House No. 127, Gali 

No. 1, Village Gamri, 

Delhi 

 

NA The site was also 

inspected on 

16.04.2025. Upon 

reinspection on 

25.04.2025, the Unit 

was found operational 

and engaged in the 
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

activity of making paper 

plates and cups, without 

obtaining any license 

from the regulating 

body. No traces of acid 

or acidic substances 

were observed in the 

drainage exiting the 

premises.  

However, 4-5 

individuals present 

inside the premises 

obstructed the 

inspection and forcibly 

removed the officials of 

the Inspecting team 

outside the premises. As 

a result, the inspection 

could not be completed.  

Date of Inspection: 29.04.2025 

16.  Rahul (Owner) 

S/o Shokeen, D-165, 

Gali No. 6, Kh. No. 

328, Gamri 

Extension, Delhi 

110053 

7 and 9 The premises was found 

vacant during joint 

inspection. No 

industrial activity was 

observed in the 

premises. However, 

some enclosures inside 

the premises were seen 

No action 

taken 

10
265



S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

being used for 

residential purpose.  

17.  Sanjay (Owner) / 

Sushil (Tenant)  

House No. F 30, G/F, 

Gali No. 2, Village 

Gamri, Delhi 110053 

[●] The premises was found 

non-operational. 

Machinery relating to 

injection moulding 

activity and 

manufacturing of toys 

using waste plastic was 

found. Activity of unit is 

categorized under the 

Orange category as per 

DPCC categorization. 

MCD to 

take 

necessary 

action 

18.  Om Sain, 

G/F, F/F, H. No. 132, 

Choudhary Jagram 

Chowk, Village, 

Delhi-110053. 

[●] No industrial activity 

was observed at the 

premises, with both the 

ground floor and first 

floor found vacant.  

No action 

taken 

19.  Isha 

D/o Ranveer / 

Satbeer (Owner) 

136 – A/1, F.F. Kh 

No. 245, Gali No, 2, 

Gamri, Delhi - 

110053 

[●] The unit was found 

locked. 

The Joint Inspection 

team found that the 

owner/ tenant was 

engaged in the activity 

of electroplating. 

Chemicals relating to 

plating activity were 

found inside the premise 

The first 

floor of the 

premises 

was sealed 

by MCD 

officials in 

presence of 

Joint 

Inspection 

Team 
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S. 

No. 

Name of the 

owner/occupier and 

address of premises 

Respon

dent 

No. 

Observations made 

during joint 

inspection 

Action 

taken/ 

Remarks 

and acid tank was also 

found filled. This 

suggested that unit is in 

working condition. 

During sealing of 

premise, local persons 

started an agitation.   

20.  Ankur (Owner) 

House No. 129, 1st 

Floor, Gali No. 1, 

Gamri village, Delhi  

110053 

29 The premise was being 

used for residential 

purposes. No industrial 

activity was being 

undertaken at the 

premises 

No action 

taken 

21.  Gajendra Choudhary 

(Owner) 

1st to 4th floor, H. No. 

127, Gali No. 1, 

Village Gamri, Delhi 

110053 

41 The Joint Inspection 

Team found that the 1st 

floor of the premises is 

being used for some 

activity relating paper 

plate/ cup making. 

2nd and 4th floor of the 

premises were found 

vacant. 3rd floor of the 

premises was being 

used for residential 

purposes.  

MCD to 

take 

necessary 

action. 
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Copies of the Joint Inspection Reports dated 07.04.2025, 

16.04.2025, 25.04.2025 and 29.04.2025 are annexed hereto and 

marked as Annexure R6/1 (Colly). 

8. In the present context, it is respectfully submitted that in the 

Gamri and Ghonda Village area: - 

(a) The Answering Respondent has sanctioned 19,793 number of 

electricity connections in the Gamri and Ghonda Village area. 

(b) There is rampant theft of electricity occurring in the Gamri 

and Ghonda Village, wherein approximately 14.19 MU of 

electricity supplied by the Answering Respondent is lost on 

account of the Aggregate Technical and Commercial Losses 

(AT & C losses). This loss is mainly attributable to the rampant 

theft of electricity in the said area. 

(c) The rampant theft of electricity in an area where the 

Answering Respondent has already issued domestic 

connections suggests that the occupants and users of 

electricity connections are indulging in theft of electricity for 

undertaking unlawful industrial activities. The gravity and 

extent of the rampant violation of the law is evident from the 

following data which establishes that even though the load 

requirement in the area is considerably less than the capacity 

of Answering Respondent’s electricity distribution network, 

however, there is a considerable percentage of loss of 

electricity i.e., electricity consumed but not billed/ recovered 

by the Answering Respondent. 

(d) The Answering Respondent has suffered an estimated annual 

loss of Rs. 11,05,00,000/- Crores in the FY 2024-2025, solely 

due to theft of electricity in the Gamri and Ghonda Village. 

The breakup of the loss is mentioned as below: 

13
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Sl. 

No. 

Substation Total 

Consumer 

Count 

MU 

Loss 

(MU) 

Loss Amount   

(Rs.) 

1.  D BLOCK 

BHAJANPURA:K 

3,888 1.53 1,19,00,000 

2.  GAMRI 

VILLAGE:PL 

1,915 1.92 1,50,00,000 

3.  GAMRI KIOSK:K 1,653 1.55 1,21,00,000 

4.  PRIMARY 

SCHOOL 

GAUTAM 

VIHAR:PL 

2,790 0.72 56,00,000 

5.  GAUTAM 

VIHAR KIOSK:K 

 

3,588 1.17 91,00,000 

6.  JAI 

PRAKASH  NO-

1:PL 

1,268 0.56 43,00,000 

7.  AMBEDKAR 

BASTI 

GHONDA:PL 

1,637 0.95 74,00,000 

8.  TIKONA PARK 

GAMRI:PL 

676 2.27 1,77,00,000 

9.  D-BLOCK 

GAMRI 

EXTENSION 

1,235 1.83 1,42,00,000 

10.  GAMRI ROAD 

PUMP 

HOUSE:PL 

1,143 1.70 1,32,00,000 

 TOTAL 19,793 14.19 11,05,00,000 

14
269



[Please note: * the average Power purchase cost of Rs 5.27/ unit and 

Distribution Cost of Rs 2.52/ unit is provisional for FY 2024-25, 

subject to verification of Power Purchase bills by Delhi SLDC and 

Audit of Books of Accounts for FY 2024-25]. 

9. It is respectfully submitted that the Answering Respondent in 

due compliance with the provisions of Electricity Act, 2003 

(“Electricity Act”) and Rules and Regulations framed thereunder 

including the Delhi Electricity Regulatory Commission (Supply 

Code and Performance Standards) Regulations, 2017 (“DERC 

Supply Code, 2017”) and the directions by the Hon’ble Delhi 

Electricity Regulatory Commission (“Hon’ble Delhi Commission”)  

has taken various steps to mitigate the rampant theft of electricity in 

the subject area. The Answering Respondent’s Enforcement Teams 

have conducted regular inspections and raids with the assistance of 

the Delhi Police. However, in some cases, the Answering 

Respondent’s requests for deployment of an adequate police force 

have not been accepted by the Delhi Police. The Answering 

Respondent’s officials including the Enforcement Team face 

consistent threat of physical harm and injury and also intimidation 

from unscrupulous individuals. The Answering Respondent’s 

Inspection teams are routinely obstructed by the local miscreants 

during Answering Respondent’s efforts to detect and act against the 

electricity theft by the residents of the Ghonda and Gamri Village. 

The owners and local residents often resort to aggressive tactics to 

prevent inspections of the premises suspected of being involved in 

electricity theft. During routine site visits and inspections conducted 

by the Answering Respondent, residents of the Gamri and Ghonda 

Village, often accompanied by associated goons, resort to 

misbehavior, verbal abuse and even physical manhandling of the 

officials of the Answering Respondent. On several occasions, the 

officials have been subjected to direct threats, including warning of 
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being falsely implicated in criminal cases, such as fabricated 

allegations of molestation, should they attempt to proceed with the 

inspection or enforcement action. The local residents have also 

lodged false FIRs against the Officials of the Answering Respondent, 

evidently as a means to obstruct lawful inspection and enforcement 

actions. In particular, FIR Nos. 98/2025 and 99/2025 dated 

18.02.2025 registered at Police Station Bhajanpura, Delhi – 110053 

establish the hostile and threatening environment created by the 

residents. These deliberate disruptions severely hamper enforcement 

activities aimed at curbing theft of electricity. Copies of the FIR Nos. 

98/2025 and 99/2025 dated 18.02.2025 registered at Police Station 

Bhajanpura, Delhi are annexed hereto and marked as Annexure 

R6/2 (Colly). It is respectfully submitted that since the year 2019, 

the Answering Respondent has filed approximately 434 number of 

FIRs to the Police in respect of theft of electricity in New Usmanpur, 

Bhajanpura and Jafrabad villages. A brief summary of the FIRs filed 

by the Answering Respondent is annexed hereto and marked as 

Annexure R6/3.  Copy of some of the complaints filed by the 

Answering Respondent with concerned Police Station of the Delhi 

Police are annexed hereto and marked as Annexure R6/4.  

10. Consequently, the Answering Respondent has been compelled 

to file multiple complaints with the authorities concerned. Several 

FIRs have also been lodged against the individuals involved in theft 

of electricity. The enforcement activities undertaken by the 

Answering Respondent in the Gamri and Ghonda Village areas 

during the Financial Years 2023-24, 2024-25 & till date are 

mentioned below herein: 

(i) Total Enforcement cases booked: 

Sr. 

No. 

Financial 

Year 

Number of 

cases booked 

Load (KW) 

1.  2023-24 40 88.633 
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2.  2024-25 27 87.511 

3.  2025-26 20 101.27 

4.  Total 87 277.414 

(ii) Total Raids conducted: 

Sr. 

No. 

Financial 

Year 

From P.S. 

Usmanpur 

From P.S. 

Bhajanpura 

From P.S. 

Jafrabad 

1.  2023-24 0 49 22 

2.  2024-25 42 46 32 

3.  2025-26 5 11 7 

4.  Total 47 106 61 

(iii) Total FIR/ Complaints lodged in the Police Station of the 

enforcement cases: 

Sr. 

No. 

Financial 

Year 

From P.S. 

Usmanpur 

From P.S. 

Bhajanpura 

From P.S. 

Jafrabad 

1.  2023-24 9 1 0 

2.  2024-25 17 0 1 

3.  2025-26 9 4 1 

4.  Total 35 5 2 

(iv) On 30.05.2025, the Enforcement Team of the Answering 

Respondent booked a case of direct theft for non-domestic use 

with a billing load of 59.520 KW at the property of 

Respondent No. 13 i.e. Anand Kumar situated at House No. 

A-32/2, North Ghonda, Main Road Gamri, Near Bholanath 

Gali, Ghonda, Delhi-53. The Enforcement Team of the 

Answering Respondent had also earlier booked other 

properties of Respondent No. 13 for theft of electricity, the 

details of which are mentioned below:  

Sr. 

No. 

Case Details Billing Load Net Due (In 

Rupees) 

1.  YM22022NE042 85.352 KW 1,39,55,906/- 
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User name: Anand 

S/o Sh. Bhoop 

Chand 

Address: V-405, 

F/F, S/F, Old No.-

450, KH No.-10, 

Bhola Nath, North 

Ghonda, Pole No.-

YVR-R-730, 

Delhi-110053 

2.  YM141222NE053 

User name: Anand 

S/o Sh. Bhoop 

Chand 

Address:  V-629, 

G/F, KH No.-52, 

Gali No. 5, Arvind 

Nagar, Ghonda, 

Delhi-11005 

17.008 KW 27,04,976/- 

 
Copies of the Bill of Supply for Electricity (Assessment 

of Direct Theft) issued to Respondent No. 13 are annexed 

hereto and marked as Annexure R6/5 (Colly). 

(v) On 06.06.2025, the Answering Respondent requested MCD to 

initiate action against the unauthorizedly running industries in 

the Village Ghonda. A copy of the Answering Respondent’s 

Letter dated 06.06.2025 is annexed hereto and marked as 

Annexure R6/6. 

It is however, submitted that despite these efforts, the theft of 

electricity persists in the Gamri and Ghonda Village, highlighting the 

urgent need for stricter enforcement measures to curb the theft of 
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electricity which is used for running illegal units.  Theft of electricity 

not only causes financial loss to the Answering Respondent but also 

results in endangering the safety and stability of the existing 

electricity distribution network. The unlawful interference by 

tapping into the Answering Respondent’s electricity distribution 

network also enhances the risk of electrical accidents. 

11. The Answering Respondent as a responsible corporate has 

always made sincere efforts to ensure due and prompt compliance 

with the directions issued by the Hon’ble Court, this Hon’ble 

Tribunal and the concerned statutory authorities such as MCD and 

DPCC. It is reiterated that disconnection of electricity supply to an 

offending premises is done solely based on the specific directions 

issued by the competent statutory authorities. In terms of the existing 

practice, the disconnection of electricity supply is done during the 

joint inspection conducted by the MCD/ DPCC, the DISCOMs 

(including the Answering Respondent), the Delhi Jal Board and the 

Delhi Police. It is humbly prayed that this Hon’ble Tribunal may be 

pleased to direct the MCD and the DPCC to schedule joint action 

against the offending premises wherein the electricity and water 

connections are disconnected, and the offending premises/ units are 

effectively sealed.   

12. Sanction of electricity supply to a premises and disconnection 

of the existing electricity connections is governed by the provisions 

of the Electricity Act, 2003 and Rules and Regulations framed 

thereunder including the DERC Supply Code, 2017 and the 

directions by the Hon’ble Delhi Commission. It is further 

respectfully submitted that: -  

(a)  The Answering Respondent is one of the three private 

electricity distribution utilities in the NCT of Delhi. The 

Answering Respondent undertakes its business of distribution 

and retail supply of electricity in Central and East Circles of 
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NCT of Delhi (Chandni Chowk, Darya Ganj, Dilshad Garden, 

Jhilmil, Karawal Nagar, Krishna Nagar, Laxmi Nagar, Mayur 

Vihar Ph 1 & 2, Vasundhara Enclave, Nandnagri, Pahar Ganj, 

Patel Nagar, Shankar Road and Yamuna Vihar).    

(b) In terms of Section 42 of the Electricity Act, the Distribution 

Licensee including the Answering Respondent is required to 

develop and maintain an efficient, coordinated and 

economical distribution system in its area of supply and to 

supply electricity in accordance with the provisions contained 

in the Electricity Act. 

 (c) In terms of Section 43 of the Electricity Act, an Applicant 

seeking electricity connection is required to submit an 

Application Form in the format as provided by the Hon’ble 

Delhi Commission and complete all technical and commercial 

formalities. Pursuant thereto, upon verification of the 

Application Form and completion of all other technical and 

commercial formalities by the Applicant, the Distribution 

Licensee sanctions supply of electricity premises. The format 

of the Application Form seeking New Connection and the 

details/disclosures/documents which must be submitted by an 

Applicant are also provided for by the Hon’ble Delhi 

Commission. 

(d) Section 50 of the Electricity Act provides for the concerned 

State Commission to provide a Supply Code to provide for 

recovery of electricity charges, intervals for billing of 

electricity charges, disconnection of supply of electricity for 

non-payment thereof, restoration of supply of electricity; 

measures for preventing tampering, distress or damage to 

electrical plant, or electrical line or meter, entry of 

Distribution Licensee or any person acting on his behalf for 

disconnecting supply and removing the meter; entry for 
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replacing, altering or maintaining electric lines or electrical 

plants or meter and such other matters. Accordingly, Hon’ble 

Delhi Commission has specified the DERC Supply Code, 

2017.  

Relevant extracts of the provisions of the Electricity 

Act, 2003 is annexed hereto and marked as Annexure R6/7. 

(e) In terms of the Regulation 11 of the DERC Supply Code, 

2017, an Applicant is required to submit an Application 

seeking new connection to the Distribution Licensee in the 

form notified in Orders passed by the Hon’ble Delhi 

Commission. On 15.04.2021, the Hon'ble Delhi Commission 

issued the “Schedule of Charges and the Procedure (Sixth 

Amendment) Order, 2021” (“DERC 6th Amendment Order”) 

wherein the Hon’ble Delhi Commission was pleased to 

provide an amended format of Application Form seeking new 

connection of electricity.  

(f) In terms of Regulation 50(7) read with Regulation 51(1)(iv) 

of the DERC Supply Code, 2017, the supply of electricity to a 

premises can be disconnected by the Distribution Licensee 

such as the Answering Respondent if a specific direction in 

this regard is issued by an order of a legal authority, competent 

to issue such a direction. Regulation 50 of the Supply Code is 

as under:-  

“50. Grounds for Disconnection: The Licensee shall 
not disconnect the supply of electricity to any 
consumer except on any one or more of the 
following grounds: - 

(1) If the consumer defaults in payment of the dues 
payable to the Licensee within the period 
stipulated in the notice. 

(2) If the consumer is found to have indulged in theft 
of electricity. 

(3) If the consumer refuses to allow a licensee or any 
person duly authorized by the licensee to enter 
his premises or land in pursuance of the 
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provisions of sub-section (1) or sub-section (2) 
of Section 163 of the Act. 

(4) If the Licensee is entitled to do so under an 
agreement with the consumer. 

(5) Failure of consumer to comply for taking 
effective steps for generating harmonics within 
permissible limits as per Regulation 8. 

(6) Failure of consumer to make meter accessible as 
per Regulation 31. 

(7) If the Licensee is mandated to do so by an order 
of a legal authority, competent to issue such a 
mandate. 

(8) If the supply of electricity to the consumer is 
liable to be disconnected as per any of the 
provisions of the Regulations.” 
    (Emphasis Supplied) 

 
Relevant extracts of the provisions of the Delhi 

Electricity Regulatory Commission (Supply Code and 

Performance Standards) Regulations, 2017 are annexed hereto 

and marked as Annexure R6/8. 

Relevant extracts of the Schedule of Charges and the 

Procedure (Sixth Amendment) Order, 2021 are annexed 

hereto and marked as Annexure R6/9. 

13. Necessary action in accordance with law against 

units/premises which are used in violation of the Master Plan for 

Delhi- 2021 (“MPD 2021”) and the Building Bye-laws framed by 

the Delhi Development Authority (“DDA”) is required to be taken 

by the Municipal Corporation of Delhi/Respondent No. 5 and the 

DPCC/ Respondent No. 3. MCD and the DPCC are the competent 

statutory authorities which are empowered and competent to 

determine as to whether any industrial unit is operating legally or 

illegally and what is the nature of the Industrial Activity. It is humbly 

submitted that:- 

(a) The Master Plan for Delhi-2021 is framed by the Delhi 

Development Authority and any modifications thereto are 

approved by the Central Government. In terms of Section 14 
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of the Delhi Development Act, 1957 (“DDA Act”), no person 

is permitted to use any land or building in a zone otherwise 

than in conformity with the Master Plan. Sections 7 and 8 of 

the DDA Act provides for preparation of Master Plan and 

respective Zonal Development Plans. The procedure and the 

date of operation of the plan including the mode of approval 

of the plans is provided in Sections 9, 10 and 11 of the DDA 

Act. In terms of Section 11 (a) of the DDA Act, modifications 

to the existing Master Plan/Zonal Development Plans can be 

made by the approval of the Central Government. The Scheme 

of the DDA Act provides that the Master Plan and the Zonal 

Development Plans are statutory in nature and contravention 

thereof is prohibited.  

(b) The issues relating to misuse of a property in contravention of 

the MPD 2021 and the Zonal Development Plans in respect of 

developed areas are to be dealt with under the Municipal 

Corporation of Delhi Act, 1957 (“MCD Act”). The MCD Act 

mandates that before any fresh construction or even before 

modification of an existing building so as to convert the usage, 

the Applicant has to take prior approval of the Commissioner, 

MCD. 

(c) There is specific embargo on any erection of buildings or any 

commencement of work without obtaining prior approval 

from the MCD. The Commissioner, MCD is inter alia 

mandated to reject any proposal if the same would contravene 

the provisions of any law. The process of seeking approval and 

other issues relating thereto are extensively dealt with under 

Chapter XVI of the DMC Act. (Reliance is placed upon 

Sections 331 to 337, 343, 344, 345, 345A and Section 347 of 

the DMC Act) 
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(d) If there is any misuse of the premises in contravention of MPD 

2021, the MCD is mandated to reject any proposal for 

construction/conversion. The MCD is further mandated to 

stop the ongoing construction/conversion and to seal/demolish 

the already constructed unauthorized construction.  

Relevant extracts of the Delhi Municipal Corporation 

Act, 1957 and the Delhi Development Act, 1957 are annexed 

hereto and marked as Annexure R6/10 and Annexure R6/11 

respectively.  

(e) The DPCC is required to ensure that the polluting activities, 

without consent to operate, are stopped by way of prohibitory 

order, prosecution and recovery of environmental 

compensation.  

14. In view of the above, it is humbly submitted that:  

(a) The Answering Respondent has no statutory authority or the 

wherewithal to identify and/ or certify as to whether a 

premises is being used in violation of the provisions of the 

laws (except the Electricity Act, 2003 and Rules and 

Regulations framed thereunder). 

(b) The Answering Respondent cannot be called upon to 

determine as to whether any industrial unit is operating legally 

or illegally. The Answering Respondent also does not have 

any statutory authority to either seal the unit or in any manner 

cause the illegally operations to cease. The Answering 

Respondent cannot be called upon to determine whether the 

industrial activity is situated in a “non-conforming” or a 

“conforming” area.  

(c) In the NCT of Delhi, the procedure formulated by the 

Monitoring Committee appointed by the Hon’ble Supreme 

Court of India for taking joint action against units which are 
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running in violation of the MPD 2021 or the Building Bye 

Laws is already in implementation, wherein:-  

(i) The MCD provides requisite details of the offending 

properties and the Schedule for the sealing of the 

illegally operating unit.   

(ii) A joint team comprising representatives of MCD, the 

DJB and DISCOM visit the premises for sealing of the 

premises, disconnection of electricity and water supply.  

(iii) A common template for compilation of data relating to 

disconnection of electricity and water connection has 

been prepared.  

15. In view of the practical difficulties faced by the various civic 

authorities in taking prompt action against the offending units, a 

procedure has been devised to redress and to provide a 

comprehensive solution. In the present context, it is noteworthy that: 

- 

(a) The minutes of meeting  issued on 17.09.2018 interalia record 

that in the meeting held on 13.09.2018 by the Monitoring 

Committee in the conference room of the Ld. Chief Secretary, 

Delhi Government, to discuss the implementation of the Order 

dated 24.08.2018 passed by the Hon’ble Supreme Court of 

India in WP (C) NO. 4677 of 1985 titled as “M.C. Mehta vs. 

Union of India & Ors”, it was interalia decided that:- 

“10. The Chief Secretary invited suggestions from the 
members of the committee and other participants in the 
meeting to ensure effective implementation of the order 
dated 07.05.2004 of Hon’ble Supreme Court. Based on 
the suggestions given by the members of the Committee 
and other participants and after detailed discussions, 
following decisions were taken:- 
(i) That, in Step -1, the Municipal Corporations will 

ensure that the industrial units under their 
respective jurisdiction out of the list of 21960 
industrial units (lists already sent to Municipal 
Corporations) who have been allotted alternate 
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industrial plots under the Relocation Scheme are 
closed, if they have not closed down operations. 
Sealing of premises, disconnection of electricity 
and water supply should be ensured wherever 
required. The process should be completed 
within 15 days.” 
 

  The Minutes also record that:- 

“8. Secretary (Power) and representatives of 
DISCOMS informed that they are unable to trace the 
premises in some cases where electricity supply is to be 
disconnected for want of complete address. After 
detailed discussion, it was decided that a joint team 
comprising of representative of concerned Municipal 
Corporation and DISCOM should visit the premises 
for disconnection of electricity supply.” 
 

  A copy of the minutes of meeting held on 13.09.2018 is 

annexed hereto and marked as Annexure R6/12. 

(b) The minutes of meeting issued on 24.09.2018 interalia record 

that in the meeting held under the chairmanship of Principal 

Secretary-cum-Commissioner (Industries), Government of 

NCT of Delhi on 20.09.2018, it was interalia decided that: - 

 “4. A common template for compilation of data 
relating to disconnection of electricity and water 
connection will be prepared jointly by the DJB and 
DISCOMS and will be immediately forwarded to all the 
three Municipal Corporations. Thereafter the 
information in the template will be furnished by the 
Municipal Corporations to the DJB and DISCOMs for 
further action.”  

 
   A copy of the minutes of meeting held on 20.09.2018 is 

annexed hereto and marked as Annexure R6/13. 

(c) On 03.10.2018, the Deputy Commissioner of Industries, Delhi 

Government had forwarded the Draft of the Common 

Template for maintaining data in respect of cases being sent 

by the concerned MCDs to the DISCOMS for disconnection 

of electricity supply and to DJB for disconnection of water 
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supply. This template was sent to all the concerned 

stakeholders. A copy of the Letter dated 03.10.2018 issued by 

the Deputy Commissioner of Industries, Government of NCT 

of Delhi is attached herewith and marked as Annexure R6/14. 

(d) The Monitoring Committee by the communication dated 

09.09.2009 had interalia noted that:- 

“.. As per the practice laid down by the Monitoring 
Committee, the sealing team is required to be 
accompanied by representatives of Delhi Jal Board, 
BSES Rajdhani/NPDL and NDMC.” 
 

16. On 04.02.2025, this Hon’ble Tribunal in an Order passed in 

Original Application No. 707 of 2023 titled as “Saira Begum v. Govt. 

of NCT of Delhi & Ors.”, was interalia pleased to observe and direct 

as under:   

“12. A separate reply has been filed by Respondent No. 5, 
BSES Yamuna Power Limited, stating that it has a 
limited role in the matter in respect of the disconnection 
of electricity. Referring to the report of the DPCC, it 
has taken the stand that permanent walls were found to 
be erected inside some of the units, and electroplating 
activities were taking place behind the said walls.  

… 
14. Thus, we require the DPCC to take expeditious steps 

for the recovery of environmental compensation, which 
has already been imposed. The DPCC will also carry 
out the periodical surprise inspection of the area 
concerned to ascertain, if any, such unit is illegally 
operating without complying with the environmental 
norms. It is the responsibility of the DPCC to ensure 
that no such unit without necessary permission and in 
violation of the order of the Hon’ble Supreme Court 
operated in the non-conforming area.” 

 
A copy of the Order dated 04.02.2025 passed by this Hon’ble 

Tribunal in Original Application No. 707 of 2023 titled as “Saira 

Begum v. Govt. of NCT of Delhi & Ors.” is attached herewith and 

marked as Annexure R6/15. 
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17. Thus, it is evident that the concerned civic agency including 

MCD and/or the DPCC are required to not only furnish the list of the 

offending units to the DISCOMs, including the Answering 

Respondent, but also ensure that the enforcement actions such as 

sealing of premises, disconnection of electricity supply and water 

connection are done as per the joint action plan prepared by the MCD 

and/or the DPCC. 

18. It is also necessary that after the disconnection of power 

supply at the offending premises, the MCD effectively seals the 

property so as to make them un-inhabitable. This is essential to 

obviate any chance of theft of electricity or misuse of electricity by 

the occupants of the offending properties.  

19. Thus, it is imperative that MCD/DPCC issues direction in 

respect of the specific electricity connections/ disconnection 

installed at a particular premises. The Answering Respondent duly 

complies with all the instructions and directions received from the 

MCD/DPCC and other competent authorities for disconnection of 

electricity connection to a premises.  

20. The Answering Respondent acts against the offending 

properties as and when such a direction is received, and the offending 

premises are identified during the Joint Inspection and action 

undertaken by the all the stakeholders including the MCD, DPCC, 

DJB and the Delhi Police. 

21. It is respectfully submitted that the Answering Respondent 

have made earnest efforts to adhere to and enforce the directives 

issued by the relevant civic authorities and will continue to do so in 

joint action to ensure compliance and to uphold regulatory standards.  

Para-Wise Reply 

22. At the outset, the Answering Respondent specifically denies 

and disputes each allegation, averment, contention and argument 

raised by the Applicant against the Answering Respondent.  Nothing 
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may be deemed to be admitted for want of traverse. Any omission on 

the part of the Answering Respondent to deal with any specific 

contention or submission or averment of the Applicant may kindly 

not be construed as an admission by the Answering Respondent.  

23. That the contents of Paragraphs 1, 2, 3 and 4 of the Application 

being matter of record need no specific response, what is not borne 

out of the records is denied as alleged. The contents of the paragraphs 

do not pertain to the Answering Respondent and thus do not require 

a specific response. 

24. The contents of Para 5.1 to 5.6 of the Application being a 

matter of record need no specific response, what is not borne out of 

the records is denied as alleged. It is submitted that the contents of 

the paragraphs do not pertain to the Answering Respondent and thus 

do not require a specific response. The submissions made 

hereinabove are reiterated and are not reproduced hereunder to avoid 

prolixity and duplication.  

25. That in response to the contents of Para 5.7 of the Application, 

it is submitted that there is rampant electricity theft in the Gamri and 

Ghonda Village. It is pertinent to highlight that during site 

inspections conducted by the Answering Respondents, the residents 

often remove/ conceal the equipment or machineries to avoid any 

kind of detection. Moreover, the inspection teams of the Answering 

Respondent regularly encounter resistance, intimidation from 

residents, including verbal and physical abuse, all aimed at hindering 

the process of inspection for identification of the theft of electricity 

and initiation of legal action against those indulging in theft of 

electricity. With great efforts, the Answering Respondent has been 

able to lodge various Police Complaints and FIRs but unfortunately 

the same has had no significant impact on the rampant theft of 

electricity by the occupants in the Gamri and Ghonda Village. It is 

reiterated that theft of electricity not only causes financial loss to the 

29
284



Answering Respondent but also results in endangering the safety and 

stability of the existing electricity distribution network. The unlawful 

interference by tapping into the Answering Respondent’s electricity 

distribution network also enhances the risk of electrical accidents.  

26. That the contents of Para 5.8 to 5.13 of the Application being 

matter of record need no specific response, what is not borne out of 

the records is denied as alleged. It is submitted that the contents of 

the paragraphs do not pertain to the Answering Respondent and thus 

do not require a specific response. The submissions made 

hereinabove are reiterated and are not reproduced hereunder to avoid 

prolixity and duplication. It is respectfully submitted that the 

Representation dated 11.09.2024 as mentioned in Para 5.9 of the 

Application and annexed as Annexure A/4 is not addressed to the 

Answering Respondent and thus does not require a specific response. 

It is respectfully submitted that to ensure that the offending premises 

do not restart the unauthorized use of their premises, it is imperative 

that the offending premises are sealed by the MCD. After an 

electricity distribution licensee such as the Answering Respondent 

disconnects electricity supply based on the directions issued by the 

DPCC/MCD, it is essential that the premises are sealed to obviate 

the possibility of unauthorized reconnection of electricity supply. 

It is reiterated that the electricity supply to offending premises i.e. 

an industrial unit operating in violation of the Environmental laws 

is disconnected by the Answering Respondent based on the 

specific direction issued by the competent authority such as the 

MCD/ DPCC and joint action is undertaken by the MCD, DPCC, 

DJB and the Delhi Police along with the DISCOM.  

27. The contents of Grounds 6.1 to 6.6 and Grounds 6.8 to 13 

of the Application are being matter of record need no specific 

response, what is not borne out of the records is denied as alleged. It 

is submitted that the contents of the paragraphs do not pertain to the 
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Answering Respondent and thus do not require a specific response. 

The submissions made hereinabove are reiterated and are not 

reproduced hereunder to avoid prolixity and duplication. It is 

respectfully submitted that the Applicant has not raised any Ground 

on fact or in law with respect to the Answering Respondent. The 

Answering Respondent as a responsible corporate has always made 

sincere efforts to ensure due and prompt compliance with the 

directions issued by the Hon’ble Court, this Hon’ble Tribunal and the 

concerned statutory authorities such as the Municipal Corporation of 

Delhi and the Delhi Pollution Control Committee. It is reiterated that 

disconnection of electricity supply to an offending premises is done 

solely based on the specific directions issued by the competent 

statutory authorities. In terms of the existing practice, the 

disconnection of electricity supply is done during the joint inspection 

conducted by the MCD/ DPCC, the DISCOM (including the 

Answering Respondent), the Delhi Jal Board and the Delhi Police. It 

is humbly prayed that this Hon’ble Tribunal may be pleased to direct 

the MCD and the DPCC to schedule joint action against the 

offending premises wherein the electricity and water connections are 

disconnected and the offending premises/ units are effectively sealed.   

28. The contents of Grounds 6.7 being a matter of record, need 

no specific response, what is not borne out of the records is denied 

as alleged. The submissions made hereinabove are reiterated and 

are not reproduced hereunder to avoid prolixity and duplication. 

The Answering Respondent has taken necessary steps in 

accordance with the provisions of the Electricity Act, 2003 and the 

Rules and Regulations framed thereunder as and when an incident 

of theft of electricity is found by the Answering Respondent. 

However, as submitted above, even after taking 
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various proactive steps, the Answering Respondent has not been 

able to control and reduce the rampant theft of electricity in the 

Gamriand Ghonda Village. The extensive theft of electricity in an 

area where there are already sanctioned electricity connections 

for residential purposes, leads to an assumption that the 

electricity is being unlawfully utilized for running illegal units. 

29. That the contents _of Para 7 and 8 of the Application, save 

and except the matter of record are denied.It is respectfully 

submitted that the Applicant has not made any allegations of 

violation of law or sought any relief against the Answering 

Respondent. 

30. The Answering Respondent craves liberty of this Hon'ble 

Tribunal to file any additional submissions/ Reply to the 

Application or any Report as and when directed by this Hon'ble 

Tribunal or so advised. 

PRAYER 
In view of the submissions made herein above, it is 

humbly prayed that this Hon'ble Tribunal may be pleased to 

close the present proceedings against the Answering Respondent/ 

Respondent No. 6/ BSES Yamuna Power Ltd. 

\} ~V'-~ M.. ~ 
BSES YAMUNA POWER LTD./RESPONDENT NO. 6 

Through 

J. Sagar Associates 
Advocates for Respondent No. 6 

B-303, 3rd Floor, Ansal Plaza 
Hudco Place, August Kranti Marg 

New Delhi-110 049 
Email: krishan@j alaw.com 

Phone No.: 9818644755 
Place: New Delhi 

Date: _ ._ .2025 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

AT NEW DELHI 

ORIGINAL APPLICATION NO. 1277 OF 2024 

IN THE MATTER OF: 

Varun Gulati ... Applicant 

Versus 

CPCB & Ors. . .. Respondents 

AFFIDAVIT 

I, Varun Kumar, S/o Late Shri Pawan Kumar, aged about 4 7 

years, working with BSES Yamuna Power Limited, having its 

registered office at Shakti Kiran Building, Karkardooma, New 

Delhi-110032, do hereby solemnly affirm and declare as under: -

1. I say that I am competent to affirm this Affidavit for and 

on behalf of the Answering Respondent No. 6. I say that I am 

acquainted with the facts and circumstances of the present case 

and have read and understood the contents of the accompanying 

Reply. 

2. I state that the facts stated in the accompanying Reply are 

true and correct based on the records maintained by the 

Answering Respondent No. 6 in its ordinary course of business 

and the submissions made therein are based upon information 

received by me and believed to be true. 

3. I state that the present Reply has been drafted pursuant to 

my instructions and its contents are true and correct. 

DEPONENT 
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and nothing material has been concealed therefrom. 
Verified at New Delhi on this _ 1ct7y JUL 2025025. 
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tiiliiiiUil ifb iildUm, 
f&idof� 
Ma«&:�tt 
M'ain RR Mlileriids

IO. D Polluiiia 
11. �oflf.HJ<_Hcili#

��) 

12. -c>,f PueJ trm

13. A. So� dW&Uir- Supply 

B. Bmucnt DiscbafF

14'. Stidus of Consent Uf'.AnY:} 

15. D�G. �) {if:-}

16. RliitWitl

17. r..botr

18. �

� �patil'GeaendidIL .... -

M/s ... ..s.�cl�·--···· .. ······ ............... .. 
.. �':>.Tl.� ... , .... �� .. �-�·.:-.. �., ... �� 1-\ 

�--:� a.-.iJ Gr,� VJlo.A£- ... ..z:2_� .... �4 •...••• �!••••t••····�,..... V 

..... ,��--� ... .L!. .0. .. t.l .............. . 

... .3.� ..... (.tL��:�.L�iy ... 

ETP Installed: Yes/No 

Yes/No ECS Installed: Yes/N
7

' 

(Above G.L.) ............ (Above R.L.) .. 
T .. 

.. 

D.JBill!llllMelDSDDCIB�nkers/Others 
; 

(a) nome.illct'lllde � I

(b) Unit connected to Cooveya1)be System: Yes/No

(c) Di� imo ......... �I ........... ......... -

························· ....
..
.. , ..

.
...

.
.
.
.....

........ .

No .. , .. �1-,,. ....... RjA. �c: ¥'aiNo 

Sfllil!I.Hieil1'Jt. ........ (Aoove G.L) ...... (Above RL) 

......
......

.......
....

.. 
/ ...

...
.
...

.
.
.....

.
.
..
.
...

..
.
. 
.
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................

.. ··• .......
...................

... ' .

ANNEXURE R6 /1
35

2. 

,I ti, [olf-}~'2--r-
.. ..... -·----- ---· ---· ... .... - --- ·--····· ........ ..... ... ·-. 

.... 
.,.. 

, . ,, . 
water Polliiwlg 

) 

,.. .... 
I 

i 

290



36

■ 

19. 

20. 

21. 

22. 

23. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Wa.,tc 

(a) Status of Authorii.ation {if 
any} 

(b) Display Board Provided 

(c) 

(d) 

(e) 

(t) 

(g) 

(h) 

Whether Hazardous Waste 
is stored in Leak proof 
container 
Whether container marked with 
specified label 
Whether container stored kept 
in an isolated area 
Whether Hazardous Waste is 
being stored on pucca floor &: 
in covered area 
Whether date on which storage 
began indicated on each 
container 
Whether daily record of 
Hazardous Waste maintained in 
Fonn-3 

(i) category o f Hazardous /= 
Waste as per the Schedules 
I,II and Ill of these rules 

(j) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

••••••••••••••••••••••••••••••••••••••••••••············· 
Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

(0 ~ \~,t-,.:_J ~v•11a- ~SVv..l~, 2.-_J 

{2) /4-~ ~ 1' .J.tl- tp,-,sv ~J v~. ~ ~ 
\.v.>-e ~ ~ 'Y"v,..; J-~ "'"° r~~ ~ . 

%~1, 
Signatures, Name & Designation of inspecting 
officials 
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37• w 
DELID POLLlJTION CONTROL COMMfl'fEE 

DEPARTMENT OF ENVIRONMENT (GOVI. OF NCT OF DELH1) 
4lh & s•• FLOORISBTBUILDING KASHMERE GATE DELHI-6 

visit us a t : htt ://d cc.delhl ovt.nic.iu 

Inspection Report 

Unique Computer Gc:neratcd Id . ... . .. . 

I. Name & Address of the Unit Mis .... fJ.l,:-/.~ .. ( .. Q .':-.~~.~.: ..... .. 

.. N.~ ... ?..~~~-- -~ ;,, . ~ ~ ......... .. ( .. -~· N•. 
. b,. .wo . 

-4~~ tc ... i'Mj.i. .. , ... <J..f.., .... ~ .. 4.~ 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
StArt of Inspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

11. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

D. Effluent Discharge 

14. 

15. 

Status of Consent {Tf Any} 

D.G. Set(s) {if Any} 

16. Plot Area 

17. Labour 

18. Machinery 

... 4:b?~!\ ~ ;µ1,9.: .1 .... D~ ......... .... . 

. . . .. L~J.":'.-1-.... h-e .. . a.e.c.v.d ~ ~-, 

... ~7.I~:1::(.~.~~ .......................... . 

Yes/No 

Yes/No 

ETP Installed: Yes/No 

ECS Installed : Yes/No 

(Above G.L.) ............ (AboveR.L.) ........ .. 

•••••••••••••••••••••••••••••••••••••••••••••····· ·· ····· 
DJB/NDMC/DSIIDC/Borewellfrankers/Others 

(n) Domestic/ Trude Effluent 

(b) Unit connected to Conveyance System: Yes/No 

(c) Discharging into ....... . ... . .... ......... .. .... . 

No .... Capacity ......... KVA. Acoustic: Yes/No 

Stack Height. ........ (Above G.L) ...... (Above RL) 

••••• •• •••••••••••••••••• •••••••••···•··················· 

••••••••••••••••••••••••••••• •••••••••••••·············· 

■ 
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• 

C'.D 
© 
0 

19. 

20. 

21. 

22. 

23. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Wa~te 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which :storage 
began indicated on each 
contAiner 

Q1) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
L,H and III of these rules 

G) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

'"'\ 
Yes/No 

Yes/No 

••• •• ••••••• 

Yes/No 

Yes/No 

Yes/No 

~

,}v.~>-
Yes/No v/ 

~ 
Yes/No 

Yes/No 

Yes/No 

0 L < . I \ Uw+ ~ J..,cc..k~ • ,...~"<Y../ I ""'l~•O>-"', ~--.·+ I..«-. L-s--, ......,c_x-tecr, 

t-,\U-UI- C..OV\~&v\ Jlr t-t--»- r~~L. ~ ~ ·s. t.ot..~ I r-~. 
~ f'-\- H..U 151u...L' tw>t w-UJ.. l.VvJ-L. ~ \.<..ot,• (.~ ""15+c.ll. .J.w. ~=v<-A.A ~ 
Is® t.o-vv-;~ ~~ • 
/t-1 r~ g~S 'WLlo....l / ~ ,9~ k_:J 1; ~J_<l<:M-<-o .,.,,J_, ~ 

bv~ ~e...ol ~ wi(f ~Vfy ~ • 

/ 

~,~1/ 3~ . '\. o'V - ' ,.,,... 
Signatures, ame & Designation of insp cting Or ~) "11> 
officials 
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39• DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF El'fVfilONMENT (GOVT. OF NCT OF DELBl) 
4•h & 5 1° FLOORISBT BUil.DING KASHMERE GATE DE LHI-<> 

visit us at : htt :/Id c.delbi ovt.nic.in 

Inspection Report 

I. 

2. 

3. 

4, 

5, 

6. 

7. 

8. 

9. 

11. 

12. 

13. 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
Start of Inspection 

End oflnspection 

Name & Designation ot'the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Fumace/Boi Iers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent {If Any} 

15. D.G. Set(s) {if Any} 

16. Plot Area 

17. Labour 

18. Machinery 

Unique Computer Generated Id . .. .. .. . 

Mis •.• P.~-~f.:-:".': .. K~---· ········ ······ 

.. ~ : .~ .... ~!~ .. , .. . ~JF. ... .. :~~--~-~-' 
-~-~~ .... ~~ ...... ~~ ......... .... . 

0 7 / o 4- / 2-,:,~~ . .. ... .. ..... ... ....... ..... ... .. ................. .. .. . 

Yes/No ETP Installe : Yes/No 

Yes/No ECS Instaljed: Yes/No 

(~~~ ~L) : ::: (~t~L) 

DJB/NDMC/DSIIDC/Bor wellffankers/Others 

(a) Domestic/ Trade Eft1 ent 

(b) Unit connected to Con eyance System: Yes/No 

(c) Discharging into . . .. . . ...... ............. .... .. 

.. .... .. ....... .. . .. .. ....... r ···· .. ·· ............. ... . 

No .. .. Capacity .. .. .. .. . Kr A. Acoustic; Yes/No 

Stack Height.. ....... (Abr e G.L) ...... (Above RL) 

■ 
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• 

ffi 
@ 

19. 

20. 

21. 

22. 

23. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in An i~olA.terl Area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category ofHazardous 
Waste as per the Schedules 
I.II and III of these rules 

G) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

PY?>J)4 / r~.1e- ·.~ lov' 'd 

~t.o r o I..A..,v!-; 1 ~- \;; ~ "~ V-> 

"~~~ ~~. 

' Yes/No 

Yes/No 

•••••••••••• 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

yes/No 

~ J ~ ~ ct~ J f ""'f O !. (... , 

G1o S e>vv-<..J_ ~ ft-.._. f"H,,,----.i i.e.. ~ 

. ?\ I~·; ~ 51' ~ . + 
,\ I ~ - rJX~ 
"!~ 01 

:., 
Signatures, Name & Designation of inspecting 
officials 
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I. 

DELID POLLUTION CONTROL COMMJTTEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 

4'h & s•~ FLOOR ISBTBUILDING KASHMERE GATE DELHI-6 
visit us at : htt :/Id cc.delhi ovt.nic.in 

Inspection Report 

Unique Computer Generated Id .... ... . 

Name & Address of the Unit ws ... ~A .. ~~---· ·············· ·· · 

■ 

t\ -t¼> . ~13 6-W • 't,1.. - 9--to. ·11 r- ~~1'-loJ-1.--. 
... ................ . , ......... ... ............. . .... t .... . 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date oflnspcction 

Time of inspection 
Start of Inspection 

End oflnspection 

Name & Designation of the Persons 
contacted at the Industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

I 1. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type offuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent { If Any} 

15. D.G. Set(s) {if Any} 

I 6. Plot Area 

17. Labour 

18. Machinery 

-~~J •••• '-:-!."·.~~~ ... <i-.4?~ .•... ~~-\. 

... .. C?.?. /. ~ f ./.~:>:r· .. = . .. . ... . .. .... . ....... . .. . . . . 

... :1.t~ .... ~ ...... ...... .... ..... . 

Yes/No 

Yes/No 

(Above G.L.) . ........... (Above R.L.) ..... ... . . 

DJBINDMC/DSIIDC/Borewel 

(a) Domestic/ Trade Effluent 

(b) Unit eoonected to Convey nee System: Yes/No 

(c) Discharging into . .................. . ........ .. . 

".:k .~:;g~t 7, ~'. ~ ~) .... (~:~' RL) 

.. ..... ... .. ............ r ............ ............... .. . 

...... .... ........ ... .. 4- ..... .... .................. .... . 
I 
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• 

O t\.v. 7 lb !& S-9'2.2' . 19. 

20. 

21. 

Detail of Power Connection . . .......,......-.................. ............................ . 

22. 

23. 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Detaj)s about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked wirh 
specified label 

(e) Whether container stored kept 
in an isolated area 

(t) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
r..ontl!iner 

(h) Whether daily record of 
Hazardous Waste maintained in 
Fonn-3 

(i) Category of Hazardous 
Waste as per the Schedules 
I,ll and Ill of these rules 

0) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/No 

Yes/No 

... .. ... ... . 

Yes/No 

Yes/No 

Yes/No I 
Yes/No 

Yes/NI 

Ye//No 

Yes/No 

P~4 /~~~~. \ s \,e) ~ 
N I) f o ~ J ~ '-d ~ ~ o...a 

1 v-.1.«J-,'~ f e.~ ' 

\.vs <..J ~ ~ol~.,,J) t ""'-f c,_.\-L.' 

01:.~ o--..v<-J &f-- ~ r~ s. e.. 1::1 :} ......; 

ii}~ n },✓, J 
~1 '\0~ 
Signatures, Name & Designation of Inspecting 
officials 

' 
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I. 

DELHI POLLUTION CONTROL COMMIITEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHJ) 
4th & 5th FLOOR ISBT BUJLDING KASHMERE GATE DELHI·6 

visit us at : htt :/Id cc.delhi ovt.nic.in 

Inspection Report 

Unique Computer Generated Id ....... . 

Mis .. N.~~.<l. .. l1~} ......... .. .. . 

■ 

.~ .. . ?.1.6 . .. . ~~·-~10············· · 
1-\ I-lo - V - ,l.. ~ t-- ·u . t,Jo.11r-: \S~~.J-l~ 
. . ... ... . .... .. . . .. / .. . .. .. .. .. ................ , ... ...... . 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

l I. 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date oflnspection 

Time of inspection 
Start of Inspection 

End oflnspection 

Name & Designation of the Persons 
contacted at the industry 

Kind oflndustry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent {If Any} 

15. 

16. 

17. 

18. 

D.G. Set(s) {if Any} 

Plot Area 

Lab-Our 

Machinery 

. .Y.~~~ ... ~.~~., ... ~.~.: ...... .... . 
<t1:.A~ ..... (.~X.'J.} .. ?.JJ.~.~~.!..). 

.... ~l.lAtl?.->?.'?-:\. ........ .. .. ...... .... .. ...... . 

.... ~ .. : .. .. .... .. ... .......... ............ . 

Yes/No 

Yes/No 

ETP Installed: Yes/No 

ECS Installed: Yes/No 

(Above G.L.) . .. .. ...... . (Above R.L.) ........ . 

DJB/NDMC/DSUDC/Borewelltra 

(a) Domestic/Trade Effluent 

(b) Unit connected to Conveyanc System: Yes/No 

(c) Discharging into .............................. . 

No .. .. Capacity ......... KV . Acoustic: Yes/No 
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CD 

@) 

■ 

19. Detail of Power Connection 

20. 

21. 

22. 

23. 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in !ln i~ohlten ME'-ll 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Fonn-3 

(i) Category of Hazardous 
Waste as per the Schedules 
l,ll and lII of these rules 

(j) Authorized mode of disposal 
or recycling or util i.zation or 
co-processing etc. 

(k) Quantity (Ton/ Annum) 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Remarks (if Any) 

.:J' ~ fe= vi<ti-td ~ r-~s~ + ~ol ~ j~ bl.ro..- W½ O' e,... { 

-...!!CV> ~o vo-,c,ev,,..f- . 14~ 4- 'l."~ \;'\.-c,"'("' It •-\1,..,:i_ r~se. l,.JcJ.:> ~ lo ,_k._ 

~rhl ~ l ~ ) WC¼ ~~ f-n!.h~ + ~""'-«..d ¼J- _+·~-{_,. 

Ov-JL vv,--\- r~~ ~ i\- \,_)e,,.,J-- +o s~. ~ , ,...-~ ~ 

J. '1 4 2.\,9, ~ (..Ovv\.d"'-' \- '\:.e.. C: ........ ,~.J 

J\• f.,._ N.,<.ID ,WcJcJ.., tw, ~ f'4"~ -I<-,. r~ n ._.,,Jje,, _,,/ 

~u,,_,I v~ .,,I- -fL-..,1- ;-;~ . ~ ~') 

~ 
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l. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

11. 

12. 

13. 

DELm POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVJRONME1''T (GOVT. OF NCT OF DELHI) 
41

b & 5th FLOOR ISBT BUILDING KASHMERE GATE DELBI-6 
visit us at : btt :/Id cc.delhi ovt.uic.in 

Inspection Report 

Name & Address of the Unit 

Owner/Partner's Name & Contact 
Details(Pbone & E-mail) 

Date oflnspection 

Time of inspection 
Start oflnspection 

End oflnspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Unique Computer Generated Id .. .. . .. . 

Mis ·--~ ~-~1!° .. . , .. C.~ .. b✓-
.... !'!:.l'.l!'! .. ?.. f. J.. ;5&/ .. &. .. '1. •; ........... .. . 

. /h:w.lx .. ~-!t ... ~k~ .......... . 

..... ~} .l. ~ .1. ~~~ ................... ...... . 

-
Yes/No 

ECS Installed : 

(Above G.L.) ..... .. ... .. (Above R 

DJB/NDMC/DSIIDC/Borew 

(a) Domestic/ Trade Efflue 

14. Status of Consent {If Any} 

15. 

I 6. 

17. 

18. 

D.G. Sei(s) {if Any} 

Plot Area 

Labour 

Machinery 

No .... Capacity. .. .. . ... VA. Acoustic: Yes/No 

Stack Height......... bove G.L) .. .... (Above R.L) 

■ 
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19. 

20. 

21. 

22. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category ofHazardous 
Waste as per the Schedules 
1,11 and III of these rules 

0) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/No 

Yes/No 

............ 

Yes/No 

Yes/No 

Yez6 

Ye/ o 
I 

Yes/No 
I 

I 

Yes/No 

Yes/No 

I 

CD tic i "'~~a..\ eA0h"·,~ o1a~<))/\./d ~\A tw .r .s~ . 

~ f ~ s 0 ~~J. v~ , 

■ 

( / 
~ ~ ~1/ nl ~ {P \ fill \; ~~v-· • \\ ~ 6'"{ 

Signatures, Name & Designa ion of inspecting 
officials 
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2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

DELID POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 
4th & 5•h FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 

visit us at : htt ://d cc.delhi ovt.oic.in 

Inspection Report 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E.mail) 

Date of Inspection 

Time of inspection 
Start oflnspection 

End ofinspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

Unique Computer Generated Id .. . .... . 

M/s .. 2. ft~--$/_? ... 4.k.. . .C~.~ /4#_ 

.... !!,_f.Y:,p_ .. -~~-? :1. ,l:r/iC/m~ .. ~ .h,£ .... . 

.... G.:~~ .. . 2 d.'+: ......... . ..... .. ... .. .. 

........ ~~ !. t?:1.!~~ .......................... . 

Yes/No 

Yes/No 

---

ETP Installed : Yes/No 

(Above G.L.) ............ (Above R.L.) ........ . 

13. A. Source of Water Supply 

B. Effiuent Discharge (a) Domestic/ Trade Effluent 

(b) Unit connected to Conveyanc 

14. 

15. 

17. 

18. 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

Plot Area 

Labour 

Machinery 

(c) Discharging into ........... . ................. . . 

No .... Capacity ......... K~'.A. Acoustic: Yes/No 

Stack Height.. . ... ... (A ove G.L) ...... (Above RL) 

■ 
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19. Detail of?ower Connection 

20. Whether Unit found in Operation 

21. Status of Registration under Plastic 
Waste Management Rules, 2016 

22. Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container. stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
l,U and III of these rules 

(i) Authorized mode of disposal 
or recycling or uiiliwtion or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

(D ~ ~v...dJ..,..1,.\---A.J ctL};v~~ (!Jb .s-0vv-J {V\ ~ p'Y~s:e.. . 

CD ~-r~ ~~ ~ v ~ . 

• ' - ... 

1 

~ J ~¼v1/ no ,,~ 
\' ·~/'/ \ \\, ~ ,~\ 

~\ ,ol°\8 
Signatu~s, Name & Designation of inspecting 
officials 
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I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

JO. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 

4•b & 5•h FLOOR ISBT BUILDING KASHMERE GA TE DELIIl-6 
visit us at : bt • ://d cc.delbi ovt.nic.in 

Inspection Report 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
Start of! nspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

Plot Area 

Labour 

Machinery 

Unique Computer Generated Id ..... .. . 

M/s . . t~.~·q···~ ..................... . 
I D 4- \(_ ~ \"v\.o"~'I 

••••••• • ••••• 1. ••••••••• , • • •••••••••••••••• •••.•• .•• ••• ••• 

... ~~~-~ .. ~W:\ ... (..-:!~.?.~.~!.1.IY.J 

..... ?.~.l.~.~l.~::-C ................ ...... ...... .. 

...... ~.~.~ ... : ......................... .. ....... . 

• ................................................. . ... . .... i 

Yes/No ETP Installed : Yes/No 

Yes/No ECS Installed: Yes/No 

(Above G.L.) ............ (Above R.L.) .. ...... .. 

DJB/NDMC/DSIIDC/Borewell/fan ers/Others 

(a) Domestic/ Trade Effluent 

(b) Unit connected to Conveyance 

(c) Discharging into ..................... .... .. .. .. 

No .... Capacity .. ..... .. KV . Acoustic: Yes/No 

■ 
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■ 

19. 

20. 

21. 

22. 

23. 

Detail of Power Connection 

Whether Unit found in Operation 

Status ofRegistration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

( d) Whether container marked with 
specified label 

( e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
[, II and III ofthese rules 

G) Authorized mode of dispo~al 
or recycl ing or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

I 

Yes/N_o/ 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Y/s/No 

Yes/No 

Yes/No 

0 ~ '11.1\CM.1.A\-,,7,~ ~v·, 1 61:.; ~ J '"' ~ ~--,~t-e.., 

(};) ~y~s-o 'lj'-'-'-'-o\ v~ , 

/ 
, Al \"-1) 0 ~\ 

~ \!/ ~~ ~~ 
Signatures, Name ~signation of inspecting 
officials 

305



51• DELID POLLUTION CONTROL COMI\IIIITEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHl} 

4" & 5th FLOOR ISBT BUILDING .KASHMERE GATE DELHI-6 
visit us at : hit :/Id cc.delbi ovt.nic.in 

Inspection Report 

I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
Start oflnspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Wntcr Polluting 

I 0. Air Pollution 

11. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

B. Effiuent Discharge 

14. Status of Consent {If Any} 

15. D.G. Sct(s) {if Any} 

16. Plot Area 

17. Lobour 

18. Machinery 

Unique Computer Generated Id ....... . 

Mis .. \(~.t.~ ... ~l? .. C.~~ ~:-l.M ....... . 

. H.-.~ : . .1.-:-. \~:? ., .... ~~. ~~ ~., 

.. 4~~~ .... ~.~·--··························· 

.... R1.{.~iJ.~.~~ ......................... .... . 

... .V.f~~- .. i°·· .. ~:. Y.-:~.".".".':': .. .. : ..... .. . 

.. Yt~~·~·~· ··~·q··~·-~·~~.: .. . 

ETP lnstnlled : Yo~ NI Ar--

ye'sJNo ECS Installed: Yes/Ny 

(Above G.L.).~. ~~lbove R.L.).~.~"J.J • 

DJB/NDMC/DSIIDC/BorewelVfankers/0~ 

(a) Domytfu/ Trad~uent 

(b) Unit connected to ConveyBnce System: Yes/N._..9-"' 

(c) Discharging into .. J:1Y.ii.h., .... ........... . 

. .... . ~1?t .. . . .w.~.~ .. ~ .. , ... .... ... .. . . 

No:77.Capacity .. ~ .... KVA. Acoustic: Yes/No 

Stack Height.. ... :-:-: .(Above G.L) .. '.':' .. (Above RL) 

....... :I:-.~.:-:~.~ .. ~:. ~.~r ............. . 

~ ve,u;,v-d . ........................................................ 

...... N-:-? ... ~~-~--·~~ .. ;.~.k 

.... pf.~.ef.: .. .d.~.t.f~: ..... 

······~·~··16···c·~·~··/!.~~.~ .. ~ 
...... ~.t.\~ .. . ~ -·-~·~·~'······· 

~-t Nv-~ -... ..I """ ~. 

I 
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■ 

19. Detail of Power Connection 

20. Whether Unit found in Operation 

21. Status of Registration under Plastic 
Waste Management Rules, 2016 

22. Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
c.ontlliner 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
LII and III of these rules 

U) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Yesf!'1'/ 

Yes/Ny' 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

" ~ 

vv.1\- b-~-J """"""'- "\~' .. ---J ".c" .,'«"".,.1,,;.,_...,,_,,__':J ~c1 -.u"'a-J '1 ,u.,,,.,cl~ ~ 
_g~ ~ 4-' {?,~ ~0,./) b"°~ ~ ~ J. ~ ~ ~ i -\-(,,,.o_ ~~ 
'?"1"CJvvu-..e.. -
~w,u_ ~ (s.~ -ro lo<- ~) V'/W. ~ ~"' ~ l~~e , Cr c~) 
ti "' ..\w. 1 t.-1 ~ (lvY' , .1 \"o-0a 4-\.. u o,}{ ~ o:u~ ¢>,, , ~ v-i 'j C, °V'<:N\. ~ 1 h ~ ""Vl.9- , ~ •\­

't'ov-,-._ a. ~~ 15" o,lo~ L.~~ 4 oi'\,,...,,\. ~ ~t.J ~-~ '"' -1-w.. pe;...,., ~ -

~~h--~ J\ 1n· \-l~ w~ ,w~ r,UAAJ J-,o t1k.~> 1 wt,.;c),,. w~ ~ 6\~~~ ~ ~ 

-{'vr~~ ~w,(Y I ~('._ , lo~ w (M \, ~C;v.. • 

l)~'r ~~ s~.c:-t~J ¼ f\,L£-0615/JlcJoJA ,% -tt,-.a. ~r«»n ~¼,,£t. 1f J~~-
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\ \ 

111i m~d 11 , , , ir ';\ 

rl 
N~ ·IS) 

l,,,.N'C~ \~ 4qM"l 

ul I bC 
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T O f L iii: 

HE ASSIS r COMMISSIONER 
~~HDARAHOBTI:1 LONE 

1,<;SHAV.lJ:IQ.\J,ft<._ 'HAHDARA, DELHI-32 

D:nc: 

fUPORT 

~ uhjl'.ct:- .loinr Sun cy ReJ1orl IJJ lhc Offir' "' of Re., e:1 1~ t,i. net ,PCB. DPC< , HSE and MCD 

. 4ho~ 
fhc p vperly ,:t .,, d1 '5~.ja·!yiJ~l1._~\rM.'f; l-\.Nt •.~l.'!.,~~ho-v-~~ v ed 

c: " 1th Pol t: r re. ... 

t l lr.1: uroperty ,~ i.lS found loch.l!<l. Opportumt) w:-i~ z-h,en to the r,on "' 1 1 

, vailnb1~ ,u pt opert). bu1 they ·.1 ere not coop1:mtwt, hence- Joi .t C 1 

dct'ided o br.~al< ilic lock for further n!'et·~~l'!'Y atc,ion i,, orrle m co1 

fore:; 111cluding l ad)· Pdii,C ;:; !tlsrJ :-.-,, ,ildi! 1
,~ i n<'.s . 

(c TI e pm~rty wss fonr.c opem int, tr., 10\r.·:0·1 -,f ;_ 1 1oriru; o. !. t 

tl u ,llJ('IVe mentioned p,o.i, it: w , s .. :\led • 1Jl ,; :al ! t du l ,o 

µ 
• f tJPC.:C 

~~~../2 
~"'"\ 

P.~, \!!!tit! 
Di•t rkt 

[b-i'No 

o aa Po ic 
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, Glv. ':'.H • L ,..:\.)Rt \) 1 TiO~\J Of Dl:LL1~ 
Ol· ~J~ •. ")i: ·), le ASS15TAfff COMMlSSIONE 

filiJ\l tDlllifa..L'JQiUl-! ;ONE 
Kt;._Sl:jAV (_HO\',~,~HAJiQAB&.. Ol:LHl-32 

Date : 

~ 1hjcct:- .Joint Survey RepfJrt by tht O(llchu ._,r Rn ~n,1.: l*trict CPCll. DPCt. • lJSES and MCO 
P,.M~ "'t 0\2~ ~ tlf', 

lh1: prvper1) at add1.,:r,.:,Sx4 .__M~ ~ (;wl_W'(l ~ ~ -f'l'J!.:S(,3£.ha_ft#,.1:,_ ,-..a:; vbitcd 

h)Ja} :n ~ornµlia11ce 0f Hcm'ble NCi1 01 d(;, (L::,1 t _\ Joint c,, r.i.1ittec;; \\ ith Pulk~ f',)rc.-. 

c 1) 1 h:: Prnren:,, was fou1d vac:.1n1. Hence cou lcl 1 ot be sealed. 

tl,' rhi: t>rop~1ty wus found lo~ked. OpportuniL)' wa, given IC.• t~e ,1t:rso11/
1

n\ m:r 

iivail ,1ble al property, but they were not cooperating, hence loir.l C·.•i.11nit101: 

!l~cided to break the lock fo.- farther nc-ccsi:ary a,~~irn, 1:1 ord~r to ::rnnpl~• corn, 01;.kr. Polic.:; 

1\,rct: mcluding Lady Police ;s 2.lso nv,ti\;it,!,:.'wime~s. 

(c) 1h~ r,rt}perty was four.c. oper~Lir.:~ i~, tolatio-:. ;)f21: mirm.:s of L:s'CC'tCPCR/1--1'- .:,,i.;:Es. ht:11..e 

the above 1111.'nt ioned pwr;c•i t~; ·w i , sen,ed •• i.:li:- s•!al;,, 2 < rd1::r No. r.lutcd - -- - ---

\J't'\i 
P.ev~nue 
J)Mrict 

~~~.,-
:,._ - • - I 

~~ 
' ·/l).;/t,-~ V­

B.SES 
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lU PO:R 1 

ubJ :- Joint 111H) Rt·p rt b_vtheOfiic ... ·fl<tH',hl tJi, ri,·t CPCB.DPC•, R E .ind 1 D 

~~~ 
Th-. ptilp-.rl) uL odd1..:.,, ~ ~~wU~ ~I.P.tt 1'.·c,kl~»-.La(,\!J-111,563 ,. K"v~ ' 

1 
d 

h'd~ in (:omphancc ,f Hon'h!c N\, order .:Lt ,c C}A-•n.~.1~ \ loint 1, 1 ~" ch Pollc1. f r 

) The Pror ny wns fouu:1 ,,a,:ant. tlen~c (;()ll ld 1 OL be :.eakd. 

tb) fhe xop,.rt) wu:s J'ounJ lol!kdJ. Or>t'Ol"ltm1t~ wai, giv n ll• lh\: n r~n 1m ncr 

,.vailabtl! at properly, but tht!)' 'Wl!re not coopcm1ine, h~n.;1;· lo! .t Co1,1 lltee 

µ?' __ ' _ __, 

d~ided to br>-~:11. the lock for E:rthe:r n:--:c~~al) ,!ctiM ia order to .;or 1ply c~•1: 1 or:kr Po ict 

fm .': 111 luding Lady Pc,li,.c ;::: a~:i•J .w,1il:1ii!,·'wime>rs.. 

. l • t: 

the above me-ntioned pru~ca: w ·1 , sca,i:d •,iJc: s·!!ll, J l rckr No. --- da ... d __ _ 
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IU POfff 

• 1 1 , I' \lt,.m w,l5 fut11d lit\C!1111, Hi::11 ... c ~oul<l, ot be sealeJ. 

tl) [1lc ,rop~:l) \\US h.'UllJ lod,\ld. ON•Ortlllltcy wa, gi\en IC• 1be f$\ "l\'11 r r "~5 

uvall 1bk at property. but they w1:1r: not coopcr:11ing, hence k11nt C~111 li,u!e 

d.?~1de{I 10 br-:;,k the locl; fot fmthet nrcc~~e:v ~ciiol' 1n order to 001 ) ~m1 oi"J ·r Police 

l ere..: wdudms Lady l'olicc is i:lsu. v 1il:-i1!,·'vdml :" 

(c) I he pmp~rt) w&s fo,uv.~ opcrati1.1 i~, ,ol:i~:_,. -,•·~,, :1.vm:; o. 11 • ' ,(' '- H • H"'l ~. I en .. 

l'11: abtWI; Ull'I\I inned pt up·, I~ ',,\a, ~:1,t:d •11Jt' '- !al J l !'tkr i,J,) .:.latvd 

B 
ReHinue 
JJbfl ict 

y::, 
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lU PORl' 

ON OF Dl:L 1 
OMNI SION R 
ME 

J.2 

YI 1th p I f 

n,c mp 11)' "~~ founJ lo.;,.cd. Opportun1t) wa given 10 1he rs, n l\H1cr ~ 
vai oh.• nt propcrt), hut they ""re not coopera11ng. l1cnce Joi I 

~oct:-forrnrthcNt~..aA1-a.;ti,......,.......,._w..AJ~!!!!.l o J ·r 

l'OI't',., including Ltt<l) I\. Ii~,:, r.l \ ulrh1 1
\Vitnc-~ 

c I lie propet1) w. -. ro.uv' opcrs.lir• i~ 1 ln1io:1 of .JI 1wnns Q, 1, 

tll · ubo, r 11,el\l io:,cd pr ope.I' ,, : , s \;,111:d vid~ s :111 : , rd.;T I o 
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60DELHI POLLUTION CONTROL COM!.\III1TEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 
41

h & S'b FLOOR ISBT BUILDING KASHMERE GATE DELID-6 
visit us at: htt ://<I cc.delhi ovt.nic.in 

Inspection Repo11 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Dctails(Phone & E-mai l) 

Date oflnspection 

Time of inspection 
Start oflnspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

t 
Kind of Industry 

Produci & Capacity 

Main Raw Materials 

Water Polluting 

Ai r Pollution 

11 . Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Sup~ly 

B. Effluent Discharge 

14. 

15. 

Status of Consent {Tf Any} 

D.G. Set(s) {if Any} 

16. Plot Area 

17. Labour 

18. M.achincry 

Unique Compute,· Generated Id ....... . 

M/s . . . ~~.J.~ .... ~ 
.. M~.~.t ... \~7.1- .. q,4 .. ~~.:.J-.. , ........ . 

.v.~~.,.fo~~··t····,$·~·~·9. • 

.... ~~M< .. ,.~············ 

.... K [ ~. t) ?-?.?-:.C ... ... ... ....... ...... .... . 

.. .. ~)µ·······.c·~~ .......... ...... . 

.... . ~.~·~·~·~- ·Y:~.~ .. ~~ve. t ~) 

Yes/NV' 

YesfN:o/ 

ETP Installed : Yes/Ne_/ 

ECS Installed : Yes!NJV 

(Above G.L.) ... ::-:-::-:-. .. (Above R.L.) .. ~ .. . . 

...... £A~.µ·1······ ················ ·· ········ 

DJB/NDMC/DSUDC/Borewell/Tankers/Ot~ 

(a) Do~/ Trade Effiuem 

(b) Unit conae.:ted to Conveyance System: Yes/N.!Y" 

(c) Discharging into . . .. ~~.~ .. • .. . ... ...... . 

No."'.7.Capacity ..... ~ .. KVA. Acou~tic: Yes/No 

Stack Height. ... 7-.. (Above G.L) . . . '.-:{Above RL) 

.. . .. ... .. . J:-.~ ... ~~ . . t~ .. .. ~~.: 

....... ....... ~ .. ~ .... -r-~ • .. .. .. .... . 
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19. 

20. 

21. 

22. 

23. 

Detail of.Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(I) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
!,II and III of these rules 

G) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (f on/Annum) 

Remarks (if Any) 

Yes/N~ 

•• •••••••• •• 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 
tJ("'-

Yes/No 

Yes/No 

CD -:fo0\u..t- +~ ~"'-'Y\'w<..J. K.... r .,.,~ t<-4 . ')e,cv.,v, ~<th -1.- ()f) c...c.. , I""\ LJ), M 
R..£N~ ru.t'\t . .\. l)e,l.Mi foU c.e. .~J ....t,.. . 

CP Uw+ \;9----J ~~~ '\-- ~~<.J ;,,._. ~v;~ 61-- ~~~ ~eM <AA(. 

Signatures, Name & Designation of inspeL'ting 
officials 

316



62

I. 

2. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

I l. 

12. 

13. 

14. 

15. 

DELHI POLLUTION CONTROL COMMlTI'EE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 
41

1, & S'b FLOOR ISBTBUILDING KASHMERE GATE DELffi-6 
visit us at: htt :/Id cc.dclhioovt.nic.in 

Inspection Report 

Name & Address of the Unit 

Owner/ Partner' s Name & Contact 
Detnils(Phone & E-mail) 

Date ofinspection 

Time of inspection 
Start of Inspection 

End ofJnspection 

Name & Designation of the Persons 
contacted at the industry 

I<:. i r,cl ofindustry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Status r,fConsent {If Any} 

D.G. Set(s) {if Any} 

Unique Compute,- Generated Id ....... . 

ws ... M ~~h ... .. .... ..................... .. 
.H:~ ... . \~ 1. t·· ... f>.::·. \~f."M.l.., .. ~ .. ~. g-v, 

.. ~ .. ~ :.:-:.J.t.'}' .. ~ ... ~~f!()., ... . 

.. ~~·~ ·~····~~~::: .. ~.~ .. : .. . 

.... ~~ ...... ............................. . 

.. !J/~.t./~~C ...... .. .. .. .................. . 

.... n~~ ...... ............................ .. 

.... . ~~ .. . .Ci:\~ ... tv.'.~ 

Yes/N_r 

Yes/N1/ 

ETP Installed : Yes/Ny 

ECS Instal led : Yes/No/ 

(Above G.L.) .... = ... (Above R.L.) .. ~ ... 

(7 I e.J,-;, cj -h.o 
······~·············'··1·t·· ·············· ······· ··· ··· 

DJB/NDMC/DSIIDC/Borewellrfankers/Otl~ 

(a) D~ic/ Trade Effluent 

(b) Unit connected to Conveyance System: Yeslt-jti 

(,~i Dischf1·ging into .. ..... t.).~ ~ .. · .... .. .. 
.... .. HQ .. .. ~~.: .. .. .. .. ............ . . 

No.:':':Cap acity .. :-:-:-.... KVA. Acoustic: Yes/No 

Stack Height.. . . :::-. .(Abcwe G.L).-:-:-:-.. (Abovc R.L) 

16. Plot Area 

17. 

I 8. 

Labour 

Machinery 
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19. 

20. 

21. 

22. 

23. 

Detail of .Power Connection 

Whether Unit found in Operation 

~atus of Registration under Plastic 
aste Management Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) 

(b) 

(d) 

(t) 

(g) 

(h; 

Gt) 

Status of Authorization { if 
any} 

Display Board Provided 

'.""1•<>111,.;1· Hu:G<tnlvu ~ Wu~Le 

is stored in Leak proof 
container 
Whe~er container marked with 
spec1hed label 
:Vhe~er container stored k::pt 
m an JSolated area 
Wl~ether Hazardous Wast • . e IS 

?e;t:g stored on pucca floor & 
i.1 ~JYered area 
W!rc•tl ., - d • .. '.lv, ate U:! which stora<>e 
bP.g:..,'. ir,,Jicatecl en e:,cil '

0 

.:;01nf.ttn~r 

V✓beti1~r ci~ti!v n:·cof"~ 0 .c 
r.f.,,.,,, , ,-" " U J 
::;-• ~«:--~:;,us \:✓J:;!e mtir..tained in 
:' !)ir':i•.: 

Ault,orizeJ !mdc of disposal 
or recycling or utilization or 
co-processing etc. 

(k.l Q • uan!tty (Ton/Annum) 

Yes/No 

Ycs/l'!o 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

s;,,.,,,., Name&C · ~• 
official~ ' " ,es!gnation of inspecting 
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,------~----------------------------, ! DELHI POLLUTION CONTROL COMMITTEE 

• 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELID) 

~---~·-- 4'" & s•• FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 l ...@IJ' visit us at : hlt ://rl cc.delbi •ovt.nic.in 

Inspection Report 

Unique Computer Generated Id ...... .. 

I. Name & Address of the Unit Mis ... tl90.Y.~ . . . . ~.+ : ........... . . 

.. ... B .. ~ .. ~~·t·· .. fb:1:-...~.~ ~~~ .. \~ . t--.Lo. 334 

~ i-t.., . -~'-- I .. .. .8..~ .. :-:-. S3., ............ ..... ........ . 

2. Owner/ Partner's Name & Contact 
Details(Phonc & E-mail) 

3 Date oflnspection 

4. Time of inspection 
Start ofTnspcction 

End oflnspection 

5. Name & Designation of the Persons 
contacted at the indust1:y 

6. Kind of Industry 

7. Product & Capacity 

8. Main Raw Materials 

9. Water Polluting 

10. Air Pollution 

1 J. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent {If Any} 

IS. D.0. Set(s) {if Any} 

16. Plot Area 

17. Labour 

18. Machinery 

... \ h . .I. ~ t.\.~ z.-.f.:'. ... . . . . . . .. . . . . . . . . . . . . . . . . . 

.. ·"-1.~ ~ .~.0,-; .. G.~ ., ...... .......... .... . 

c..S +, tc,t..; ~ c..,to ti.Ju l B . ....... .... .. ...... -7J- ···· {) ········ ····· ···•· :r••···· ·f 

ETP Installed: Ycs/NQ../' 

Yes/~ ECS Installed: Ycs/N'?,_,,/ 

(Above G.L.) ...... :-:-:-:-: . (Above R.L.) . .... ~ .. 

.... Ll~.~··1····: .......... .. .......... . 
·, DJB/NDMC/DSIIDC/B¥e11rrankcrs/Others 

(a) D~c/ Trade Effluent 

(b) Unit connected to Conveyance System: Yes/Ny 

(c) Discharging into .. 9.~.~ .. : ..... ... .. . 

No:.::Capacity ... ~ .. . KVA. Acoustic: Yes/No 

Stack Height... .. :-:-::(Above G.L).~.(Abcwc RL) 

'2..~ q._.., '1~ , ..... ... .. .. .... .. .. .... ~ .. l.-· ··r· .. ··· ·· ···~ ~ 

.... ........ :'.a.~ .. -:-: ... ':tS? ..... y..~.: .. . 
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19. 

20. 

2l. 

22. 

23. 

Detail of.Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
\'.'aste l\.lanf\gement Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization { if 
any} 

(b) Display Boz.rd Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Wh-:th:;r ccnta.ine;: stord kept 
in an ifolated area 

(f) Whether Hazardous Waste is 
being ! ,ored on p t!r.ca no:r &. 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-2 

(i) Category ofHazardous 
Waste as per the Schedules 
l,II and III of these rules 

(j) Authorized mode of dis·JoGal 
or recycling or utilizatio~ or 
co-_::,: occssing etc. 

0<) Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/NY 

........... . 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No N)A 

Y•:s/No 

'Jo./ 
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I. 

2. 

3. 

4. 

DELHJ POU, UTJON CONTTWT.. COMMITf£E 
~EJ>~tTMENT OF t:NVfltONMl';rff (GOVC. OF NC'J' Of' OJ:Lffl) 

4 ~~ S FLOOU JSIJT DUILUJNG l<ASJJMERE GATE,DF.Lfff-G 
vbll us nl; lt ll ://cl cc.delft I ovl.nlc.ln 

lnspccflon Ucpor t 

Unique Compulcr Gcncrntcid fd,. ...... 

: Mis ... R~~.~v. .. ~/~ .J14~.h.~ ' 

J 
.. Jr:~., .. A,,..Cr!di.~.~.:?. , .. V.iJ~ •• ~ 

u"\ • I I. ; - ( ( ~ 9.-...... ............... . . . . . ;;:=l. HM-I . .. • , ••••• 

Owner/ Partner's Name & Contact 
Detnils(Phone & E -mail) 

············;=·········~~~ .. l.~;~;;) .... r:~ ................ { .......... . 
Date oflnspection '1 rt o A.. / , o ~ ~ ............ .. ....... ...... . 

•. ~., •.. :-i;l.,A,,< •• ~ ••• 

Time of inspection 
Start oflnspection .... ........................................ ............ .... 

5. 

End ofinspection 

Name&, Designation of the Persons 
contacted at the industry 

........... _ .......................................... IS""~) 
~ ""'-'L L / 'J.~•·*'····· ···-~·-·o··~---·····~-

6. 

7. 

8. 

9. 

JO. 

Kind of Industry 

Product & Capacity . 

Main Raw Materials 

Water Polluting 

Air Pollution 

11 . Details of Sta~k Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent { If Any} 

15. D.G. Set(s) {if Any} 

16. Plot Area 

17. Labour 

I 8. Machinery 

. . . . . . . . . . . . . . . . . . . . . .. . . .. . . . . . .. . .. . . . . ... . .. . .. . . . • 

• • •••••••••••••••••••••••••••••••••••••••• ♦ ••••••••••• 

ETP InstalJed : Yes/Ng/ 

ECS Installed : Ycs/l'lP" 

(Above G.L.) ............ (Above R.L.) ......... . 

..... £A.~FA.~.: ........................... . 
DJB/NDMC/DSIIDC/Borewellffankers/Others 

(a) Domestic/ Trade Effluent 

(b) Unit connected to Conveyance System: Yes/No 

(c) Discharging into . ........................ ... .. .. 

... N..-0 ... . U <:-.~~ .. ~.~.~ .. -............ . . 

No::-::C11pacity ... :-::-... KVA. Acoustic: Yes/No 

Stack Height. ... =(Above G.L).:::: .(Above RL) 

........... .!.~ ... ~.~.':(.~ .... ........ .... : .. ...... . 

••••• ••• •• •• (;). !1n. : .• r.~·~-······· ............ . 
••••• •••••••••••• ••••••••••••••••••······ ··········· ····· 

••• ••••••• •• •• ••••••••• ••••••••••• ••···· ·············· ··· 

-. 
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Detail of Power Connection 19. 

20. 

2 I. 

Whether Unit found 1 0 , n J)erntion 
.. ~~ .. . J.c?l.4.7~~-~-----···••"''' 

22. 

23. 

Stntus of Registration under Pl 
Wnste Management Rules, 201t tlo 

Whether Generating Hn d 
znr ous Wnste 

Do1n;1~ nbout Hourdous Watts; 

(n) Status of Authorizntion {if 
any} 

(b) Displny Board Provided 

(e) ~Vhethcr Hozardous Waste . 
is st~red in Leak proof 
container 

(d) Whe_ther container marked ' th 
specified label wa 

(e) ~e~er container stored kc 1 
( f) 

an an isolated area P 
W~ether Hazardous Waste is 
?cing stored on pueca floor & 

(g) 
an covered area , 
Wheth~r ~ate on which storage 
began mdicatei:I on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
I,II and Ill of these rules 

(i) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(le) Quantity (Ton/Annum) 

S4Mo 

••••••••••·· ·· · 

••••••••··· · 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

"I 

Remarks (if Any) 
ffi Tel~ tw.-reJ;'.."J ~ ui~+.-1 +w_ ~,<?,.. M.:. ..._ J--k ....,..._. ~ d.e~u ~ 

{"'"'"1ele... t><.4-f ~ re..r~ k..........ck.o C:,-.,<I'\. -tw.- a~, i+ ""~ "'-0-\- o-r~. 
~o<,. I ,'JV..•J.v,. ~°'-k \-3c.,) t"'-6~ °'fQ.M, ½\ ~ 'JIW......t' l~.u._1"'C,,,t,,,. ~ • 

© ~UL- O'f___."':J -'\' ~ ..... d~ I .LoC-A-U ~~"' -to ~~+- ~J-:\-~ ,~~­
+ ~ ...,_,._J 4"~c..J .fo-,..- ~ ~--. 

G) J...oCAJ..b W-c.N,. fO\..LJt,J 'loa "~'ii°..-.-..d ~ ...Jc.......r ~ ,\(\..._ ~ o-r,.f~ ~ .&-l...A...... 

~ J..,l..e~ h:> ~ ~ rl,\,4F~°""' . 
~ u v.:;.\;- "-'Oh F" --P "'' J 3J -4 ... ll'o~ ~.._,J r ..... .u~ ~"'~vJ<f i.JrAc.. f:rr ..,,_d-.v( 
~ ~~Q , f'-!,o ~.,LL,..,.h•j ~ v••~ tr"'~cJ. r"-~ ~H4, 

© U.J.-r ,.1 ~ ;""' r~~- "l • .u~c... ~ ~ ~~ "°.:.-'<f- . 

~:,;"' n W. 
,vv~'y_ q~~~\✓-

Slgnatures. Name & Designation of Inspecting 
officlals 
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68--~ r-~~~:==--,-----DD~EiL:i"nii1r1•>ioiiLr:iLr:iu~Tri1iro~N~Cr:O~N~TR~O:-::--:::-----------. 
DEPARTMl•'NT OF L C0MMirn~E 

4•h :\;i S''' FLOOU JS~l~ND~llLRODNMF.NT (GOVT. OF NCT OF DELff.() w u ING KASUMERE GATE DELJU-6 
visit us nt : hll ://d cc.dclhl ovt.nlc.ln 

Inspection Report 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

JO. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

Nnme & Address of the Unit 

Owner/Partner's Name & Contact 
Dctails(Phone & E-mail) 

Date oflnspection 

Time of inspection 
Start oflnspection 

End oflnspection 

Name & Designatfon of the Persons 
contacted at the industry 

Kind ofindustry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Status of Consent {If Any} • 

D.O. Set(s) {if Any} 

Plot Area 

Labour 

Machinery 

Unlq110 Com pu ter Gcncrntcd Id .... ... . 

Mis --~~~::' ... ~.~~.~ .. f.~ .. 
~~: ... ~~~ ... ~~.: ...................... . 
H~~~. :.J.i~ .. ~ .. , .. §:~ .. ~~:.?;., ... Y.L~ ~ 

f:jeJJ.,J - ll <70 r.l . 
• ' • • • •• ••••• ' •••••• ' • • •• • • •• • •• • ••••••••••••••••••• ♦ ••••• 

...... 1>..9#. ... ~~ ...... c~.~~r~~.~) 

• • ••• • •••• ♦ •• ♦ . .. .. . .. . .. ........ .. .. . .. . ... . ............ .. - - • 

• e O ♦ ♦ ♦ I ♦ ♦ • •• • I ♦ ♦ o ♦ ♦ ♦ 0 • • f ♦ ♦ • o ♦ ♦♦ ♦ •• • •• ♦ 0 ♦ ♦ • • • • • • • • • • • • •• • • 

..... D.~ ... ~~.~ ....................... . 

J .,~ ... ~ ... :r,-... L ............ .............. . 

ETP Installed : Yes/Ny 

ECS Installed : Y esns_/ 
(Above G.L.) ..... ~ .. (Above R.L.) .. .. -::-;-; .. 

....... ~~~·~······ ................ : ...... . 
DJB/NDMC/DSIIDC/Borewell/Tankers/0~ 

(a) Do~c/ Trade Effluent 

{b) Unit connected to Conveyance System:~o 

( ) D.h • . ~ <' C2A-1Vv • c 1sc argmgmto ........... ~ . .. .... ... ...... . 

.... ~ .. JJ.s-~~ ... S~ .. ~ .......... . 

No.7::Capaclty.:-::-.. ... KVA. Acoustic: Yes/No 

Stack Height .. =-... (Above G.L) .. :::-.(Abovc RL) 

....... l . .l . t) ... . ~.1 . ·'1 ~ .... P.:f..p.~ ..... 

.. ... ... ..... \ A .. . ,r..~ .... ~~~-· 

.... ..... . 9.] ...... s& .\::i. ~.~ .... ~.1.f:-... 

.... ...... ~.?:-:-. ...... 0.~.~~ ... N .':~-:t:i.~ -+-1-1 ~ 

-
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(D 

19. 

20. 

21. 

22. 

23, 

Detail of Power Connection 

Whether Unil found In Operation 

Stl\tus ofRegistmtlon under Plastic 
Waste Management Rules, 2016 

Whether Generating l Iazardous Wnstc 

Octniis 11bout HQz,ardous Was1s 

(a) Stntus of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(o) Whether containe.r stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Wbether daily record of 
Hazardous Waste maintained in 
Focm-3 

(i) Category ofHuardous 
Waste as per the Schedules 
I.Il and m of these rules 

(j) Authorized mode of disposal 
or recycling or utilizatioD or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

f ••• t ♦ I• Jie•• • •• 

y{stNo 

.. ...... " .... 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Remarks (if Any) 
u w.rt "'-'- ~ "'"'"t~.,i loQ" J o-1.J- -t~ -t- l>t>U , M L,t) ~~ b~. <s-t---, WV) .J 

e&G--8 f o~ (J~C< . v ..... ..-~ err~---' ...,.--.a ~o-:,J k ~--,·ry ~ s~,rr,1,..,/" 

4" t..~ ~;\ r.J,'c1- · 
V~.\- ~~ \.s "'"°-\-- i....., re, w~'.,..._ -1' - )...i~< ~ ~ q ~ l..o-~ • 

,t<.,Fw; ~ <Ir r .,._h' 'j ~ ~---~ ~ ~ j•1;1 • • • a-, eA.. 

~ ott"'c;-'--' '--'~ 4.K"tt....J 1-o ~e Ot..f"r>-oyn~ J ·- ~d.,1--1 --J--w. .,...__r r 

© ~ :~ ...,_ ..u~ to e-lo.re. ~ ttw.. ~J;'7 ~"--,~ ..,.,~ fW\~.J.<.. 

~-

'\}~~t~ 

,1~\.~) 
~ ~~\'I& 

~\1011,~~~ 
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) 
{ 

I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

JO. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

I 8. 

Dl:Lttt l'OLl, UTION CONTROL , 
Dl~l'Alll'MJ._:NT O(l J<:NvmoNMENT COMMITfEE . 

4th & ~•h Fl ,OOH. ISUT DUii l)ING KASf(IGMOFY.:,:. OF NCf OF DELUJ) 
' 1 , .... , GATE iJF~LIU•6 

vlsl~ m nt : htl ://d cc.delhl ovt.nlc.ln 
Jns)lcctmn Report 

Nnmc & Address ofthe U11it 

Owner/ Partner's Name & Contact 
Dctails(Phone & E-mail) 

Date oflnspection 

Time ofinspection 
Start of Inspection 

End oflnspection 

Name & De1ignation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Sta~k I Ioight 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

Plot Area 

Labour 

Machinery 

Unique Computer Gcncrnted Id ........ 

M/s .,q,_~~-~ ... ~~.:... . 

H:. ~.•..!?: 1., .. . <.f!.•?!-:-t. t~::. q/. , .... Y. W.~ 6.,,.-M 

a " • - 1 ' crv 5""~ .. ~ ................... ~ .......................... . 

. -... --.... .. ... ...................... --. .. -... ......... . 

...... ~'F.i.f!.±. I. ~ .':-.C ....................... . 

~.l-l. -,l ., ....... . .......... . ... 1::L~Y.\. ...... . .. .....• •••••• 

...................................... .... ............ 

.. 17.r.r/a,y_'J. .. ~"-:.~.":~ .. !.c!~~-=-······ 

Ce--u,tch-1 ' f-- L.e. °"" C-~ ~ • ... . .......... .... . -............ - .. ........... . 

--........... -.... -.. -... ................ .. -. . . .. . . . . . • 

. ..... .... ....................................... ..... . --.. . 

Yes/No 

Yes/No 

ETP Installed: Yes/No 

ECS Installed : Yes/No 

(Above G .L.) ....... .. . . . (Above R.L.) .. .... . .•. 

. ................... -.... .. ... -... .... -.... . -.... -.. ......... . 

DJB/NDMC/DSIIDCIBoreweUrrankers/Others 

(a) Domestic/ Trade Effluent 

(b) Unit connected to Conveyance System: Yes/No 

(c) Discharging into .... .. .. ........ ............... . 

. ...... ...................... .................... ......... -
No .... Capacity ......... KVA. Acoustic: Yes/No 

Stack Height.. ....... (Above G.L) ...... (Above RL) 

......... J..~. :tr~::;,~: .................... ..... •. 
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CD 

19. 

20. 

21. 

22. 

23. 

Dctnil off>owcr Connection 

Whether Unit found 1,1 0 . Pcmtron 

Status ofRcgistmtion under Plnstlc 
Wnstc Mnnngotncnt Rules, 20 I G 

Wl1cther Generating HllUlrdo W us nste 

Dctojls nbout HAznt'dous Wnste 

(n) Stntus of AuU1orizntlon {if 
lilly} 

(b) Displny Board Provided 

(c) Whether HR2nrdous Wnste 
is stored in Leak proof 
container 

(d) Whether container marked w'ith 
specified label 

(e) :"7he~er container stored kept 
man isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category ofHa2ardous 
Waste as per the Schedules 
I,ll and Ill of these rules 

G) Authori;z;edmode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/ Annum) 

/es!No 

...... 1:?9 .. .. 

Yes/No 

........... . 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 
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I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

. 
16. 

17. 

JS. 

DELHI POLLUTION CONTROL COMMITIEE 
DEPARTivillNT 01? ENVIRONMENT (GOVT. OF NCT OF DELHI) 

4'" & 511
' FLOOR ISJJT BUILDING !CASHMERE GATE DELI-JT-G 

visit us at : hU 1://cl cc.dclhi ovt.nic.in 

Inspection Report 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Det11ils(Phone & E-mail) 

Date oflnspection 

Time of inspection 
Sta11 of Jnspection 

End oflnspection 

Name & Designation of the Persons 
contacted at the industry 

Kind oflndustry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

Plot Alea 

Labour 

~ 

Unique Computer Generated Ill ........ 

Mis .. .t~ ... .t~.~~t .. .. ~? .. 4-Lw~4.eM . 

.. b..::l~f ...... ~~ .. ~: .. <, .. , .. l~.~ ... ~ . 3 ?. 9> 

... ~~ ..... €.~.~.,, ... ~~-' l)dnS".1, 

..... ~.l.~-~f-~~ ...... ............. ..... . 

. ......... , ....................... ..... .. .. ......... .. .. . 

- V~· •········••··· ··• ••••••••••••••••• •••••••••• •••••• •••• ••• 

ETP Installed: Yes/Ny 

ECS Installed : Yes/N✓ 

(Above G.L.) .. ... -::-:-: ... (Above RL.) .... ::-:-: .. 

C' I~.,..~ 
. .. .. (✓.:\ ... .. ....... ~ .... {". : ............. ......... . . 

DJB/NDMC/DSIIDC/Borewell/fanker:i/Otl)e6 

(a) Do'?c/ Trade Effluent 

(b) Unit connected to Conveyance System: Yes/No 

(c) Discharging into ...... ~1.-P.-:'~':1. : .... .. .... .. 

No::-:-:Capacity ... :-:-:-: .. KVA. Acoustic: Yes/No 

Stack Height. ... =(Above G.L) .. '.":":°.(Ahove RL) -•••••••••••••••••••••••••••• •••• •· ··••······ ······· ····· · -
·r-t'/ l'r-···················· ········ · ·· ··· ····· · ····" ' ' ' ' ' ' '''' 

·······················•····· ··· ··· ·· ··••"''"'''····· ·· 
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19. Detail of Power Connection 

20. Whether Unit found in Operation 

21. Status of Registration under Plastic 
Waste Management Rules, 2016 

22. Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca fl oor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
I,11 and III of these rules 

(j) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

J 

·······c. ... 

Yes/W 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

cD \)w+ ~ v~ ~a "Jo.!-.J- f~~- • 
(D }l.o f"'-~NeJ ~"~~ a,{,c~ \' .... 1-\..u- ~~HA . 

® ~ ~ ~ ~ ~ .,,l 4... f'-u2 f~ 4 eA GV..-L lc,,e,t' '";Y ~~J i,-v-

v~ J~ J pw..y ~ . r. 
Cf) ~ --·~ ~~ .,le Ju.ol ~ ~~J~ bv.t-~ -h>"..s ~ , J.o t!L 

Wab ~ ~ f+ w,0\A t5°·-.. J ~ ~ ~ ~ V ~ 

'""""'"• Nam, & o.,;go,t;oo ofio,pectlo~ j, -.,.,.. 
officials g \~,. 
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74DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 
41

h & 511
' Tt'T,OOR fSHT BUILDING KASFJMF.RF. GATE nF.LlJT-6 

visit us at : htt ://d cc.delhi ovt.nic.in 

Inspection Report 

I. 

2. 

3. 

4. 

Nnmc & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
Sta11 oflnspection 

End oflnspection 

S. Name & Designation of the Persons 
contacted at the industry 

6. Kind of Industry 

7. Product & Capacity 

8. Main Raw Materials 

9. Water Polluting 

I 0. Air Pollution 

11. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source ofWater Supply 

B. Effiuent Discharge 

14. Status of Consent {If Any} 

IS. D.G. Set(s) {if Any} 

16. PlotArea 

17. Labour 

Unique Computer Generated Id ..... ; .. / 

: Mis .~~ii~-- L~.~.~1/·_·l~~/.(f.0,.,.•t) 

.. xt :.~ .:. f~.~-f .. . ~Jf. ., ... ~~ .. ~ :. ::?.-:, . 

. V\\\~ .. ~ .. , .. B.~ .. -:-.!.l.~S:I. 

~ :.$.~~ .... .l.~.~7.~~.1+.9.2.2.). 

.... 2 j .. \ . ~.+. l. .~~C: ........ .. .. ........... . 

... .!l.'J.M~ .. p.(f:<(lf.i:<;:; ··~·w.r··fJ~~ .. 
Yes/Ny ETPinstalled; Yes/No Nfr 

~o ECS Installed: Yes/No N~ Ji,.,,.,-...uw( , 

(Above G.L.) .... '.":':': ... (Above R.L.) . .. ~ ... 

..... ,£.J~'.':l f:J. : ............................. . 
DJB/NDMC/DSIIDC/Borewell/Tankers/Ot~ 

(a) Do~ic/ Trade Effiuent 

(b) Unit connected to Conveyance System: Yes/No 

9. ' . . . ,vull\ • (c) Discharging rnto.... . ................ . ..... . 

... .'Nl?. ... f~~.J.µ_~~e.: ... ~ • 
No.::.Capacity ... ::-: ... KV A. Acoustic: Yes/No 

Stack Height. . .. ".':':': .(Above G.L) ..... . (Above RL) 

...... J:..~ .. ~ .... ~.~.: ............................ . 
. . ... ...... ~.::-.. 4'. .. f.~ .. ~~·····"· 

•••• ••••••••••••••••••••••••·····•······················· 

···· ····································•····"······· ·· · 
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19. 

20. 

21. 

22. 

23. 

Dct:i il of Power Con11cction 

Whether Unit found in Opcrntion 

Status of Registration under Plastic 
Waste Management Rules, 2016 

\¥hether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

( e) Whether container stored kept 
in an isolated area 

(t) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-3 

(i) Category of Hazardous 
Waste as per the Schedules 
!,II and III of these rules 

G) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Ycs/W 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Q) U~<\-~ ~"- ry~oJi~ f.A ~ -I~ ...., W) L.-\-OT ~ .J l./4.t..:t... .ur,t-t.v... J,1..-~-
~ i¼1'~19VJ . 

@ V~~ W"-b '"4'~ ~.( •,~ IIU<v> t---l ~ ~~ >\~ h, 
1 ~u..H <>-? M,e-\Moll '4 ~ V1 ~ -d '4t • 'f ~ '-'M J ~~ h:- fl-~ c.. • 

(y ~v1ry ~ ~r ~ ~ ~ ~ ... J «- C.~/ "'-" r~Dpc c_ l~_30 

© f\-1 ~ cir u ....l. w ~ o.,,-t..:-.J ~ ,t-...ke. ~ ~ ~ -, ~~v ~ c.J:> l"1 

\)M,i f- """° c.rv..,J;-,~ '~ ~-~ ...... ~ ~Q ~ ~ ----t- 0 j1'c_"""4e.. 

t'1"~ ~ ~n~• 

~A:,( 
Signatures, Name & Designation of inspecting .,.9\\•1(1 
officials 
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76·1 

., \ ~" DBLlll POLLUTION CONTROL COMMlTfEE 
DEl'ARTMEN1' OF IINVIRONMF.NT (GOVf. OF NCI' OF DELHI) 

4•h & S'" FLOOR ISBT BIJILDING KASIIMERE GATE DELHl-6 
\lisit IIS nt: hit }:/Id JCC,dclhi •ovt.nic.in 

Inspection Report 

I. 

2. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Nnme & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date of Inspection 

Time of inspection 
Start of Inspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

Kind oflndustry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

I I . Detai Is of Stack Height 
(Furnace/Boilers/Others) 

12. Type of Fuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. 

15. 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

I 6. Plot Area 

17. Labour 

18. Machinery 

Unique Compulc1· Gcncrnlcd Cd ...... .. 

Mis ~ : .. O.'m .. i~.~ .... , ....... f/F, ... F-/ r; , 
.tl:t~.\ .. 1~!1:-., ... ~~ .. J~ e.,~ .Jlc_ 

. .Y.m.~ .. ~~ ...... ~~.7: .. SJ .. 

...... o.~ .. ~ .".' ... , ....... ~.~···· 

···········~··· .. ··················• ·•• •··•• • 

Ve..-c..~ ~ s..e. • . ... .. .. .... .. ... .......... ··t ...... .. .. ' ............... . 

Yes/No 

Yes/No 

ETP Installed : Yes/No 

ECS Installed: Yes/No 

(Above G.L.) ........... (Above R.L.) ....... . .. 

DJB/NDMC/DSIIDC/Dorewell/Tnnkers/Other 

(a) Domestic/ Trade Effiuent 

(b) Unit connected to Con\leyance System: Ye o 

(c) Discharging into .. .............. .. .. ........... . 

No .... Capacity ......... KVA. Acoustic: Yes/N 

Stack Height.. ....... (Above G.L) .... .. (Above ) 

.. ............. ... ... .... ................. .. .... ..... .. 

•••••••• •••••••• •••••••••············ ... ·· ··· •·· ··· ······ 

····················· ·································· ' 
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19. Detnil of Power Connection 

20. Whether Unit found in Operation 

21. Status of Registration under Plastic 
Waste Management Rules, 2016 

22. Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(t) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Form-'.l 

(i) Category of Hazardous 
Waste as per the Schedules 
l,Il and III of these rules 

G> Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/ Annum) 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Remarks (if Any) 

v ~"'~'"~ t•o-•d. "'~ ~J j~--J-~ \~°"'. 
@ ~, ~~~.,_\ ~v;~ ' t1l..1e,w-.._~ ~\<. ~ f"fCM,,h~ • 

...,J 

~;\, 
1, Name & Designation of Inspecting ~ \~ 
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I. 

2. 

1Wl.lll 1'0 1.1 .11TION C 'ON I JH)T. ( 'OMMI rn:F. 
lW.l'AllHH '.N1' O F l' NVIRONMEN I' (C:OV I . O F ,,w·r ()f,' IHJ.llf) 

4•h .~ ~•h 1:1,o oH ISII r lllllf ,l)JN(; KAMIMl•:m ; (;An: m ;r.111-r. 
\'l$lt II~ nl : h11p :l/llpcc,1lc lhiJlOVl,nic,in 

Inspection Report 

Q) 

Owner/ Partner's Name & Contact 
Dctails(Phone & E-mai l) 

....... .. £.4..~.~~~-~~-~~-2. / 4-) 
~ r~~ -..r Y> N. 

3. 

4. 

Date of Inspection 

Time of inspection 
Start oflnspection 

End oflnspection 

S. Name & Designation of the Persons 
contacted at the industry 

6. Kind oflndustry • 

7. Product & Capacity 

8. Main Raw Materials 

9. Water Polluting 

10. AirPollulion 

11. Details of Stack Height 
(Furnace/Boilers/Others) 

12. Type ofFuel Used 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. Staws of Consem {If Any} 

15. D.G. Sct.(s) {if Any} 

16. Plot Area 

17. Labour 

18. Madllncry 

..... ?:-~./.?..1.1.~:~5~ ........... ........... . 

...... .. .. .................. ............................. 

... $.~:.,$..~ .~.~.: ........................ . 

~ .. r h= lcJ,-; """1- • . ... . ..... ~ ... ~ .. :, ... .. .. .... y . ..... ............... . 

.... .. .. .. . " ............................. ~k~-t-n> E~~ T) 

. .s~ .. ~~ .. ~ .. '!'.½+l .. ~"<J,,(.o t-J 

~o 

/4o 
ETP Inst!!lled: Ye5o/ 

ECS Installed : Ye~ 

(Above G.L.) .... ~. (Above R.L.) .. -:-:-::-.... 

C\~ · ti.\ ....... ,, c✓, . , ........ . . ~ ... ,.. ...... .... , .. ,, .. , ... ,, 

DJB/NDMC/DSIIDC/Borewellff ankers/O!Ys 

(n) Dom~c/ TradtJflluent 

(b) Unit connected to Conveyance System: Yes/N<' 

(c) Discharging into ..... ~~~ -~- . .' ... ....... . 

..... NLM.~.~~ ... ~~~. : .......... ' 
No.~.Capacity .. . ~ .... KVA. Acoustic: Yi:s,'No 

Stock Hcisht ... '.°:': ... (Abovc G.L).~ ... (Abovc RL) 

.. ... ,, ...... 8.P. ... ?.f .. ':f.{: ..................... , 

............. :2.:-.. :-: ... ~ ...... r,~ ... ~,.."-"')(l • 

..... { ~,l;<r,\,, ,:-;:,,,,~ ... ~ . .'.,,,.,.,,, . 

....... i\?.!~.::\~~ ... ~ .... ':: .. ~ . : . 

....... ~~ .. ...... ...... . , ,, ...... ........... , . 

........... ..... , ... , .............. ... ............... .. . 

333



79
19. 

20. 

21. 

22. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Waste Management l{ules, 2016 

\Vliether Generating Hazardous Wnslc 

23. Details about Hazardous Waste 

(a) 

(b) 

(c) 

(d) 

(e) 

(f) 

(g) 

(h) 

(i) 

G) 

(k) 

Status of Authorization { if 
any} 

Display Board Provided 

Whether Hazardous Waste 
is stored in Lenk proof 
container 
Whether container marked with 
specified label 
Whether container stored kept 
in an isolated area 
Whether Hazardous Waste is 
being stored on pucea floor & 
in covered area 
Whether date on which storage 
began indicated on each 
container 
Whether daily record of 
Hazardous Waste maintained in 
Forrn-3 

Category of Hazardous 
Waste as per the Schedules 
I,II and III of these rules 

Authorized mode of disposal 
or recycling or utilization or 
co-processing etc, 

Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

(D u.;t i;o'-'<l J.o.;_,d • R.,_,~, =~ .._4, f.. °l'"" <t¼ 1...,J,. !wt -GJs•.\ or.....J ~ 
!MM-\- 'r~.S~ve_. 

s--. '-c.W"""/ a,.,./ cJ..e ... i CAI.; ,., .,,_,_ v; <l1k +l.""'lf1- w'-<h 6.1; °" ..i.. .,.__ tr'"' . 
~• • • • W"-'ol"<-ld.,,j ~ -;i..l~ +--. -t,, l,~•f'<- - .l.f ~J }.,de WM b"'"""· 

(i) 

1'1 ., .. """:"" ~ =t -1 ~ - '""1''f'' ,~ °""'"1/- 'tr £.l«J,,,pt.:Jli'j, 
- ~1..-w. "'9,lcJ.J -lo rt.li-1 o.J.,,iy ~ ,...,,.,,_. ..... r:'."':""se. ..... _ .. , ~ 

t.>eu.. (Moo ~~ ~lf.o,J -t,;~ ~'(,,\f- W<,\Af- II l k WMc.4~ UJk..elJNo-vt . , , 

Fh-~-r {;1cr6r 61--\'\...L ~,, wov.. su.l,d La' r,,,ui 'h1r1c..i....to 1 ....._f~e-H. 1 -;;~c...r •~';,,., 
-,., -~ ~s ~ v,,-. .,_,_ L. c..1-:0- ~~ ~ . 
~ , ~&!&~ ~~°"' .t..x,JJ ~ se-£0 F'°ccw.1 , 

~~?> 

cf'c<;) ~ iv"'\~ ~ "' ' 
Signatures, Name & Designation of inspecting~ cf'\ \;Ir ..,( 
offldals 
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2. 

3. 

4. 

5. 

6. 

1. 

8. 

9. 

10. 

11. 

12. 

DELHI POLLUTION CONTROL COMMITTEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 

41
h & 511

' FLOOR ISBT BUILDING KASHMERE GATE DELHI-6 
visit 11S llt; h it ://d )CC.d clhi ovt.n ic.in 

Inspection Report 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Dctails(Phonc & E-mail) 

Date of Inspection 

Time of inspection 
Start oflnspection 

End of Inspection 

Name & Designation of the Persons 
contacted at the industry 

Kind oflndustry 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

Unique Computer Generated Id ... .... . 

M/s ... ~ .. , ....... ~ .:. ~ .... -:-.. .l.?!.i ... . 

.. ..l~\~~?r.J .... ~~-~ :.:-.~., .... ~ . Vi\!~ · 

.. ~~-- ~-~.\~.f..~.: ...................... . 

....... ¥,~ .. l.~ .;. ................ . 

.......... P.t .. .i -~. +. l. .~ :.e.: ............. . 

·--~ -·-·····················--··--·· .. ··--· .. 

......... ,~-~~.~ .... f~.~~., .. (t-Lo r~.to) 

Yes/No 

Yes/No ECS Installed : 

(Above G.L.) ............ (Above R 

13. A. Source of Water Supply 

B. Effluent Discharge 

14. 

JS. 

Status of Consent {If Any} 

D.G. Set(s) {if Any} 

16. Plot Area 

17. Laboir 

(b) Unit connected to Conv yance System: Yes/No 

(c) Discharging into . ................... . ......... . 

No .... Capacity ........ KVA. Acoustic: Yes/No 

Stack Height. ....... (Above G.L) . .... . (Above RL) 

...... , ....... , ......................................... . 

··· ·• •·· •································ ....... , ..•••••• 
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19. Detail of Power Connection 

20. Whether Unit found in Operation 

21. Status of Registration under Plastic 
Waste Management Rules, 2016 

22. Whether Generating Hazardous Waste 

23. Details about Hazardous Waste 

(a) Status of Authorization {if 
any} 

(b) Display Board Provided 

(c) Whether Hazardous Waste 
is stored in Leak proof 
container 

(d) Whether container marked with 
specified label 

(e) Whether container stored kept 
in an isolated area 

(f) Whether Hazardous Waste is 
being stored on pucca floor & 
in covered area 

(g) Whether date on which storage 
began indicated on each 
container 

(h) Whether daily record of 
Hazardous Waste maintained in 
Fonn-3 

(i) Category of Hazardous 
Waste as per the Schedules 
I,II and III of these rules 

G) Authorized mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Remarks (if Any) 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

0 p'Y"~~f_ ; .S lo uq !,MC.,,/ -f?'f"" YV;,1cJt,,.-vh"o-1 f Nil. , 

® ~ l ~ N "-' ~ ... ~ ry te "1AAJ r k 1t,..«. r ~ 1 ~ _.LuW J ~ 1 ~'cw,. 
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82DELID POLLUTION CONTROL COMMITIEE 
DEPARTMENT OF ENVIRONMENT (GOVT. OF NCT OF DELHI) 
4•h & S'h FLOOR ISBT BUlLDING KASHMERE GATE DELHI-6 

visit us at : htt :/Id cc.delhi ovt.nic.in 

Inspection Report 

I. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Name & Address of the Unit 

Owner/ Partner's Name & Contact 
Details(Phone & E-mail) 

Date oflnspection 

Time of inspection 
Start oflnspection 

End oflnspection 

Name & Designation of the Persons 
contacted at the industry 

Kind of Industry 

Product & Capacity 

Main Raw Materials 

Water Polluting 

Air Pollution 

Details of Stack Height 
(Furnace/Boilers/Others) 

Type of Fuel Used 

A. Source of Water Supply 

B. Effluent Discharge 

14. Status of Consent {If Any} 

15. D.G. Set(s) {if Any} 

16. Plot Area 

17. Labour 

18. Machinery 

Unique Computer Generated I d . ...... . 

Mis .. ~w.4~ .. .. ~~ .. .. ..... 
.. 1~~ -~ .. +.~ .. l¢.~~, .... ½~.~-~ .. 1?1,., ~o.t ~ • J., 

.. Y.Wo/-···~-~ ... ( ..... ~~ .. ::-: .. ~, ~~'1 • 

...... <fj~~ .. ~.~~ ........ . 

........ 1!.\ .. , .. ~.+..\..~.~c. ............. . 

.. .... .................... .... ..... ...................... 

Yes/Ny 

Yes/Ny 

ETP Installed : Yes/Ny 

ECS Installed: Yes/NV 

(Above G.L.) .... ~ (Above R.L.) .. :-:-:-:-.... 

~ ~ .j r.., , . ...... ..................... ·t· ..... ..... ......... ...... . 

DJB/NDMC/DSIIDC/Borewellfrankers/Ot~ 

(a) DollJWiclTr?de Effluent 

(b} Unit connected to Conveyance System: Yes/No 

( ) D. h • . 'pJ,._o,,.'"' c 1sc argmg mto ................ ... : .......... ,. 

No .... Capacity ......... KY A. Acoustic: Yes/No 

Stack Height.. ....... (Above G.L) ...... (Above RL) 

......... ' .... J ~ .. ~.-.. ':(~ .: ... ' .............. . 

······~~-···~~ .. ~ .. ~y 
,. ~ 

.......... \.7 .. · ····~·· .. '· · .... ................ . 
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ffi 

19. 

20. 

21. 

22. 

23. 

Detail of Power Connection 

Whether Unit found in Operation 

Status of Registration under Plastic 
Wasto Managoment Rules, 2016 

Whether Generating Hazardous Waste 

Details about Hazardous Waste 

(a) Status of Authorization { if 
. any} 

(b) Display Board Provided 

(c) 

(d) 

(e) 

(f) 

(g) 

(h) 

:,viiether Hazardous Waste 
1s sto_red in Leak proof 
container 
Whe~lm container marked with 
specified label 
~het~er container stored kept 
m an isolated area 
~ether Hazardous Waste is 
?eing stored on pucca floor & 
tn covered area 
Wheth~r ~ate on which storage 
began md1cated on each 
container 
Whether daily record of 
Hazardous Waste maintained in 
Fonn-3 

(i) Category of Hazardous 
Waste as per the Schedules 
l,II and 111 of these rules 

G) Authori~ed mode of disposal 
or recycling or utilization or 
co-processing etc. 

(k) Quantity (Ton/Annum) 

Yes!N/ 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

Yes/No 

'"""'""• Name & oes;go,t;00 ofiospect;?g -~:, .~<' 
officials 1g ~~,,{ 
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l.District (�): NORTH EAST (DElHI)
FIR No(u-,iJ't{t.): 0098

2. ll\ct(s)(am)f:ro111:

FIRST INFORMATION REPORT 

(Under Section 173 B.N.S.S.) 
(Ullfl{Jfo/lJ ft!llt) 

(um 173 ;.ft, 'Q"'f. �. -qu. i); JRflfa> 

Yur(ltlf): 2025 P.S.(m-rt): BHAJ,AN PURA

Dale & Time of FIR(� �i'fi ./n lllJ_U- ): 18/02/2025 

s cc tlon(s}(um(ll) ): 

- lHEBHARATIYANYAYASANHITA (BNS), 2023 132/221/351/3(5)

3. Occurrence of Offence {af'IITI!l 1'iT 'a'Z'fl):
(a Oay(lt:f): TUESDAY Date From(�<li l1): 18/02/2025 Date To(ft;tilli <ffi): 

Time Period (ml"ll Time From (llml lf): 12:00 hrs Time To (wrtl iffi): 
(b Information received at P.S.(ffl-11 � lf,RT !I'm� Date(�): 18/02/2025 Time 
(c)General Diary Reference (t�;,,1➔1na1 Entry No.(ll'fcrl! 12 lA Date/Time 

4. Type of Information ('!J_a-:rt ii» Written 
S. Place of Occurrence (ITG-ITT'mt ):

18/02/2025 
12:00 hrs 

21:50 hrs 
18/02/ 202 S 2 2 :06 

(al Direction and Distance from P.S (IIHI ��-Mil SOUTH-EAST , 2 Km(s) Beat No(cfu: sf.) : NA 
(b) Address(l@i): A-25 ,MAIN CAMDI RAOD ,NEAR DISPENSARY ,GMON GHONDA DELHI

(c) In case. Outside the limit of the Police Stat ion (uft m-;n mi); -mt! ): 
Name of P.S(i:rr-rr <fiT 'ITT!): Dis 1rict(f,t;n): 

6. Complainant / Informant 111lihllliiifidf/i.iT-'1Tilinf ):
(a Name(;m): VARUN KUMAR

Nationality (U!/h«rT): INDIA (b Date/Year of Birth ('11""1! f'Afir

(c)Passpott No.(tmrni '6' .): Date of Issue (;;mt lli..'t .fit � Place of Issue (;;ml m <nT 

(d Occupation OTHERS 

(e Address(ffiil): (ASVP. OPERATION AND MAINTENANCE). BSES DIVISION YAMUNA VIHAR, DELHI. 
SHAHOARA, DELHI, JNOIA, 9350261457, A8Cl23@yMAIL.COM 

7. O<!t ails of Known/Suspect/Unknown accused wirh full particulars(attach separate sheet if neces-sary)(:;mt/ �u /:arvmf
ifif 11} Pcrcnvi $ cflf-=t . 

8. Reason for delay In reporting by the complalnant/informant (!0iii,4i1<1iilf / l')_� i:TT1 funt � � c;.r ifi{R � �):
NO DELAY 

9. P;.rtlculars of the properties stolen/Involved (attach separate sheet if necessary):

SI.No. (11>.U .) Property Type(Description) Est. Value(Rs.)(lJ?r ('{I If)) 

1 OTotal value of property stolen (m-ft 'ft m:trfa <li1 �
l l lnqucst Report / U.D. Case No., if any (l!,i'7! �lff fl:ti)t / l{_.tt .lf<otlll =t •• 1117;' lli)t

ANNEXURE R6 /2 (Colly) 84
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Dls l rlc l NORTII CA~ IOll.,..) P.S: 611",JAN PUR.< Year: 10'15 FIR No; 0098 Date: 1s101, 2021 

12 F.I.R. Contents (attach separate sheet, If requlred)(lffffl qu;n fttf)-t l'ftU): 

The Station House Officer, Police Station Bhajan Pura, Delhi Date : 18.02 .2025 SUBJECT: 
COMPLAINT AGAINST ANAND KUMAR, PARVEEN KUMARJATIN, BILAL ALL S/O NOT KNOWN, 
ALL R/O: BHOLA NATH GALI, ARViND NAGAR, DELHl-53 AND THEIR OTHER GOONS 
ASSOCIATES fOR AN OFFENCE OF OBSTRUCTING PUBLIC SERVANT IN DISCHARGE OF PUBLIC 
FUNCTIONS AND THREATING TO DIRE CONSEQUENCES & IMPLICATING IN THE FALSE 
MOLESTATION CASE TO THE BSES YPL OFFICERS/INSPECTED TEAM MEMBERS.Sir,BSES Yamuna 
Power Limited is a company duly incorporated under the companies act 1956 having a joint 
venture with Government of NCT of Delhi, having its registered office at Shakti Kiran Building 
Karkardooma Delhi and engaged in the distribution business of electricity in the area fall ing 
under the jurisdiction of East and Central District of NCT of Delhi in accordance w ith terms 
and condition of license issued by the Delhi Regulatory Commission.That for smooth and 
effective functioning of the distribution business of electricity, BSES Yamuna Power limited 
has to maintain and operate distribution assets like electric lines, transformers, installations 
etc. and have to augment the existing electricity supply system to meet out the load growth 
of electric supply.That under section 13 S (2) of the Electricity Act 2003 the officer of BSES 
Yamuna Power Ltd. is authorized to inspect and search any place or premises situated under 
the area of its distribution of electricity where it has reason to believe that the electricity is 
being used unauthorisedly or dishonestly.On 18.02.2025 at about 12.00 noon BSES YPL 
inspection team consisted of Sh. Varun Kumar (As VP), Kuldeep Manda! (A.M.), Sadashiv (l/M) . 
Mr. Om Babu (L/ M), Rajesh Pal Singh (L/M), Mr. Nafees (L/M), Amit Pundhir (Helper), Sompal 
(Helper), and Mr. Saleem (Supervisor) were on routine checking for removing illegal 
wires/Cables, when the said inspection team reached at Bhola Nath Gali, Arvind Nagar, Delhi 
-53. The inspected team found an illegal cable wh ich was going from BSES Pole No. YVR C-
145 to the illegal factory which was being running by Jeetu. When on the instruction of Mr. 
Varun Kumar (AsVP), lineman namely Nafees I removed the said illegal wire from the pole, 
then immediately abovesaid accused persons namely Anand Kumar, Parveen Kumar, Jatin , 
Bilal came at site and also called their other goons associates at site and all the accused 
persons started misbehaving with all the said team members/BSES YPL officers .When said 
Kuldeep Manda( (A.M.) was started video of said incident then accused Jatin forcefu lly 
snatched the m obile phone from the hand of Kuldeep Mandal and all the accused persons did 
not allow videograpay of the said incident to Mr. Kuldeep Mandal.AII the abovesaid accused 
persons threatened to the abovesaid BSES Officers/team members to dire consequences and 
implicating in the false molestation case, At the time of said incident their goons associates 
also misbehaved with abovesaid BSES Officers/inspected team members who were 
performing their duty as per rules and regulation of DERC Act being public servant.That all 
the abovesaid accused persons are habitual to theft of electricity by direct theft and having 
good relation with the local political persons as well as unsocial aliments of the area.All th.e 
accused persons created hindrance in the work of the team members and did not allow them 
to perform their duty by misbehaving, giving threat to the said BSES Officials/inspected te"'m 
members to dire consequences and implication them in molestation case when they were 
performing their official duty being public servant. Thus all the accused persons have 
committed the offence under section 221 of BNS, 2023 by obstructing public servant in 
discharge of public functions and under section 351 of BNS, 2023 by criminal inti midation. 
That the accused wants to create terror In the mind of the BSES Officers, so that due to fear 
BSES Officers not visit In hi s area for checking in future and he can steal electricity freely 
without any hindrance. It is for this reason now the BSES Officers//inspected team members 
are feel ing unsafe and unable to do their work free mind in the abovesaid area.That if 
immediate appropriate action wi ll not be taken against tile accused persons then they can 
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giv~ the colour their illegal act at any point of time and can harm life and limb to the BSES 
Officers/ /inspected team members at any point of time as the accused and his associates 
~lso given threat to the inspected team members for dire consequences and implicating them 
in false molestation case if they would take any legal action against them.It is therefore. 
requested that appropriate necessary legal action may kindly be initiated against the 
abovesaid accused persons namely Anand Kumar, Parveen Kumar, Jatin, Bilal and their other 
goons associates for their illegal act, as per Bharatiya Nyaya Sanhita, 2023 and safety and 
security may also be provided to the BSES YPL employees at the time of inspecting in the 
area / conducting the raid so that such type incident not repeat again. Thanking You SD 
Engl ish Varun Kumar With Regards Varun Kumar (AsVP), Operation and Maintenance Division 
Yamuna Vihar Mob. 9350261457 Copy Enclosed :- (i) Complaint against Anand dt. 3.01.25, 
FIR No. 420 / 24, FIR No. 392/24, FIR No. 421/24, Fir No. 102/25. (ii) ID Card of Mohd 
Saleem. (iii) Notification U/s 26 dt 8/3/2004 & 7/4/2005 . (iv)Release Permission of 
Electricity Act for Publiic Servant U/s 16B & 169 & Electricity Act . (v) Copy of Entry Register 
gfr m;; DO~ m;rr ~ qifiT{ ffiqjR ~ ! f.li ~ lR PSI~ Emergency duty ~ ~ * , 
~ m ~~emergency duty lR PSI <nT PCR CALL vide_,, DD N-9. 6 lA ~~~st W -il'T 
PCR CALL®~ TR ir,:r PSI lflT ~ staff uJm ~ ti]m m ~ TR l«fT qc;n ® H.N. A-2 5 mai~ 
Gamdi Road Near Dispensai Goan Ghonda Delhi ~ BSES ~ m"rtt ts~~ f<;\"q ~ ~ ~ tR 
lr<1iR it~~ MTTrr cl BSES <h l~lfl ~ ~ ~ rl~ m ~ 3Jm m, ~mm l«fT m;rr ~ 
Rt4iiJ.JMicif cl 3RT mfr c;rrrr ~ ~ ~ ~ ~ i ~ fR' SI ~ ~ Staff m-n ~ anm ~ 
Rl4ii<ktifit1f Varun Kumar (As VP, Operation and maintenance) Division Yamuna Vihar ~ ~ PSI 
iji) "Q7fi ~ ~ Q~T ® -ill PCR CALL t ~ % f~lmH) 3f'Q"{1tJ U/ s 132/ 221 / 351 / 3(5) BNS 
~ ~ IITTl'T -il1fil6 ~mfu~ ~ ~ ~~~T~ ~ ~ CCTNS q;"{ ~~<fit 
~otnft~r~ SHO ~lR PSI ~tfil~lR PSI ~~il"~ i I~ q qffi ~an-
18/ 2/ 2025 at 12:00 PM, .:ilTTl ~JIT - H.N. A-25 main Gamdi Road near Dispensary Ghonda 
Delhi,~ cf cl'ffi mwft ~- 18/02/ 2025 at 09.50 PM, SD English PSI PankaJ Kumar D-
3199 PS Bhajan Pura Date - 18/02/2025 ~ 4il4cli~ ~~Engl I sh ~<hiU<W~/~ m 3llma­
~ PSI Pankaj Kumar ?;ITT~~amrcmT<ID~~'intR~~~rum¢1 ;;rrm3fqmJ~ 
lT<ffl®mR''Q<' FIR No. 98/2025 U/ 5 132/221 / 351 / 3(5) BNS qjf CCTNS operator HC Anita No. 
1731/NE &TU~ tITTfcfi<' Wf ~ ci Computerized _Copy of FIR, PSI Pankaj Kumar t ~ cf:it ;:;ir 
{gt t1 -ilT3tmffi FIR~ 3fmq;J ~ <IW)1 ~"lffifm~ ~<fir~ i:t ~&RT~ ~I 
ASI / DO 

13Acllon TakenSlnce the above information reveals commission of offence(s) u / s as mentioned at Item No. 2: 

($l rnft m,mt: q,f.li J'IITTcfi -fR'ifirfl tl m <lrlm t f.li tmn inn .'lllmu JR; tt.2.1l ~ - um i); ~ t >: 
Ci)Registered the case and took up the 

(1111TCV1 ~ ~ l 'l"l1T 3fn "'1'1 ~ ~ FrrilT 
lll)Ol rected (Ndmt or lhe 1.0 .)(~ ~ 3rii}'IITft ?111 m PANKA.i KUMAR Rank (llcj: 

SI (SUB- INSPECTOR! 

OR (m l 

No(l.1.): 16230242 

(Ill Refused Inves tigation due to(;;!iu t 
(l v)Tran)ft-rr cd t o P.S(name)(~Rl): 

to take up the Investigation (<li'l -4''/iJ 31T~ QTTl il ~:l t F.1-Q P-tt"r fbn ITll1 ) OR 

OR (\5 lh7l111 ~ ~ 1 m) 

Ol s1rict (f.r.!I)· 

on point or Jurisdiction ,~,) r):111ml,tc i)i W{l11 ~1111,rl'm) 

r .,,R 11:dd u""' tu the <.11mpldh 1d111f li, fo rmilnt ,,11Jml11ed 10 bo corroctlv rncordod .11,d .l cop y o lvpn 10 the 

free of cos t : (lil~f f IJ<Ffr-l.,rl •1~ unfit,f;\ •r~ ,r,r q:rrJ 1111), ntf) t./ l~ 111,11 ilhl 11~, ,1,hl) Pl\l,Flli ~11ITT<o<nc1f 11,'1 t.) ,nft 1 : 

R.O.A.CC J1t1.:u),1_!.dl.): 

3 
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l? F.1,IL Conte.nti Caunch separate: sh11t1L If rec1ui,.d)(!l1flf lJ1f'lt fnt~ nnr,. 

~~, 'lflifR SHO ~ err-=rr i~ M - 110053. ~ - fhmra ~ a~~l'1" ~~ • ~ 
mfrn~fitc.mRttf 3'f!llJI fc)~) ir;:JR\)i ~~ I, ~mT':JTJf~ W/o ,!ft !_Wf pr-ltraT A-25 ~ 
~ ~ ~< ~tl~~fl 'TT?f ~ W - 53 vt 3T'R ~ ~ m21 ~1 1 3fl'i;f ft:rTlff 1s1021202s ifil 
• 12 .15 PM Cffl .ilir ~ ~ ~ eft n) .mrr.m; l!Qi l:Zflai ~ ~ ~ ~ ~ afrl Sllffl at~ i1fc'f iJiFi 
rmr 1 ~~~~:M tB~ ~ vt ~ ~tl~ ~fc)1h)cRr-ft ~cnttt~~fA' ffll ~c,,ft qffl' 
.ahr~~~t:R.3JlllUl~~~fcmm;r;ry~ffl~fflQ~,;i)Tratr{q~~~mfcf;~ 
~ lliT ~~ ~ ~ tf lfTJRatRQT~~f aftt3Rcmffi~ qt\~trr~rifTTTillaftt ~ I 
~~ ~~cf:n pr! I~ Qin~~ (-in~ faft1f) c]":{1~ mm w;m armftrt c1R'lzn7ift Jfr1 
~~tm3!TR~tn1~m~~~?rrrf~ain: .3fm)~t~~mftmt~~ifj1' 
~ ~ ~~~ililllrffl $&\lrn-1 ~tft~~ ~~ i>l)m i); ~~ ,fillfc.1t~4it-nll?cTFmftcffl' 
ft~ JfR lR ~ ~ °1 SO Hindi TifmrT W / o fmr;;\ ~ (7042900894) ~ 00 tt1~~

1
~AI 

q;,i::igu ~ ~ ~ r~ ~ JR PSI ~ Emergency Duty m;rr ~ ti'~ m "11" 
Emergency Duty JR PSI <1il PCR Call vlde DD No. 5'1A ~ ~ fft:rrft~r rlr11fT ~ dl~_RCR ~ ·~• •t · 
ifil iflji'1•fl ~ JR PSI mJ ~ staff \iJTlJ Jfttin ~ m ~t:R tffiT c1M11fil H.No. A- 25 main Gamd1 •• • ·­
Raod near D1spensaJ Gaaon Ghonda Deihl~ BSES ~ mnt tg ~ ~ ~ ~ a~ lR JfcnR A 
~ ~ rTITn q BSES ih illfh~ l1i ~ ~ :prr ZIT .;J) aITTNm tprn'1lJ ~ mrr m;n ~ ~qjrlfiNictf ~ ~ 
~ f;!TlT \f.A1JU ~ ~ mr t I ~ c:rr?; JR SI SJ1' ~ 'RTtfi 2Wll ~ ,3{T7'T ~ ~ihlllrllMf Rabiy~ 
W/ o Sh,vle Hasan R/o H.N A-25 Mam Gamdi Road Near Dispensary Gaaon Ghonda Delhi.; fR 
PSI ~~fmrnm~tt ~-ill PCR ciiTM"R ~~~ 3l'tn1t1 U/ s 75/77/3(5) BNS iJiT~~ 

tmlT ~ ~ I ~ ~ ~ ffl cfiTlflft ~ G{Q'~ ~ ~ ~ CCTNS 1fi'{ ~ ~ cffi ~ ilt«fttr 
~SHO~ HC Ashwanl No. 1351/NEUi~iHT~~ PSI ~~lt~~,rofur~am 
~ - 18/2 / 2025 at 12.15PM , ;;nlf~ - H.No. A-25 main Gamd1 Road near Dispensary 
Gaaon Ghonda Delhi . cmt@ cramcJQ~mt~ - 18/2/2025 at 09.SS PM, SD English PSI PankaJ 
Kumar D- 3199 PS Bhajanpura Date - 18/02/2025 ~lPhiU41~ ~ q"1 ~ f.il4i1Uo4:i / ~ ~ 
amro ¥At PSI Pan kaJ Kumar ~ ~ ~ am)c1;Tfhm ~ ~ ~ tcx ~ff um ""1 ~ lm1 3Nm1 
~ ~ ~ ~trr FIR No. 99/2025 U/S 75/77 /3(5) BNS '11iT CCTNS operator HC Anita No 
173 l / NE ~ ~ ifiUcm' llrf ~ ci Computerized Copy of FIR.~ vR1if SHO ~ W 
3iTR1 ntRfifl HC Ashwani No. 13 51/NE t ~ ;ffi 7i1'T ~~I~~ FIR~ anil' inf~ cntrt1 
~vfilm~_,;S{ijlih1fi.tntfitJPiff~"~&RT~~I ASI/DO 

UAcrlon TakcnSlncc 1he above Information ievul1 corrimlnlon ofofftnct(S) ufs as men1IOI\Cd at ,,~m No. 2: 

,.-, mft ~ : 'tit,; cJVTilfi .rRlllTft It 11111 mm * ft! hf mn nm, ~ ,..2.il ~ um ~ ~ @ ): 

(l)Re.glsterfd 1he ca.se and rook up the 

(1J11JtWTcii~11111.ttT.iJT1r•Prl'1rfill1ft 
(lf)Olrected (Name or cti. 1.0 .)(;rtn dSTft Ill ~ ASHWANI ~ 

Norn.>: 28061286 

(IIIRefuud lnvuUg;allon due loRTV-, 

(lv>Tr'llflsfcrrtd co P.S(name)Cltl'Jll: 

on pohn of Jurlsdlcuo" (Iii)~ .. ~-,... 

f.l.R rtad over ca the complalrunt/fnronnant.a-'"""'liij 
free or co11 : lfll..,,.,n.,,f / flW=t1@r if;) ~ ff• 

lt.0.A.C.( ani.al.q,l#lJ: 

IU_nk (171;); 

HC CHU.D C0NSTABlO 

M UII ~ Cl11' it ~ ti ~ P-lz~ ~ mn l OR 

OR(~~~ ilm11 tit) 

Dlfltkt~. 

rwcardltd •nd • copy olven to tht 
Jftmn • ~~ ~fti11111no1111f 1111 tl mn) : 
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Sr. No FIR No.  
Police Station 

Details
Charge Sheet 
Filing Status

Status Of Case. 

1   113/2019 BHAJANPURA FILED NOTICE
2   142/2021 NEW USMANPUR FILED BAILABLE WARRANT
3   206/2021 NEW USMANPUR FILED BAILABLE WARRANT
4   280/2022 JAFRABAD FILED BAILABLE WARRANT
5   281/2022 JAFRABAD FILED BAILABLE WARRANT
6   31/2021 NEW USMANPUR FILED BAILABLE WARRANT
7   316/2022 JAFRABAD FILED NOTICE
8   320/2022 JAFRABAD FILED NOTICE
9   354/2019 NEW USMANPUR FILED NON BAILABLE WARRANTS
10   366/2019 JAFRABAD FILED Prosecution Evidence
11   366/2021 NEW USMANPUR FILED NON BAILABLE WARRANTS
12   368/2022 BHAJANPURA FILED PROSECUTION EVIDENCE
13   369/2021 NEW USMANPUR FILED BAILABLE WARRANT
14   455/2019 JAFRABAD FILED NON BAILABLE WARRANTS
15   456/2019 JAFRABAD FILED BAILABLE WARRANT
16   459/2019 JAFRABAD FILED BAILABLE WARRANT
17   460/2019 JAFRABAD FILED FURTHER PROCEEDING 
18   476/2019 JAFRABAD FILED Prosecution Evidence
19   48/2021 NEW USMANPUR FILED BAILABLE WARRANT
20   480/2019 NEW USMANPUR FILED Prosecution Evidence
21   500/2019 BHAJANPURA FILED Prosecution Evidence
22   502/2019 BHAJANPURA FILED Prosecution Evidence
23   507/2019 BHAJANPURA FILED NON BAILABLE WARRANTS
24   52/2021 NEW USMANPUR FILED BAILABLE WARRANT
25   522/2019 NEW USMANPUR FILED BAILABLE WARRANT
26   523/2019 NEW USMANPUR FILED BAILABLE WARRANT
27   527/2019 NEW USMANPUR FILED BAILABLE WARRANT
28   537/2019 NEW USMANPUR FILED BAILABLE WARRANT
29   555/2019 JAFRABAD FILED NOTICE
30   557/2019 JAFRABAD FILED BAILABLE WARRANT
31   591/2019 JAFRABAD FILED Prosecution Evidence
32   601/2020 NEW USMANPUR FILED BAILABLE WARRANT
33   606/2019 JAFRABAD FILED NOTICE
34   626/2020 BHAJANPURA FILED NON BAILABLE WARRANTS
35   710/2019 JAFRABAD FILED 82 & 83 CR. P. C
36   711/2019 JAFRABAD FILED 82 & 83 CR. P. C
37   716/2019 JAFRABAD FILED Prosecution Evidence
38   722/2019 JAFRABAD FILED Prosecution Evidence
39   728/2019 JAFRABAD FILED NOTICE
40   778/2018 JAFRABAD FILED NOTICE
41 001/2023 BHAJANPURA NOT FILED UNDER INVESTIGATION
42 006/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
43 006/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
44 007/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
45 008/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
46 008/2023 BHAJANPURA NOT FILED UNDER INVESTIGATION

ANNEXURE R6/3
88
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47 009/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
48 011/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
49 011/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
50 012/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
51 111/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
52 112/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
53 113/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
54 113/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
55 115/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
56 117/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
57 119/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
58 120/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
59 121/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
60 123/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
61 124/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
62 125/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
63 126/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
64 127/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
65 127/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
66 128/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
67 129/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
68 129/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
69 129/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
70 133/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
71 134/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
72 136/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
73 137/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
74 14/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
75 14/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
76 141/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
77 143/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
78 144/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
79 149/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
80 15/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
81 151/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
82 153/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
83 154/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
84 155/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
85 16/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
86 161/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
87 161/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
88 162/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
89 163/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
90 163/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
91 164/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
92 167/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
93 17/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
94 17/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
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95 173/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
96 174/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
97 176/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
98 177/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
99 184/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
100 19/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
101 19/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
102 19/2025 JAFRABAD NOT FILED UNDER INVESTIGATION
103 197/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
104 198/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
105 20/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
106 21/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
107 211/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
108 212/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
109 213/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
110 216/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
111 219/2025 NEW USMANPUR NOT FILED UNDER INVESTIGATION
112 220/2025 NEW USMANPUR NOT FILED UNDER INVESTIGATION
113 227/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
114 23/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
115 23/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
116 23/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
117 235/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
118 237/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
119 238/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
120 239/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
121 241/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
122 248/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
123 248/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
124 253/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
125 258/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
126 266/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
127 271/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
128 276/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
129 277/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
130 277/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
131 278/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
132 279/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
133 28/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
134 28/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
135 285/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
136 286/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
137 288/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
138 288/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
139 291/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
140 295/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
141 299/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
142 31/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
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143 311/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
144 312/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
145 319/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
146 32/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
147 321/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
148 325/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
149 326/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
150 33/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
151 331/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
152 331/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
153 332/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
154 333/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
155 334/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
156 337/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
157 338/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
158 341/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
159 344/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
160 345/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
161 35/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
162 351/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
163 354/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
164 359/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
165 36/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
166 364/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
167 365/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
168 365/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
169 366/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
170 367/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
171 368/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
172 368/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
173 368/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
174 369/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
175 37/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
176 377/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
177 379/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
178 38/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
179 381/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
180 381/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
181 382/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
182 383/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
183 384/17 NEW USMANPUR NOT FILED UNDER INVESTIGATION
184 384/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
185 385/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
186 385/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
187 386/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
188 391/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
189 393/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
190 394/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
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191 395/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
192 398/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
193 399/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
194 41/2018 BHAJANPURA NOT FILED UNDER INVESTIGATION
195 41/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
196 412/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
197 413/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
198 414/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
199 414/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
200 419/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
201 42/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
202 421/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
203 43/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
204 43/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
205 434/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
206 435/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
207 435/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
208 447/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
209 45/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
210 45/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
211 45/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
212 452/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
213 453/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
214 454/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
215 454/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
216 455/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
217 456/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
218 458/2017 BHAJANPURA NOT FILED UNDER INVESTIGATION
219 458/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
220 458/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
221 46/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
222 461/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
223 461/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
224 462/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
225 464/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
226 466/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
227 468/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
228 468/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
229 469/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
230 469/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
231 47/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
232 472/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
233 472/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
234 474/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
235 475/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
236 475/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
237 476/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
238 477/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
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239 478/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
240 483/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
241 486/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
242 486/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
243 487/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
244 49/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
245 491/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
246 492/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
247 495/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
248 497/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
249 51/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
250 51/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
251 514/2017 BHAJANPURA NOT FILED UNDER INVESTIGATION
252 515/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
253 516/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
254 517/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
255 519/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
256 521/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
257 521/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
258 522/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
259 522/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
260 524/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
261 525/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
262 525/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
263 525/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
264 528/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
265 53/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
266 53/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
267 531/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
268 531/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
269 533/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
270 533/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
271 534/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
272 535/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
273 539/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
274 54/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
275 54/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
276 542/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
277 543/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
278 55/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
279 55/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
280 552/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
281 554/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
282 554/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
283 554/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
284 555/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
285 555/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
286 555/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
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287 556/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
288 557/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
289 559/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
290 56/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
291 561/2020 JAFRABAD NOT FILED UNDER INVESTIGATION
292 568/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
293 569/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
294 569/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
295 57/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
296 573/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
297 573/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
298 575/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
299 576/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
300 577/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
301 58/2017 BHAJANPURA NOT FILED UNDER INVESTIGATION
302 58/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
303 58/2024 JAFRABAD NOT FILED UNDER INVESTIGATION
304 582/2017 BHAJANPURA NOT FILED UNDER INVESTIGATION
305 589/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
306 589/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
307 59/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
308 59/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
309 595/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
310 597/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
311 599/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
312 599/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
313 61/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
314 61/2021 JAFRABAD NOT FILED UNDER INVESTIGATION
315 615/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
316 616/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
317 618/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
318 619/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
319 619/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
320 62/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
321 62/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
322 623/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
323 623/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
324 625/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
325 626/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
326 627/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
327 628/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
328 633/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
329 633/2022 BHAJANPURA NOT FILED UNDER INVESTIGATION
330 634/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
331 635/2019 BHAJANPURA NOT FILED UNDER INVESTIGATION
332 64/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
333 64/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
334 64/2019 JAFRABAD NOT FILED UNDER INVESTIGATION

94
349



335 643/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
336 645/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
337 647/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
338 65/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
339 65/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
340 65/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
341 651/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
342 651/2023 JAFRABAD NOT FILED UNDER INVESTIGATION
343 657/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
344 66/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
345 664/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
346 667/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
347 667/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
348 67/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
349 67/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
350 67/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
351 672/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
352 673/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
353 677/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
354 679/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
355 686/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
356 693/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
357 697/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
358 70/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
359 712/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
360 712/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
361 713/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
362 717/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
363 717/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
364 719/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
365 72/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
366 72/2019 JAFRABAD NOT FILED UNDER INVESTIGATION
367 721/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
368 724/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
369 725/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
370 727/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
371 728/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
372 733/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
373 737/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
374 74/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
375 74/2024 BHAJANPURA NOT FILED UNDER INVESTIGATION
376 74/2024 NEW USMANPUR NOT FILED UNDER INVESTIGATION
377 741/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
378 747/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
379 748/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
380 748/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
381 749/2017 JAFRABAD NOT FILED UNDER INVESTIGATION
382 749/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
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383 75/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
384 75/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
385 753/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
386 755/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
387 759/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
388 76/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
389 764/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
390 766/2022 JAFRABAD NOT FILED UNDER INVESTIGATION
391 768/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
392 769/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
393 77/2021 BHAJANPURA NOT FILED UNDER INVESTIGATION
394 773/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
395 78/2020 BHAJANPURA NOT FILED UNDER INVESTIGATION
396 78/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
397 781/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
398 782/2022 NEW USMANPUR NOT FILED UNDER INVESTIGATION
399 79/2018 JAFRABAD NOT FILED UNDER INVESTIGATION
400 80/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
401 82/2017 NEW USMANPUR NOT FILED UNDER INVESTIGATION
402 821/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
403 822/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
404 83/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
405 835/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
406 84/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
407 841/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
408 887/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
409 888/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
410 899/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
411 90/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
412 91/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
413 911/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
414 919/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
415 92/2020 NEW USMANPUR NOT FILED UNDER INVESTIGATION
416 92/2025 BHAJANPURA NOT FILED UNDER INVESTIGATION
417 922/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
418 925/2018 NEW USMANPUR NOT FILED UNDER INVESTIGATION
419 926/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
420 927/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
421 93/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
422 931/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
423 949/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
424 95/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
425 95/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
426 951/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
427 954/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
428 96/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
429 968/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
430 969/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
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431 97/2019 NEW USMANPUR NOT FILED UNDER INVESTIGATION
432 973/2023 NEW USMANPUR NOT FILED UNDER INVESTIGATION
433 98/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
434 99/2021 NEW USMANPUR NOT FILED UNDER INVESTIGATION
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ANNEXURE R6/4 98t 

To, 
The SHO, 
Police Station Jafrabad, 
Delhi. 

Dated: 1 l .02.2025 

SUBJECT: - COMPLAINT AGAINST the accuse d pe rsons n amely (i) 
Sumit , (II) DEEPAK, (111) NITIN, (IV) KISHAN PAL, (V) TARUN, (V1) 
KUNAL, (VII) YOGESH AND OTHER THEIR GOONS ASSOCIATES ALL 
R/ 0 KHUMRA MOHALLA, AMBDEDKAR BASTI GHONDA, DELHI 1 1005 3 
FOR AN OFFENCE OF MANHANDLING, ABUSING, THREAT FOR DIRE 
CONSEQUENCES AND OBSTRUCTING PUBLIC SERVANT IN DISCHARGE 
OF PUBLIC FUNCTIONS. 

R/Sir, 

BSES Yamuna Power Limited is a company duly incorporated under the 
companies a.ct 1956 h aviag, a jotnt venture with Gov ernment of NCT of 
Delhi, having its registered office at Shakti !Gran Building Karkardooma 
Delhi and engaged in the distribution business of electricity in the area 
falling under the jurisdiction of East and Ceutral District of NCT of Delhi in 
accordance with terms and condition of license issued by the Delhi 
Regulatory Commission. 

That for smooth and effective functioning of the distribution business of 
electricity, BSES Y::imuna Power limited has to mc:1.intain and operate 
distribution assets like electric lines, transformers, installations etc. and 
have to augment the existing electricity supply system to meet out the load 
growth of electric supply. 

That under section 135 (2) of the Electricity Act 2003 the officer of BSES 
Yamuna Power Ltd. is authorized to inspect and search any place or 
premises situated under the area of its distribution of electricity where it has 
reason to bdieve that the electricity is being used unauthorisedly or 
d ishonestly. 
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The complainant Varun Kumar, AsVP (0 & M), Divis ion Yamuna Vihar Dehi, 

being head of t he said office maintaining and supervis ing smoot h su pply of 

electricity in the said a rea. 

On receipt of vide letter dated 22 .01 .2025 from DC, SNZ, MC D. On 

11.0 2.2025 the complainant a longwith Sh. Kuldeep Manda! (Asstt. 

Manager), Mr. Prshant Patel (Eng.), Mr. Saleem (Su pervisor) & lady guard 

namely Sarita Devi joined the joint team of officers of CPCB1 MCD, DPCC, 

Tehsildar Seelam.pur and Police officials of Police Station Jafrabad. On 

11.02.2025 ·at about 1.30 PM a join t raid was conducted, when the 

complainant alongwith the abovesaid joint team reached a t Khumra Mohalla 

Ambedkar Basti Ghonda Villo.ge for re-inspection. During the visit joint team 

inspected the 02 alleged addresses/u nits i.e . (i) Rajender Bhati R/u H. No. 

104, G/F Khumara Mohalla, Village Ghonda Dclh i- 110053 & (ii) Tarun S /o 

Lt. Joginder H. No. 570, G/F Khumara Moha lla, Village Ghonda Delhi-

110053 antl :said hou ses were found locked . During joint visit, unit owne rs 

and residents of Ghonda Village gathered and misbehaved with th e joint 

team. Further unit owners and residents of Ghonda Village thrashed and 

threatened the BSES team. Due to obstruction by the u nits owners a nd 

local residents, inspection could not be completed. One official of the BSES 

YPL taken videography of the said inspection. Joint inspection report dated 

11.02.2025 prepared by the joint te~m memher~ is annexed herewith. 

During the joint in spection the accused persons namely Sumit, Deepak 

Nitin Kishan Pa l, Tarun, Kunal, Yogesh an d other their goons a s sociates a ll 

S/ o not known and their other goons associates gath ered there a nd started 

misbehaving and m anhandling with the complainant a nd his olher BS ES 

officials. Somehow the complaint flee from the clutches of the accused 

persons . The accused persons also threaten to the complainant and h is 

other BSES Official for dire consequences and implicating in false criminal 

molestation case. The accused namely Dcepak a nd his brolher wcr~ in 

alcoholic condition and misbehaved and manhandling with the complainant. 

t\/ oJ.W-r~ 
Er, Vuun Kumar 

A1VP 
(OIM) VVR 

lfflp, No, 40137520 
i YI 11n1 Power limited 

J~:..wllh G1vt, of NCT ol Otlhl) 
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It is pertinent lo mention here thal al lhe lime of said incident the 
complainant was performing his duty as per rules and regu lation of DERC 
Act being public servant. 

TL is pertinent to mention here that Lhc abovesaid accused na mely Sumit , 
Dcepak, Nilin, Kishan Pal, Tarun, Kunal, Yogesh and other their goons 
associates are the habitual offender of theft of electricity and number of time 
BSES YPL Enforcement team booked him for his illegal act/ theft of 
electricity. 

That if immediate appropriate action will not be taken against the accused 
persons then they can give the colour their illegal act at any point of time 
and can harm life and limb to the complainant at any point of time as the 
accused persons also given threat to the complainant for dire consequences 
if he would take any legal action against them. 

It is therefore, requested that appropriate necessary legal action may 
kindly be initiated against the accused persons and their other goons 
associates for their illegal act, as per Bharatiya Nyaya Sanhita, 2023 and 
safety and security may also be provided to the complainant at the time of 
inspecting in the area/ conducting the raid so that such type incident not 
repeat again. 

Copy enclosed: i. Inspection Noitces dated 10.01.2025. 
ii. Joint inspection report dated 11.02.2025 prepared by 

the joint team members . 
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ANNEXURE R6/5 (Colly)
101

BP Number 
Uaer N.m.a 

BSES Yomuna Power Ltd. 

ENFORCEMEN1'0FFTCE- P,{Ti'ARGANJ Division: Yomuna Vlhar 

IP E,\'T!:,'NSION. NARWANA ROAi) (NEAR SARASWATI KUNJ), NEW DELHI· 1 /0092 
o!i.:i:-aot 'l'heft) Bill of Suppiy for Elactrio~ty(Assasament of 

909008256 
J\NANO S/O SH BHOOP CUANl> Due Date 

R / C Nallie 

Address V-405 F/t S/F OLO NO- 450 KH NO-l0~HOLA NATH 

NORTH GHOND.l\,POL~ NO-YVR-R-730 

Date of Inspection 
Print Date & Time 

15.03.2022 
22.02 . 2022 
02.06 . 2025 14 : 45:09 

GALI W<Lw.LYA 
Case Id YM220222NE042 

DELHI 110053 

Bill No,: YMENF280220220103AO AILPayer BP No: 

Bill 1~,u~ Oate: 28.02.2022 

New CA 401493142 Old CA 
Con:n Load: 8S.3S2 KW Sano Load:0.000 KW 

B1ll:Lng Load: Winter: a 85 .352 KW 

Summer: a 83.852 KW 

'E.nforcemenl: 1:ype: 

Tariff Catego.ry: 
To\al Charge 
Creait For Assessed Period 

Sundiy Dr I Cr 

a NDOM-GN-DT >10 KW 

a Non.Domestic [ LT ] 
: ll,8416,036.40 

0.00 
0.00 

8,846,038.40 

RC/User Tel : / 
pays :Winter : 1e2.ooo, Summer : 183.000 

Net Lpsc: 
Net Chaise 

SN DueDate Amount LPSC Net 

5,109,867.00 

Status MOP Recei tNo. nt Date 

e ue : 
Re:na-rks 
l.Late Payment Surcharge will be charged@ 1. 5 % P.M . 
2.Payment against this bill can be made at ( IP SXTENSION 

DELHI 110092 and also at all divisioh offic 
Order/Cheque/Cash(Cash payment upto Rs. 4000/- only) 
E:Nf.CA-~O.401493142 .This bill can be paid ~nline through www .. 

3.If payment is not made by due date y-0ur supply is liable fo~ ~ 
4.You may approach for settlement of ~his bill at PLA, Mata sun 

rTHlS DOCUMENT IS SYSTEM GENERATED, HENC$ SIGNATURE NOT~ 
~.O£n.,., NU •- ,.,.., £i•:,.t.d v- )oine -=• or a.11.an .. Intra•--• I.'4 • ~ (!'ii 
CDI ..O.,u,01091>%Q.0011'l.ClUru1 'l'oU-r.-.o Wo: U1~%, Wu Ho: 011•'12H11S, ~ llff~•-

sses--------------- ENFORCEMENT OF'PJ<3E. ---------

IP EXTENSION, NA 
a 

Oser Name 

R / C If._ 

Bill No. 
New CA 
Old CA 
NetCl'large 
Net Due : RI. 

.,., os r/r e/r u ••o • 
JIOllfll GIICl!lla, 

8,846.038.40 
13,955,906.00 

, NEW 
PM by OD/Pay 

Yamuna Power Ltd. 

lodging of FIR. 

$ignature of cashier & date 1 

... : a.1- ll\troetzuaturo Ltd • Govt. of WOT of Delh11 ehuu Kuan "'u,u.._ ....,....._ 
1 Oll•U2.«i9'1'IS, ltaa.U i byPl.ou.e~zcuetr•U-MoeQ'rOupL.Nlla.coa, .._J..tet ~.,111 ... ~:...-...,.'.ltoD 
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102ese:s BSPJ."1 Yt1mw,a, Pt>w,ir l,td, 
ENFORCBMENTOFl•'ICB·/'ATPAROANJ nM.,lon Yo1111mo Vflrur 

' IP 8X'l'ENS!ON. NARWANA ROAi) (NEARSARASWATI KUNJ). NEW DEf,m. 110092 

Bill of euppiy for E1ectricity(Aesessment 0£ Direat Th•tt) 
BP Number 
user Na.me 
R / C Nam& 

.Address 

905811694 
ANAND KUMAR S/0 SR .l3HOOP CMND 

Mr. ANAND KUMAR 

V-629 G/F KH NO-52GALI NO-5 

AR.VIND NAGAR GHONPA 

DEI.HI 110053 

Bill No,; YMENF20l220220043AO 
Bill Issue D~te: 20.12.2022 

Alt.Payer BP No: 

New CA 401577497 Old CA 
Conn Load: 17.008 KW Sane Load:16.000 KW 

Billing 'Load: Winter: a 17 .008 KW 

Summer: a 17.008 KW 

Enforcement type: 
Tariff Category: 

Total Charge 

Credit For Assessed Period 

Sundry Dr I Cr 

Net Charge 

SN DueDate 

a NDOM-GN-DT >10 KW 

a Non.Domestic [ LT 1 
: 1,862,730.74 

Amount 

0.00 
0.00 

1,862,730.74 

LPSC 

151657276 

Due Date 04.01.2023 
Date of rnspoction : 14 , 12., ?0'-?. 
erint Date & Til'ne 02.06.2025 
Case Id YMl 412 22.N£05 3 

RC/User Tel : 9999770042 / 
Days:Winter: 1.12.000,Summer: 1u.ooo 

Net Lpsc: 

Net 

842,245:()0 

Status MOP Receipt No. 

e ue: 
Remarks 
l.Lace Payment Surcharge will be charged@ 1.5 \ P.H. 
2.Payment against this bill can be made at ( TP EXTENSION, 

l4:44:1Q 

Pymnt Date 

DELHI 110092 ) and also at all divi~ion office& betwNA; 
Order/Cheque/Cash(Cash payment upto Rs. 4000/- only) in f~ 
ENF.CA.NO.401577497.This bill can be paid online through www.bseade1~1\'r~il!lllllii~ 

Y&ll\Une Power 

3.If payment is noc made by due date your supply is liable for di 
4.You may approach for settlement of this bill at eLA, Mata Sundri ~ 

•THIS DOCUMENT IS SYSTEM GENE.RATED, HENCE SIGNATO!tE NOT REQOlUD. 
,t.9d.0t'CJ,.c.•: bStl 'V~ ~"'•r L~t..d tA jOJ.nt v.At:'U.re o~ bll..lu\.e<t 1n.fr-a■~-- J.t.d: & ~. el Rr el 
Cl:>I too.,Uf0}090L20011'LQlU52S, 't'oH-~ No: 19112, tu '!<o: ou-020,~. -.U· i,,,,1.-----•_;,.M .,.•r,;•~ 

ssEs·-------------- ENFoRcEMENroFnce-PATPARGANJ ---­

,P &\TEll'S!ON. NARWANA ROAD (!IEAR SARASIYATI KUN , NEW DELHJ,. J 
Bi llo~ Supply for Blee 

Oser Name ANAND KUMAR S/0 SR.BHOOP CHAND 

I\ / C 11...,. 

>.ddruo 

Bill No. 
New CA 
Old CA 
Net Ctiarge 
Net Due: Rs. 

Mr. }IN)IND KOMl'1\ 

V-629 G/~ KR IIO•S2G1wl NO•S 

AAVINI> IWlAA G~~ 

D&LRI 1100S3 

YMENF201220220043AO 
401577497 BP Number ; 90581.1694 
l.51657276 

~•-ac, • ._ 111.u y......,. .., • ..,. Ua>. c..i "' j'c>1At -- .c 
111> ~~10~001n,;111sa5, ToU-rr:.e 11o, nu,, ,_ ... 

ith lodging of fXR. 

3 
15-122200009 
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ANNEXURE R6/6
103/.~~-/;'..'''''' :: 

p , f tU, ,11,,r,·11 

• To. ' _: L)mtt•~ qa'qa ?0?5 

/, {.)E:UTY COMMISSIONI--R, MCIJ SI U\H/\IJRA NORTlf ZONE OFFICE ' '',("' (½V-.' ~ 
Keshav Chowk, Grand Trunk l\d, near Shyam Lal College, Shahdara. New Oc1ti1. ~~'o1~ 

DCP No1ih East ~ 
New Seelampur. Near Seelampur Court, Shahdara, Delhi, 11 0053 

Subject Urgent Request for Sealing of Illegal Factories and Legal Action Against Violators 

Sir, 

This is to bnng to your urgent attention that several **illegal polluting factories"* are operating at 
various locations In Village Gl1onda, causing ••severe air and water pollution .... 

Furthermore, a case .. OA No. 1277/2024** has been registered against them in the .. Hon'ble 
NGT Court'" . As per the court's direction, a "*joint committee comprising SOM, DPCC, MCD. 
SSES. and Delhi Police•• was formed to inspect these properties. However, despite multiple 
inspections conducted in •• January, February, and April 2025**, these factories continue to 
operate under the control of **notorious individuals** who remain unpunished. 

Names and Locations of Offenders Operating Illegal Factories: 

1 ~·Anand Kumar** -A-32/2, North Ghonda, Main Road Gamri, Near Bholanath Gali, Ghonoa. 
Oelhi-53 

2 .. Anand Kumar** - A-32/4, KH No. 6, North Ghonda, Main Road Gamri, Near Bhola Nath 
Gali, Ghonda, Delhi-110053 

3 *'Anand Kumar** - V-405, KH No. 10, Bhola Nath Gali, Malhaliya Mohalla, Ghonda. Delhi-
110053 

4 •• Anand Kumar0 
- V-1. KH No. 115, Bhola Nath Gali, Ghonda, Delhi-110053 

5 .. Anand Kumar· • - V-629, KH No. 52,Gali-5 ,Arvind Nagar, Village Ghonda. Delhi-110053 

6. **Vikram Singh** (S/o Dheeraj Singh) - V-1 06, KH No. 79, Dispensary Marg. Village Ghonda, 

Delhi-53 

7 ••Rishabh** - V-534, KH No. 49, Gali No. 4, Arvind Nagar, Ghonda, Delhi-53 

8 ··sum1t•• - 563,Khumara Mohalla,Ambedkar Basti,Village Ghonda, Oelhi-53 

9 *'Tarun·· - V-106, Khumara Mohalla ,Ambedkar Basti,Village Ghonda. Delhi-53 

10 .. Dh1r Singh Tomar•• - 421A. F/F,Kh No.8,KhajoorWali Gali,Village Ghonda, Delhi-53 

11 *'Chaman Singh .. - 421A. Kh No.8,Khajoor Wali Gali,Village Ghonda, Near MCD Primary 
School.Delhi-53 

'12 .. l:3hupender Tornar·· - Old No. V272, New no 42 1A, FIF,Kh No.8.KhaJuor Wah Gali, Near 
l✓1CD Primary School.Delhi-53 

13 .. Narender· · - L-225/8, Kh No.680,Gali No.4,Faleh Singh Marg.Gautam Vihar.Delhi-53 

14 " Praveen Jat1n N1l1n" - Involved in operating illegal factories at various locations 

Uc:spite rnull1plf;: re::g1stered ··Fll~s regarding tampering w1t11 lhe BSES l T n1;Jtwork '" no strict 

If::gaI acuon has been taken against the olfenders 

Detc11ls of Fl Rs Registered Aga1nsl Them: 
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104AR No. 188/24 at PS- Bhajanpura ( Network tempering) 
/FIR No.392/24 at PS- Jafrabad ( Network Tempering) 

/ FIR No.420/24 at PS- Jafrabad ( Network Tempering ) 
, FIR No.102/25 al PS- Jafrabad ( Network Tempering) 

FIR No.405/24 at PS- Jafrabad ( Network Tempering ) 
FIR No 98/2025 al PS- Bhanjpura ( Network Tempering ) 
FIR No.758/22 al PS- Jafrabad ( Network Tempering) 
FIR No.03/25 at PS- Jafrabad ( Network Tempering) 
FIR No.406/24 at PS- Jafrabad ( Network Tempering) 
FIR No.375/24 at PS- Jafrabad ( Network Tempering ) 
FIR No.421 /24 at PS- Jafrabad ( Network Tempering) 
FIR No 407/24 at PS- Jafrabad ( Network Tempering) 
FIR No 393/24 at PS- Jafrabad ( Network Tempering) 

In light of the **repeated violations, environmental damage, and safety hazards**, l request 
**immediate sealing of these illegal factories .. and **strict legal action against the offenders0 . 

Your prompt intervention in this matter is highly necessary to uphold the law and prevent further 
v10Iations 

**Best regards,** 

\ a,½.--°f1mA1v---
Varun Kumar 

As.VP(O&M) Yamuna Vihar 

C-10, Yamuna vihar, 

Near Jafrabad PS ; B 5 • e ,$ 

M: 9350261457 

Encl : Copy of Hon'ble NGT court order Dt 08.11.2024 

CC. 

1) LG Secretarial Office-Delhi 
Ludlow Casile, Civil Lines, New Delhi, Delhi, 110054 

2) PlvlO (Prime Minister Office) New Delhi 
E Block, E Block, Central Secretarial, New Delhi, Delhi 110011 

3) CMO Chief Minister's Office-Delhi 
3rd Delhi Secretariat. IP Estate, New Delhi, Delhi 110002 

4)DPCC 

Building, 4th & 5th Floor ISBT, GT Kamal Rd, Kashmere Gate, New Delhi, Delhi 110006 

, ...., 5)CPCB 
Head Office 

Parivesh Bhawan, East ArJun Nagar, Delhi-11 0032 

V6) Hon'ble MLAC-8/107, YAMUNAVII-IAR, DELHl-53 
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THE ELECTRICITY ACT, 2003 

ACT No. 36 OF 2003 

[26th May, 2003.] 

An Act to consolidate the laws relating to generation, transmission, distribution, trading and use 
of electricity and generally for taking measures conducive to development of electricity 
industry, promoting competition therein, protecting interest of consumers and supply of 
electricity to all areas, rationalisation of electricity tariff, ensuring transparent policies 
regarding subsidies, promotion of efficient and environmentally benign policies, constitution 
of Central Electricity Authority, Regulatory Commissions and establishment of Appellate 
Tribunal and for matters connected therewith or incidental thereto. 

BE it enacted by Parliament in the Fifty-fourth Year of the Republic of India as follows:­

PART I 

PRELIMINARY 

1. Short title, extent and commencement. -(J) This Act may be called the Electricity Act, 2003.

(2) It extends to the whole of India 1***.

(3) It shall come into force on such date2 as the Central Government may, by notification, appoint:

Provided that different dates may be appointed for different provisions of this Act and any reference
in any such provision to the commencement of this Act shall be construed as a reference to the coming 
into force of that provision. 

2. Definitions.-In this Act, unless the context otherwise requires,-

(]) "Appellate Tribunal" means the Appellate Tribunal for Electricity established under section
110; 

(2) "appointed date" means such date as the Central Government may, by notification, appoint;

(3) "area of supply'' means the area within which a distribution licensee is authorised by his licence
to supply electricity; 

( 4) "Appropriate Commission" means the Central Regulatory Commission referred to in
sub-section (1) of section 76 or the State Regulatory Commission referred to in section 82 or the Joint 
Commission referred to in section 83, as the case may be; 

(5) "Appropriate Government" means,-

(a) the Central Govemment,-

(i) in respect of a generating company wholly or partly owned by it;

(ii) in relation to any inter-State generation, transmission, trading or supply of electricity and
with respect to any mines, oil-fields, railways, national highways, airports, telegraphs, 
broadcasting stations and any works of defence, dockyard, nuclear power installations; 

(iii) in respect of the National Load Despatch Centre and Regional Load Despatch Centre;

(iv) in relation to any works or electric installation belonging to it or under its control;

(b) in any other case, the State Government, having jurisdiction under this Act;

( 6) "Authority" means the Central Electricity Authority referred to in sub-section ( 1) of section 70;

I. The words "except the State of Jammu and Kashmir" omitted by Act 34 of 2019, s. 95 and the Fifth Schedule
(w.e.f. 31-10- 2019).

2. 10th June, 2003 (ss. l to 120 and ss. 122 to 185), vide notification No. S.O. 669(£), dated 10th June, 2003, see Gazette of
India, Extraordinary, Part II, sec. 3(il).
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* * * * 

Provided also that the manner of payment and utilisation of the surcharge shall be specified by the 
Appropriate Commission: 

Provided also that such surcharge shall not be leviable in case open access is provided to a person 
who has established a captive generating plant for carrying the electricity to the destination of his own 
use. 

41. Other business of transmission licensee.-A transmission licensee may, with prior intimation to 
the Appropriate Commission, engage in any business for optimum utilisation of its assets: 

Provided that a proportion of the revenues derived from such business shall, as may be specified by 
the Appropriate Commission, be utilised for reducing its charges for transmission and wheeling: 

Provided further that the transmission licensee shall maintain separate accounts for each such 
business undertaking to ensure that transmission business neither subsidises in any way such business 
undertaking nor encumbers its transmission assets in any way to support such business: 

Provided also that no transmission licensee shall enter into any contract or otherwise engage in the 
business of trading in electricity. 

PART VI 

DISTRIBUTION OF ELECTRICITY 

Provisions with respect to distribution licensees 

42. Duties of distribution licensee and open access.-(]) It shall be the duty of a distribution 
licensee to develop and maintain an efficient, co-ordinated and economical distribution system in his area 
of supply and to supply electricity in accordance with the provisions contained in this Act. 

(2) The State Commission shall introduce open access in such phases and subject to such conditions, 
(including the cross subsidies, and other operational constraints) as may be specified within one year of 
the appointed date by it and in specifying the extent of open access in successive phases and in 
determining the charges for wheeling, it shall have due regard to all relevant factors including such cross 
subsidies, and other operational constraints: 

Provided that 2[ such open access shall be allowed on payment of a surcharge] in addition to the 
charges for wheeling as may be determined by the State Commission: 

Provided further that such surcharge shall be utilised to meet the requirements of current level of 
cross subsidy within the area of supply of the distribution licensee: 

Provided also that such surcharge and cross subsidies shall be progressively reduced 3*** in the 
manner as may be specified by the State Commission: 

Provided also that such surcharge shall not be leviable in case open access is provided to a person 
who has established a captive generating plant for carrying the electricity to the destination of his own 
use: 

1. The Third proviso omitted by Act 26 of 2007, s. 6 (w.e.f. 15-6-2007). 
2. Subs. by s. 7, ibid., for "such open access may be allowed before the cross subsidies are eliminated on payment of a surcharge" 

(w.e.f. 15-6-2007). 
3. The words "and eliminated" omitted bys. 7, ibid. (w.e.f. 15-6-2007). 
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1 [Provided also that the State Commission shall, not later than five years from the date of 

commencement of the Electricity (Amendment) Act, 2003 (57 of 2003), by regulations, provide such 
open access to all consumers who require a supply of electricity where the maximum power to be made 
available at any time exceeds one megawatt.] 

(3) Where any person, whose premises are situated within the area of supply of a distribution 
licensee, (not being a local authority engaged in the business of distribution of electricity before the 
appointed date) requires a supply of electricity from a generating company or any licensee other than such 
distribution licensee, such person may, by notice, require the distribution licensee for wheeling such 
electricity in accordance with regulations made by the State Commission and the duties of the distribution 
licensee with respect to such supply shall be of a common carrier providing non-discriminatory open 
access. 

( 4) Where the State Commission permits a consumer or class of consumers to receive supply of 
electricity from a person other than the distribution licensee of his area of supply, such consumer shall be 
liable to pay an additional surcharge on the charges of wheeling, as may be specified by the State 
Commission, to meet the fixed cost of such distribution licensee arising out of his obligation to supply. 

(5) Every distribution licensee shall, within six months from the appointed date or date of grant of 
licence, whichever is earlier, establish a forum for redressal of grievances of the consumers in accordance 
with the guidelines as may be specified by the State Commission. 

(6) Any consumer, who is aggrieved by non-redressal of his grievances under sub-section (5), may 
make a representation for the redressal of his grievance to an authority to be known as Ombudsman to be 
appointed or designated by the State Commission. 

( 7) The Ombudsman shall settle the grievance of the consumer within such time and in such manner 
as may be specified by the State Commission. 

(8) The provisions of sub-sections (5), (6) and (7) shall be without prejudice to right which the 
consumer may have apart from the rights conferred upon him by those sub-sections. 

43. Duty to supply on request.-(]) 2[Save as otherwise provided in this Act, every distribution] 
licensee, shall, on an application by the owner or occupier of any premises, give supply of electricity to 
such premises, within one month after receipt of the application requiring such supply: 

Provided that where such supply requires extension of distribution mains, or commissioning of new 
sub-stations, the distribution licensee shall supply the electricity to such premises immediately after such 
extension or commissioning or within such period as may be specified by the Appropriate Commission: 

Provided further that in case of a village or hamlet or area wherein no provision for supply of 
electricity exists, the Appropriate Commission may extend the said period as it may consider necessary 
for electrification of such village or hamlet or area. 

3[Explanation.-For the purposes of this sub-section, "application" means the application complete in 
all respects in the appropriate form, as required by the distribution licensee, along with documents 
showing payment of necessary charges and other compliances.] 

1. Ins. by Act 57 of 2003, s. 3 (w.e.f. 27-1-2004). 
2. Subs. by Act 26 of 2007, s. 8, for "Every distribution" (w.e.f. 15-6-2007). 
3. Ins. bys. 8, ibid. (w.e.f. 15-6-2007). 
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(2) It shall be the duty of every distribution licensee to provide, if required, electric plant or electric 

line for giving electric supply to the premises specified in sub-section (J): 

Provided that no person shall be entitled to demand, or to continue to receive, from a licensee a 
supply of electricity for any premises having a separate supply unless he has agreed with the licensee to 
pay to him such price as determined by the Appropriate Commission. 

(3) If a distribution licensee fails to supply the electricity within the period specified in 
sub-section (J), he shall be liable to a penalty which may extend to one thousand rupees for each day of 
default. 

44. Exceptions from duty to supply electricity.-Nothing contained in section 43 shall be taken as 
requiring a distribution licensee to give supply of electricity to any premises if he is prevented from so 
doing by cyclone, floods, storms or other occurrences beyond his control. 

45. Power to recover charges.--(]) Subject to the provisions of this section, the prices to be charged 
by a distribution licensee for the supply of electricity by him in pursuance of section 43 shall be in 
accordance with such tariffs fixed from time to time and conditions of his licence. 

(2) The charges for electricity supplied by a distribution licensee shall be-

(a) fixed in accordance with the methods and the principles as may be specified by the concerned 
State Commission; 

(b) published in such manner so as to give adequate publicity for such charges and prices. 

(3) The charges for electricity supplied by a distribution licensee may include-

(a) a fixed charge in addition to the charge for the actual electricity supplied; 

(b) a rent or other charges in respect of any electric meter or electrical plant provided by the 
distribution licensee. 

( 4) Subject to the provisions of section 62, in fixing charges under this section a distribution licensee 
shall not show undue preference to any person or class of persons or discrimination against any person or 
class of persons. 

(5) The charges fixed by the distribution licensee shall be in accordance with the provisions of this 
Act and the regulations made in this behalf by the concerned State Commission. 

46. Power to recover expenditure.-The State Commission may, by regulations, authorise a 
distribution licensee to charge from a person requiring a supply of electricity in pursuance of section 43 
any expenses reasonably incurred in providing any electric line or electrical plant used for the purpose of 
giving that supply. 

47. Power to require security.-(J) Subject to the provisions of this section, a distribution licensee 
may require any person, who requires a supply of electricity in pursuance of section 43, to give him 
reasonable security, as may be determined by regulations, for the payment to him of all monies which 
may become due to him-

(a) in respect of the electricity supplied to such persons; or 

(b) where any electric line or electrical plant or electric meter is to be provided for supplying 
electricity to such person, in respect of the provision of such line or plant or meter, 

and if that person fails to give such security, the distribution licensee may, if he thinks fit, refuse to give 
the supply of electricity or to provide the line or plant or meter for the period during which the failure 
continues. 

(2) Where any person has not given such security as is mentioned in sub-section (J) or the security 
given by any person has become invalid or insufficient, the distribution licensee may, by notice, require 
that person, within thirty days after the service of the notice, to give him reasonable security for the 
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payment of all monies which may become due to him in respect of the supply of electricity or provision 
of such line or plant or meter. 

(3) If the person referred to in sub-section (2) fails to give such security, the distribution licensee may, 
if he thinks fit, discontinue the supply of electricity for the period during which the failure continues. 

( 4) The distribution licensee shall pay interest equivalent to the bank rate or more, as may be 
specified by the concerned State Commission, on the security referred to in sub-section (J) and refund 
such security on the request of the person who gave such security. 

(5) A distribution licensee shall not be entitled to require security in pursuance of clause (a) of 
sub-section (J) if the person requiring the supply is prepared to take the supply through a pre-payment 
meter. 

48. Additional terms of supply.-A distribution licensee may require any person who requires a 
supply of electricity in pursuance of section 43 to accept-

( a) any restrictions which may be imposed for the purpose of enabling the distribution licensee to 
comply with the regulations made under section 53; 

(b) any terms restricting any liability of the distribution licensee for economic loss resulting from 
negligence of the person to whom the electricity is supplied. 

49. Agreements with respect to supply or purchase of electricity.-Where the Appropriate 
Commission has allowed open access to certain consumers under section 42, such consumers, 
notwithstanding the provisions contained in clause (d) of sub-section (J) of section 62, may enter into an 
agreement with any person for supply or purchase of electricity on such terms and conditions (including 
tariff) as may be agreed upon by them. 

1[50. The Electricity supply code.-The State Commission shall specify an electricity supply code 
to provide for recovery of electricity charges, intervals for billing of electricity charges, disconnection of 
supply of electricity for non-payment thereof, restoration of supply of electricity, measures for preventing 
tampering, distress or damage to electrical plant or electrical line or meter, entry of distribution licensee 
or any person acting on his behalf for disconnecting supply and removing the meter, entry for replacing, 
altering or maintaining electric lines or electrical plants or meter and such other matters.] 

51. Other businesses of distribution licensees.-A distribution licensee may, with prior intimation 
to the Appropriate Commission, engage in any other business for optimum utilisation of its assets: 

Provided that a proportion of the revenues derived from such business shall, as may be specified by 
the concerned State Commission, be utilised for reducing its charges for wheeling: 

Provided further that the distribution licensee shall maintain separate accounts for each such business 
undertaking to ensure that distribution business neither subsidises in any way such business undertaking 
nor encumbers its distribution assets in any way to support such business: 

Provided also that nothing contained in this section shall apply to a local authority engaged, before 
the commencement of this Act, in the business of distribution of electricity. 

Provisions with respect to electricity traders 

52. Provisions with respect to electricity trader.-(]) Without prejudice to the provisions contained 
in clause (c) of section 12, the Appropriate Commission may, specify the technical requirement, capital 
adequacy requirement and credit worthiness for being an electricity trader. 

(2) Every electricity trader shall discharge such duties, in relation to supply and trading in electricity, 
as may be specified by the Appropriate Commission. 

1. Subs. by Act 26 of 2007, s. 9, for section 50 (w.e.f. 15-6-2007). 
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DERC (Supply Code and Performance Standards) Regulations, 2017 

(TO BE PUBLISHED IN DELHI GAZETTE EXTRAORDINARY PART) 

GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI 

Delhi Electricity Regulatory Commission 

Viniyamak Bhawan, C-Block, Shivalik, Malviya Nagar, New Delhi-110017 

Notification 

Delhi 

No. F.17(85 )/Engg./DERC/15- 16/5 109----- In exercise of the 

powers conferred by Section 46, 50 read with Section 57, Section 181 of 

the Electricity Act, 2003 (Act 36 of 2003) and all other powers enabling it 

in this behalf and after previous publication, the Delhi Electricity 

Regulatory Commission hereby makes the following Regulations, namely 

Delhi Electricity Regulatory Commission (Supply Code and Performance 

Standards) Regulations, 2017. 

CHAPTER- I 

GENERAL 

1. Short title, extent and commencement:-

(!) These Regulations may be called "Delhi Electricity Regulatory

Commission (Supply Code and Performance Standards) 

Regulations, 2017". 

(2) These Regulations shall be applicable to all the Distribution

Licensees including Deemed Licensees and all consumers in the

National Capital Territory of Delhi.

(3) These Regulations shall come into force from 1.9.2017.

2. Definitions:-
In these Regulations, unless the context otherwise requires:-

(1) "Act" means the Electricity Act, 2003, as amended from time to

time;

(2) "Accredited laboratory" means a laboratory accredited by

National Accreditation Board for Testing and Calibration

Laboratories {NABL);

Page 1 of 121 
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111DERC (Supply Code and Performance Standards) Regulations, 2017 

(ii) An undertaking to be given by the consumer to the effect 
that alteration/addition is as per the prevailing Building 
Bye-Laws; 

11. New Electricity Connection:-

The Licensee shall process the application for new connection, within 
the time frame as specified in these Regulations 

(1) Submission of application along with all documents:-

(i) The Applicant shall make application for new connection to 
the Licensee in the form notified in the Commission's 
Orders: 

Provided that a non-refundable registration cum processing 
fee as notified in the Commission's Orders shall be levied on 
the applicant applying connection at Extra High Tension or 
High Tension voltage level. 

(ii) The applicant can also make application for new connection 
online on the website of Licensee: 

Provided that the applications for new connection for 50 
kVA and above, unless any other lower value as may be 
notified by the Commission from time to time, shall be 
submitted through on line system only. 

(iii) If the Applicant wishes to provide his own meter of 
approved specifications, he shall explicitly inform the same 
to the Licensee at the time of making the application. 

(iv) The Licensee shall indicate all the deficiencies in the 
application form to the applicant in one go only and shall 
not raise any new deficiency subsequently. 

(v) In case the Licensee fails to intimate the applicant about 
any deficiencies in his application on the spot or within the 
stipulated 2 (two) days in case of online application, as the 
case may be, the application shall be deemed to have been 
accepted by the Licensee on the date of receipt of the 
application. 

Page 17 of 121 
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112DERC (Supply Code and Performance Standards) Regulations, 2017 

(vi) In case the applicant fails to remove such defects or fails to 
inform the Licensee about removal of deficiencies within 30 
(thirty) days from the date of receipt of intimation of 
deficiencies, the application shall stand lapsed and the 
applicant will have to apply afresh. 

(vii) The application shall be considered to be accepted only on 
removal of deficiencies as indicated under this Regulation. 

(2) Field Inspection:-

(i) In case the application form is complete, the Licensee shall, 
at the time of receipt of application form, stipulate a date 
and time for inspection of applicant's premises in mutual 
consultation with the applicant, giving a written 
acknowledgement. 

(ii) The date of inspection shall be scheduled within 2 (two) 
days from the date of acceptance of the application: 

Provided that if the applicant wishes to have a different date 
and time for field inspection, which is beyond the stipulated 
date & time, the excess time taken by the applicant shall 
neither be considered for computation of total time taken 
for release of connection nor for the purpose of 
compensation: 

Provided further that if the applicant wishes, he can get the 
inspection scheduled on a holiday for the Licensee, on 
payment of an inspection fee as notified in the 
Commission's Orders. 

(iii) The Licensee shall conduct field inspection of the premises 
in the presence of the applicant or his representative on the 
appointed date and time. 

(iv) The Licensee shall not sanction the load, if upon inspection, 
the Licensee finds that; 
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a. the information as furnished in the application is at 
variance to the actual position, or 

b. the installation is defective or 
c. the energisation would be in violation of any provision 

of the Act, Electricity Rules, Regulations or any other 
requirement, if so specified or prescribed by the 
Commission or Authority under any of their Regulations 
or Orders. 

(v) The Licensee shall give intimation to the applicant on the 
spot in writing about the defects/deficiencies, if any, 
observed during the field inspection. 

(vi) The applicant shall ensure that all defects/deficiencies are 
removed within 30 (thirty) days from receipt of intimation 
of defects/ deficiencies. 

(vii) On receipt of information from the applicant about removal 
of defects/deficiencies, the Licensee shall intimate the 
applicant about date for re-inspection of the premises of the 
applicant which shall not be later than 2 (two) days of 
receipt of information from the applicant about removal of 
defects/ d efi ci en ci es. 

(viii) In case the applicant fails to remove such 
defects/deficiencies or fails to inform the Licensee about 
removal of defects/deficiencies within 30 days from the 
date of receipt of intimation of defects/deficiencies, the 
application shall stand lapsed and the applicant will have to 
apply afresh: 

Provided that the Licensee may grant additional time to the 
applicant for completion of works, in case the applicant 
submits a written request for the same, within 30 (thirty) 
days from the date of receipt of intimation of 
defects/deficiencies. 

(ix) In case the Licensee fails to carry out field inspection/re­
inspection within 2 (two) days from the date of acceptance 
of application or from the date of receipt of intimation of 
removal of site defects/deficiencies, the load applied for 
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connection shall be deemed to have been sanctioned after 2 
(two) days from the date of acceptance of the application or 
the date of receipt of information for removal of 
defects/deficiencies, as the case may be. 

(3) Load Sanction and Demand Note:-

(i) Save as otherwise provided in the Act or these Regulations, 
the Licensee shall sanction the load as requested by the 
applicant. 

(ii) The Licensee shall raise the demand note to the applicant, 
within 2 (two) days of the field inspection subject to 
rectification of defects/deficiencies, for applicable charges, 
giving its breakup under the heads such as Service Line 
cum Development (SLD) charges, Security deposit, security 
towards pre-payment meter, road restoration charges, 
reconnection charges, etc. after giving due adjustment for 
the registration cum processing fee collected, if any, at the 
time of submission of the application: 

Provided that in cases where consumer contribution is 
required for augmentation of network, the demand note 
shall be raised by the licensee within 10 (ten) days of the 
field inspection. 

(iii) The applicant shall make payment within 2 (two) days of 
the receipt of the demand note. 

(iv) In case the applicant finds difficulty in making the payment 
within 2(two) days, the applicant may request the Licensee, 
in writing, for an extension of time for a maximum period of 
15 (fifteen) days. 

(v) The Licensee shall be under obligation to energise the 
connection on receipt of full payment against the demand 
note subject to the condition that the time extended under 
sub-regulation (iv) above shall not be counted in working 
out the total time taken for energisation of connection by 
Licensee nor the consumer shall be entitled to seek any 
compensation for such extended period. 
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(4} Energisation of Connection:-

(i) Where connection is to be provided from existing 
distribution system in electrified areas:-
a. In cases where road cutting permission or right of way 

is not required, the Licensee shall energize the 
connection within l(one) day from the date of receipt 
of full payment. 

b. In cases where road cutting permission or right of way 
is required, the Licensee shall energize the connection 
within 9(nine) days from the date of receipt of full 
payment: 

Provided that if delay in road cutting perm1ss1on or 
right of way is beyond 2(two) days from the date of 
submission of request by the distribution licensee, such 
delay shall not be counted in working out the total time 
taken for energisation of connection by Licensee nor 
the consumer shall be entitled to seek any 
compensation for such period. 

c. The total time for providing connection from existing 
distribution system shall not exceed the time schedule 
specified under these Regulations. 

d. For the purpose of illustration, the total time taken for 
release of connection in electrified area from the 
existing distribution system, where there is no 
deficiency in the application or during field inspection, 
shall be as under: 

SI. Description Time period 
No. 

(i) Acceptance of Zero date 
Application 

(ii) Field Inspection Within 2 days of 
Acceptance of 
Application 
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(iii) Load Sanction and Within 2 days of Field 
demand note Inspection 

(iv) Payment of demand Within 2 days of 
note raising demand note 

(v) Release of connection, Within 1 day of 
where no Row or road receipt of payment 
cutting permission is 
required 

Release of connection, Within 9 days of 
where Row or road receipt of payment 
cutting permission is 
required 

(vi) Total time for release Within 7 days of 
of connection where acceptance of 
no Row or road application 
cutting permission is 
required 

Total time for release Within 15 days of 
of connection where acceptance of 
Row or road cutting application 
permission is required 

(ii) Connection where system augmentation is required in 
electrified areas:-

a. The Licensee shall not deny new connection as long as 
the peak load including the load capacity of the new 
connection on the applicable distribution transformer 
falls within and up to 90% of the rated capacity of the 
transformer. 

b. The Licensee shall take appropriate action for 
augmentation of the capacity, as soon as the peak load 
on the existing applicable distribution transformer(s) 
reaches about 70% of its rated capacity. 
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c. Subject to sub-clause (a) above, if giving of new 
connection requires augmentation of distribution 
system, the Licensee shall inform the applicant about 
the approximate time frame by which the applied load 
can be energized. Such time frame shall not exceed the 
time schedule specified as under: 

(i) 

(ii) 

(iii) 

(iv) 

Electrified Areas Within 15 days from the 
(where extension date of receipt of full 
of line upto five payment against 
poles is required) demand note. 

Electrified Areas 
(Where 
extension of lines 
or augmentation 
of Distribution 
Transformation 
capacity,where 
peak load of 
transformer has 
reached 90% of 
its rated 
capacity) 

Within 2 months from 
the date of receipt of 
full payment against 
demand note. 

Electrified Areas Within 4 months from 
(Where new the date of receipt of 
Distribution payment against 
Transformer is demand note 
required) 

Electrified Areas 
(Where existing 
11 KV network 
needs to be 
augmented) 

Within 6 months from 
the date of receipt of 
payment 
demand note 

against 
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(v) Electrified Areas Within 8 months from 
(Where existing the date of receipt of 
66/33 kV grid payment against 
sub-station demand note 
needs to be 
augmented) 

Provided that the Licensee may approach the Commission 
for extension of time specified in specific cases, where 
magnitude of electrification works is such that it requires 
more time, duly furnishing the details in support of such 
request for extension. 

(iii) Connection in Un-electrified areas:-

a. The licensee shall upload the updated details of un­
electrified areas as on 31 st March of every year alongwith 
the geographical map clearly indicating the boundaries of 
such areas under its licensed area of supply by the end of 
April of that year: 

Provided that the Licensee for the first time shall upload the 
details of un-electrified areas as on 31.7.2017 alongwith the 
geographical map clearly indicating the boundaries of such 
areas under its licensed area of supply: 

Provided further that the details of un-electrified areas as 
on 31.7.2017 shall be uploaded by the Licensee on its 
website by 31.8.2017 and shall remain on its website unless 
reviewed by the Commission. 

b. The Licensee shall submit in the Business Plan, details of 
un-electrified areas under its area of supply and proposal 
for its electrification during the control period. 

c. The Licensee shall submit alongwith the filing of tariff 
petition, the detailed plan for electrification of these areas 
duly taking into account the number of pending applications 
for service connections, potential for load growth etc. 
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d. The Licensee shall ensure that all relevant laws of the land 
are complied with. 

e. The Licensee shall complete the electrification of un­
electrified areas and release the connection within the time 
schedule specified as under: 

(i) Where connection from 
nearby existing 
network is possible 

(ii) Where new network is 
to be laid or grid 
station needs to be 
established 

Within 4 months from the 
date of receipt of approval 
from the Commission, 
wherever required, subject 
to: 

(i) receipt of service line cum 
development charges under 
Regulation 21 from the 
developer or the applicant as 
the case may be; and 

(ii) availability of right of 
way & land, wherever 
required. 

Within 12 months from the 
date of receipt of approval 
from the Commission, 
wherever required, subject 
to: 

(i) receipt of service line cum 
development charges under 
Regulation 21 from the 
developer or the applicant as 
the case may be; and 

(ii) availability of right of 
way & land, wherever 
required. 
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Provided that on request of the licensee, the Commission 
may allow extension of time for electrification works in 
specific cases, based on the justification and the details 
furnished by the Licensee: 

Provided further that once electrification of such area is 
completed, the timelines for energisation of connection shall 
be in accordance with the provisions of these Regulations 
for energisation of connection in electrified areas. 

(iv) All connections to be energized using bus-bars:-

a. If more than one connection in a premises/complex are 
energized using a single service line or a cable, all such 
connections shall be energized using the bus-bars only 
without looping with other meters. 

b. Any existing connection, provided through loop 
connections, energized prior to 18th April, 2007 (date 
of notification of Delhi Electricity Supply Code and 
Performance Standards Regulations, 2007), shall be 
rectified and re-energized using bus-bars within 6 (six) 
months from the date of applicability of these 
Regulations. 

c. The consumer shall have the right to check / verify that 
the neutral of its meter is connected directly from the 
bus bar and not in any other manner. 

d. Subject to Sub-Clause (b) above, if it is found that the 
consumer's meter is energized through neutral looping 
and not directly from the bus bar, the Licensee shall be 
liable to pay compensation as specified in Schedule-I of 
the Regulations. 

(v) Compensation for delay in energizing connection:-

a. In case the Licensee fails to provide the connection to 
an applicant within the prescribed time lines, the 
Licensee shall be liable to pay the applicant, 
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compensation as specified in Schedule-I of the 
Regulations. 

b. For determination of compensation, the time taken for 
release of connection shall not be considered on 
account of the following:-

(i) If at any stage, additional time period is sought by 
the applicant for reasons to be recorded in writing; 
or 

(ii) If the same is on account of reasons such as right 
of way, acquisition of land, delay in permission for 
road cutting etc., or occurrence of any force 
majeure event, over which Licensee has no control 
and the reasons for the delay are communicated 
to the applicant within the period specified for 
energisation; or 

(iii) If additional time is allowed by the Commission for 
completion of work. 

c. In case the Licensee fails to provide connection to an 
applicant after raising a demand note, the Licensee 
shall pay the applicant, compensation as per Schedule­
I of the Regulations: 

Provided that the Licensee shall also refund the amount 
deposited by the applicant against the demand note 
along with interest as applicable in case of Security 
Deposit, within 30 (thirty) days from the date load is 
not sanctioned: 

Provided further that if the connection could not be 
provided after issuance of the demand note for the 
reasons attributable to the applicant, no compensation 
shall be payable and the Licensee shall refund the 
amount deposited by the applicant against the demand 
note. 
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(vi) Electricity Connection based on occupancy as per 
Regulation 10 (3)(v & vi):-

a. The Licensee shall provide the electricity connection to 
such applicant only through pre-payment meter by 
charging a refundable security also as notified in the 
Commission's Orders towards pre-payment meter: 
Provided that if the load demanded by the applicant is 
more than 45kW, the Licensee may provide the 
connection through post-paid meter: 

b. The electricity connection shall be valid during the 
currency of said lease agreement or mutually extended 
period of lease by the occupier and the owner. 

c. The Licensee shall disconnect the electricity connection 
on expiry of lease agreement, unless extended. 

d. In case the proof of occupancy is rent receipt alongwith 
undertaking that the rent receipt is signed by the 
owner or his authorized representative, the electricity 
connection shall be disconnected on the request of the 
owner or his authorized representative: 

Provided that notice of at least one month period shall 
be given by the owner or his authorized representative 
to the Licensee and the occupier . 

e. At the time of disconnection, if the pre-payment meter 
is not defective/damaged, the Licensee shall refund the 
security collected towards pre-payment meter 
alongwith the balance within 7 (seven) days of 
disconnection through demand draft or electronic 
clearance system. 

12. Single point supply: 

(1) The Licensee shall, if so requested, give single point supply, to 
the premises with multiple consumers/beneficiaries such as: 

(i) Multi-storey buildings. 

(ii) Residential complex developed by any developer. 
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CHAPTER-VI 
DISCONNECTION AND RECONNECTION 

SO. Grounds for disconnection:-

The Licensee shall not disconnect the supply of electricity to any 
consumer except on any one or more of the following grounds:-

(1) If the consumer defaults in payment of the dues payable to the 
Licensee within the period stipulated in the notice. 

(2) If the consumer is found to have indulged in theft of electricity. 

(3) If the consumer refuses to allow a licensee or any person duly 
authorized by the licensee to enter his premises or land in 
pursuance of the provisions of sub-section (1) or sub-section 
(2) of Section 163 of the Act. 

( 4) If the Licensee is entitled to do so under an agreement with the 
consumer. 

(5) Failure of consumer to comply for taking effective steps for 
generating harmonics within permissible limits as per 
Regulation 8. 

(6) Failure of consumer to make meter accessible as per Regulation 
31. 

(7) If the Licensee is mandated to do so by an order of a legal 
authority, competent to issue such a mandate. 

(8) If the supply of electricity to the consumer is liable to be 
disconnected as per any of the provisions of the Regulations. 

51. Procedure for Disconnection:-

(1) Save as provided otherwise in these Regulations, the Licensee 
shall not disconnect electricity supply to any consumer without 
issuing him a disconnection notice, in writing, giving him at 
least 15 (fifteen) clear days, to be reckoned from the date of 
serving the same, intimating the consumer about the grounds 
for disconnection: 
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Provided that in the case of detection of theft of electricity, the 
supply of electricity shall be disconnected immediately as 
provided in subsection (1A) of Section 135 of the Act: 

Provided further that in the case of disconnection under: 

(i) Regulation 50 (1), the Licensee may disconnect the supply 
of electricity on expiry of the notice period. 

(ii) Regulation 50(5), the provisions of Regulation 8 shall be 
applicable. 

(iii) Regulation 50(6), the provisions of Regulation 31 shall be 
applicable. 

(iv) Regulation 50(7), the provisions of the Order of the Legal 
authority shall be applicable. 

(2) The supply shall be disconnected only if the grounds of the 
disconnection as specified in the notice are not removed or 
rectified within the notice period. 

(3) The supply under Regulation 50(1), 50(4), 50(5), 50(6), 50(7) 
shall not be disconnected on bank holidays or after 12 noon. 

52. Prevention from Unauthorized Reconnection:-

(1) The consumer shall not reconnect its supply unauthorizedly 
from the system of the Licensee or from the live connection of 
any other consumer. 

(2) In case the consumer indulges in unauthorized reconnection 
from the system of the Licensee directly, the Licensee may 
initiate action as per provisions of Section 138 of the Act. 

(3) In case the consumer indulges in unauthorized reconnection 
from the supply of any other consumer, the Licensee may 
initiate action as per provisions of unauthorized use of 
electricity against such consumer who has provided the supply: 
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Delhi Electricity Regulatory Commission 
Viniyamak Bhavan, C-Block, Shivalik, Malviya Nagar, New Delhi-110017 

F, 17(85)/Engg,/DERC/2020-21/6908 

Schedule of Charges and the Procedure (Sixth Amendment) Order, 2021 
(Date of Order: 15.04.2021) 

The Deihl Electricity Regulatory Commission in exercise of the powers vested under 

Regulation 84 and Regulation 87 of Delhi Electricity Regulatory Commission (Supply 

Code and Performance Standards) Regulations, 2017, hereby makes the following 

amendment in its Order dated 31.08.2017 (hereinafter referred to as "the Principal 

Order"). 

1.0 Short title and commencement: 

This Order may be called as Schedule of Charges and the Procedure {Sixth 

Amendment) Order, 2021 and shall be effective from the date of its issue. 

2.0 Amendment in Clause 2 of the Principal Order: 

Sub-clause (3) and sub clause (4) shall be inserted at the end of Sub-clause (2) of 

Clause 2 of the Principal Order namely; 

(3) In case of residential buildings, for release of electricity connection the
Distribution Licensee shall not insist for Fire Clearance Certificate for the
residential building having height upto 15 meters without stilt parking and upto
17.5 meters with stilt parking:

4(1) In case the total height of such building is more than 15 meters without 

stilt parking and more than 17.5 meters with stilt parking, the distribution 

licensee shall: 

(i) release the electricity connection in the dwelling units which are within the 

height of 15 meters without stilt parking and within the height of 17.5 meters 

with stilt parking of the building, without insisting for Fire Clearance Certificate:

(ii) in the dwelling units which are above the height of 15 meters without stilt

parking and which are above the height of 17. 5 meters with stilt parking of the

building, the electricity connection shall not be provided unless the fire

clearance certificate has been obtained:

Provided that in case such dwelling units above 15 meters without stilt parking 

and above 17.5 meters with stilt parking of the building indulge in unauthorized 

connection from the system of licensee or from the live connection of any other 

consumer, the licensee may initiate an action as per provisions of Section 126, 

Section 135, Section 138 or any other section as may be applicable of the 

Electricity Act, 2003 and the electricity connection of such consumer who has 

provided the supply unauthorisedly, shall be disconnected immediately; 

4(2) The Distribution Licensee shall inspect such premises periodically. 

ANNEXURE R6 /9
125
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3.0 Amendment in Annexure of the Principal Order: 

(i) The entry No. 3(b) in the Annexure I 'format for application form of new 
connection' shall be substituted and read as under: 

(b) Where supply is required Unique Property Identification Code {UPIC) 

House/plot/premise no. 

Street 

Area/colony 

Pin Code 

Telephone No.: 
Mobile: 
E-mail: 

(ii) The clause 5 of the Declaration of Annexure- I shall be substituted and read as 
under: 

5. That the building has been constructed as per prevalent building Bye-Laws and 
the fire clearance certificate, if required, is available with the applicant. 

(iii) The clause 7B(ii) of the Declaration of Annexure-I shall be deleted and clause 
78 shall be read as under: 

B. Agricultural Consumers 
i. Certificate of Residence from Block Development Officer; 

(iv) The modified Annexure-I 'format for application form of new connection' is 
enclosed herewith. 

Sd/• 
(Dr. A. K. Ambasht) 

Member 

Sd/• 
(Justice S. S. Chauhan) 

Chairperson 
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ANNEXURE-1 

Format of application form - New Connection 

Licensee name M/s .... 
Photograph 

Application No. 

1. Name of the applicant/organization: 

2. Name of 
father/mother/spouse/director/partner/trust 
ee: 

3, Address: 

(a) For communication House/plot/premises no. 

Street 

Area/colony 

Pin Code 

Telephone No.: 
Mobile: 
E-mail: 

(b) Where supply is required Unique Property Identification Code (UPIC) 

House/plot/premise no. 

Street 

Area/colony 

Pin Code 

Telephone No.: 
Mobile: 
E-mail: 

(c) Indicate landmarks (Pole No,/Feeder Pillar 
No./Nearest House No.) to identify the 
location 
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4. Category for Electricity Usage (i)Domestic Category 

(As per applicable Tariff Schedule) (ii)Non domestic 
(iii) Industrial 
(iv)Agricultural& Mushroom cultivation 
(v) Public Utilities 
(vi)DIAL 
(vii) Advertisement/Hoardings 
(viii) Charging of E-rickshaw/E-vehicle 

Note: the applicant shall refer the applicable tariff schedule for correct tariff category. In case of 
any clarification, the applicant shall seek help of the licensee. 

s. Purpose of supply 

6. Total load applied for (in kW)/ (in kVA) 

7. Contract Demand applied for (in kW)/ (in 
kVA) 

8. PAN No. (For correct deduction of TDS, if 
any) 

9. Please indicate whether you want to purchase 
your own CEA approved meter having 
additional features as approved by the 
Commission (Yes/No) 

10. List of documents attached: 
(i)Identity proof submitted along with this application form 

(ii)Proof of ownership or occupancy of premises for which electricity connection is required 
(iii)If applicant is an organization (tick 

I 
Certificate of incorporation/registration issued by 

applicable) the Reqistrar 
11. Declaration Form 

Date: Signature of the applicant/ authorized signatory along with 
company seal: 

Place: Name: 

Declaration 

I, Son/Daughter of Resident of 
(hereinafter referred to as "Applicant", which term shall mean and include 

executors, administrators, heirs, successors and assigns), do hereby swear and declare as under: 

Or 

The , a company incorporated under the provisions of the Companies Act, 
1956 or as amended, having its registered office at 

(hereinafter referred to as 
"Applicant", which expression shall, unless repugnant to the context or meaning thereof, include its 
successors and assigns), through its Authorized representative Mr. do hereby 
swear and declare as under: 
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Or 

A Sole proprietorship/ a partnership firm having its office at 
(hereinafter referred to as the applicant which unless the context otherwise provides includes its successors 
and assigns), through Mr. ________ __, who is a partner or an authorized representative do 
hereby swear and declare as under: 

THAT the Applicant is a lawful occupant of the premises at ________________ _ 
(hereinafter the "Premises"). 

THAT the Applicant has requested the licensee to provide a service connection at the above-mentioned 
premises in the Applicant's name for the purpose mentioned in the application form. 

THAT in furnishing the present Declaration, the Applicant has clearly understood that should any of the 
statements in this declaration prove to be false or incorrect at any later stage, the licensee shall be within 
his lawful rights to disconnect supply to the premises without any prior notice and proceed to adjust 
electricity supply dues payable by the applicant against consumer security deposit and /or recover the same 
in accordance with Law. 

THAT the Applicant has complied with all requirements under all statute for the time being in force and the 
Applicant himself/herself shall be held legally responsible for any issue arising out of any such 
noncompliance for which the licensee may initiate action in accordance with applicable law. 

THAT I, the Applicant hereby agree and undertake: 

1. That no objection certificate for seeking electricity connection from the co-owner has been obtained 
(in case the applicant is not the sole owner of the premises). 

2. To indemnify the licensee against all proceedings, claims, demands, costs, damages, expenses that 
the licensee may incur by reason of a fresh service connection given to the Applicant. 

3. That to the best of applicant's knowledge, all electrical works done within the premises are as per 
Central Electricity Authority (Measures relating to Safety and Electricity Supply) Regulations, 2010 
as amended from time to time. 

4. That the internal Wiring at the premises has been tested by a Licensed Electrical 
Contractor/designated officer of the Government# and the test certificate is available with the 
applicant: 

#in case of Government quarters/offices, 

5. That the building has been constructed as per prevalent building Bye-Laws and the fire clearance 
certificate, if required, is available with the applicant. 

6. *That there is a provision of lift in premises and the applicant has obtained the lift fitness certificate 
from the Electrical Inspector for the lift in the said premises and the same is available with the 
applicant. 
* Strike out which is not applicable 
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7. That the applicant has applied for the correct category of tariff as per the applicable tariff schedule. 
For either of the following categories of connection, the applicant has the relevant documents 
available with him. 

*Applicable for selected consumer category 

A. Industrial (Tick whichever is available) 
a. (i)Valid Industrial License; or 

(ii)Factory License; or 
(iii)Household License; or 
(iv)Lal Dora Certificate in case of rural village;or 

(v)Any other document authorizing the applicant to run the industryOR 

b. (i)Occupancy-cum-completion certificate from concerned Municipal Corporation or ODA; or 
(ii) Consent to Establish from Delhi Pollution Control Committee(DPCC);or 
(iii)Provisional Industrial License; or 

(iv )Sanctioned building plan from concerned Municipal Corporation or DOA 

B. Agricultural Consumers 
i. Certificate of Residence from Block Development Officer; or 

C. Non-domestic for Khokhas and Temporary Structure 
i. the Bazaari Receipt Number; or 

ii. No Objection Certificate for Khokha/Temporary Structure from concerned Municipal 
Corporation of Delhi or Delhi Development Authority or any other concerned Land Owning Agency 

Please provide following information in respect of certificate available with the applicant 

(Certificate No., issuing authority, date of issue, Purpose, validity, if applicable) 

D. Charging station for electric vehicles 

An undertaking by the applicant that the charging station for electric vehicles is as per the 
specifications as may be specified by Central Electricity Authority or Bureau of Indian Standards 
from time to time. 

8. *That the industrial connection is taken based on the documents mentioned in clause 7A(b) above 
and I shall obtain the valid document as mentioned in clause 7A(a) above within a period of 3 months 
from issue of electricity connection. 
*Strike out if not applicable 

9. That above referred applicable documents/certificates indicated at various points are available with 
me and can be inspected by the Licensee at any time. In case of failure reluctance to produce/allow 
the inspection of said documents/certificates the licensee may disconnect the connection granted 
owing to such failure/, reluctance 
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10. That I shall provide a legible and certified copy of any of above applicable documents to the licensee 

pursuant to order/request of any government agency, judicial forum or any other authority seeking 
such information. 

11. That my industry/trade has not been declared to be releasing obnoxious hazardous/pollutant by any 
government agency and that no orders of any Court or judicial authority would be breached by 
running of my industry/trade or granting any electricity connection to the same. The licensee is 
indemnified against any loss accrued by the applicant on this account that on an Order issued by a 
Court of law or judicial authority or any government agency for disconnection of electricity, the 
licensee may disconnect the supply. 

12. That I shall indemnify and hold harmless, the licensee, in case of any injury or incident on account 
of any fault in electrical work in the premises and the licensee shall not be liable for any mishap or 
incident occurring at the premises to the applicant on account of any faulty/defective/inferior quality 
wiring at the premises for which the connection is being applied. 

13. To pay the electricity consumption bills and all other charges at the rates set out in the licensee's 
Tariff Schedule and miscellaneous charges for supply as may be in force from time to time, regularly 
as and when the same becomes due for payment. 

14. To deposit the additional security deposit and additional service line cum development (SLD) 
charges, if any from time to time based on the prevailing Orders/rules, directions and Regulations 
of the Commission. 

15. To abide by the provisions of the Electricity Act, 2003, all applicable laws, conditions of Supply/Tariff 
Orders and any other Rules or Regulations as may be notified by the Commission, as applicable from 
time to time. 

16. That licensee shall be at liberty to adjust the electricity consumption charges due/outstanding along 
with any other charges against the Consumer Security Deposit paid by the Applicant, in the event of 
termination of the agreement prior to expiry of the contracted period or in case of any contractual 
default as per provisions of regulations/ rules/orders/d irections of the Commission. 

17. That as per Delhi Electricity Regulatory Commission (Supply Code and Performance Standards) 
Regulations, 2017 or as amended from time to time, I shall provide suitable and adequate space for 
installation of the meter/electrical equipments where the licensee may have ready access to the 
same. 

18. To allow clear and un-encumbered access to the meters for the purpose of meter reading and it's 
checking etc. 

19. That the licensee may disconnect the electric supply under reference, in the event of any default, 
non-compl iance of statutory provisions and in the event of a legally binding directive by Statutory 
Authority (ies) to effect such an order. This shall be without prejudice to any other rights of the 
licensee including that of getting its payment as on the date of disconnection. 
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20. All the above declaration given by the Applicant shall be construed to an Agreement between the 
licensee and the Applicant. 

Signature of the Applicant 
Name of the applicant 
SIGNED AND DELIVERED 
In presence of witness 

Name of Witness 
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THE DELHI MUNICIPAL CORPORATION ACT, 1957 

ACT NO. 66 OF 1957 

[28th December, 1957.] 

An Act to consolidate and amend the law relating to the Municipal Government of Delhi. 

BE it enacted by Parliament in the Eighth Year of the Republic of India as follows:­

CHAPTER I 

PRELIMINARY 

1. Short title, extent and commencement.-( J) This Act may be called the Delhi Municipal
Corporation Act, 1957. 

(2) Except as otherwise provided in this Act, it extends only to Delhi.

(3) The provisions of this Act, except this section which shall come into force at once, shall come into
force on such date1 as the 2[3[Central Government]] may, by notification in the Official Gazette, appoints:

Provided that different dates may be appointed for different provisions of this Act and any reference in 
any such provision to the commencement of this Act shall be construed as a reference to the coming into 
force of that provision. 

2. Definitions.-In this Act, unless the context otherwise requires,-

4((1) "Administrator" means the Lieutenant Governor of the National Capital Territory of Delhi;] 

5[(JA) "annual value" means the annual value of any vacant land or covered space of any building
determined under section! 16E;] 

6[ 7[(1B)] "Appellate Tribunal" means an Appellate Tribunal constituted under section 347A;]]

(2) "budget-grant" means the total sum entered on the expenditure side of a budget estimate under
a major head and adopted by 8[ 9[the Corporation]] and includes any sum by which such budget-grant
may be increased or reduced by transfer from or to other heads in accordance with the provisions of 
this Act and the regulations made thereunder; 

(3) "building" means a house, out-house, stable, latrine, urinal, shed, hut, wall (other than a
boundary wall) or any other structure, whether of masonry, bricks, wood, mud, metal or other material 
but does not include any portable shelter; 

( 4) "bye-law" means a bye-law made under this Act, by notification in the Official Gazette;

(5) "casual vacancy" means a vacancy occurring otherwise than by efflux of time in the office ofa
councillor an alderman or in any other elective office; 

l .  2nd January, 1958, vide notification No. F. 20/3/58/SR (R), dated 31st December, 1957, in respect ofS. 2, Chap. II, ss.
54, 55, 56, 57, 58, 59, 89 and 97, Chap. XXIII, ss. 485,487,488,491,500,509,513 and 515, see Gazette ofindia, Extraordinary,
Part IV.
15th February, 1958, vide notification No. F. 20/3/58/SR (R), dated 11th February, 1958, in respect of S. 510, see Gazette of
India, Extraordinary, Part IV.
7th April, 1958, vide notification No. F. 20/3/58/SR (R), dated 5th April, 1958, in respect of All the provisions of the Act (other
than those which have already been brought into force), see Gazette of India, Extraordinary, Part IV.

2. Subs. by Act 12 of201 I, s. 2, for "Central Government" (w.e.f. 13-1-2012).
3. Subs. by Act 10 of 2022, s. 2, for "Government" (w.e.f. 22-5-2022).
4. Subs. by Act 67 of 1993, s. 2, for clause()) (w.e.f. 1-10-1993).
5. lns. Deihl Act 6 of 2003, s. 3 (w.e.f. 1-8-2003).
6. Ins. by Act 42 of 1984, s. 2 (w.e.f. 10-12-1985).
7. Clause (]A) re-numbered as clause (1B) by Delhi Act 6 of 2003, s. 3 (w.e.f. 1-8-2003).
8. Subs. by Act 12 of 2011, s. 2, for" the Corporation" (w.e.f. 13-1-2012).
9. Subs. by Act 10 of 2022, s. 2, for "a Corporation" (w.e . .f. 22-5-2022).
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(b) any electric wire for lighting such lamp; 

(c) any post, pole, standard, stay, strut, bracket or other contrivance for carrying, suspending or 
supporting any electric wire or lamp. 

(2) No person shall wilfully or negligently extinguish the light of any lamp set up in any public street 
or any public place. 

(3) If any person wilfully or through negligence or accident breaks, or causes any damage to, any of 
the things described in sub-section (1), he shall in addition to any penalty to which he may be subjected 
under this Act, pay the expenses of repairing the damage so done by him. 

CHAPTERXVI 

BUILDING REGULATIONS 

1[330A. General superintendence, etc., of the 2(3(Central Government]].-Notwithstanding 
anything contained in any other provision of this Act, the Commissioner shall exercise his powers and 
discharge his functions under this Chapter, under the general superintendence, direction and control of the 
4[ 5[Central Government]].] 

331. Definition.-In this Chapter, unless the context otherwise requires, the expression "to erect a 
building" means--

(a) to erect a new building on any site whether previously built upon or not; 

(b) tore-erect.-

(i) any building of which more than one-half of the cubical contents above the level of the 
plinth have been pulled down, burnt or destroyed, or 

(ii) any building of which more than one-half of the superficial area of the external walls above 
the level of the plinth has been pulled down, or 

(iii) any frame building of which more than half of the number of the posts or beams in the 
external walls have been pulled down; 

( c) to convert into a dwelling house any building or any part of a building not originally constructed 
for human habitation or, if originally so constructed, subsequently appropriated for any other purpose; 

( d) to convert into more than one dwelling house a building originally constructed as one dwelling 
house only; 

( e) to convert into a place of religious worship or into a sacred building any place or building not 
originally constructed for such purpose; 

(j) to roof or cover an open space between walls or buildings to the extent of the structure which is 
formed by the roofing or covering of such space; 

(g) to convert two or more tenements in a building into a greater or lesser number; 

(h) to convert into a stall, shop, warehouse or godowo, stable, factory or garage any building not 
originally constructed for use as such or which was not so used before the change; 

(i) to convert a building which when originally constructed was legally exempt from the operations 
of any building regulations contained in this Act or in any bye-laws made thereunder or in any other 
law, into a building which had it been originally erected in its converted form, would have been subject 
to such building regulations; 

I. Ins. by Act67 of 1993, s. 98 (w.e.fl - 10-1993). 
2. Subs. by Delhi Act 12 of 2011, s. 2 "the Corporation" (w.e.f. 13- 1-2012). 
3. Subs. by Act 10 of 2022, s. 2, for "a Corporation" (w.e.f. 22-5-2022). 
4. Subs. by Delhi Act 12 of 2011, s. 2 " Central Government" (w.e.f. 13-1-2012). 
5. Subs. by Act IO of 2022, s. 2, for "Government" (w.e.f. 22-5-2022). 
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(j) to convert into or use as dwelling house any building which has been discontinued as or 

appropriated for any purpose other than a dwelling house. 

332. Prohibition of building without sanction.-No person shall erect or commence to erect any 
building, or execute any of the works specified in section 334 except with the previous sanction of the 
Commissioner, not otherwise than in accordance with the provisions of this Chapter and of the bye-laws 
made under this Act in relation to the erection of buildings or execution of works. 

333. Erection of building.-(1) Every person who intends to erect a building shall apply for sanction 
by giving notice in writing of his intention to the Commissioner in such form and containing such 
information as may be prescribed by bye-laws made in this behalf. 

(2) Every such notice shaH be accompanied by such documents and plans as may be so prescribed. 

334. Applications for additions to, or repairs of, buildings.-(]) Every person who intends to 
execute any of the following works, that is to say-

( a) to make any addition to a building; 

(b) to make any alteration or repairs to a building involving the removal or re-erection of any 
external or partly wall thereof or of any wall which supports the roof thereof to an extent exceeding 
one-half of such wall above the plinth level, such half to be measured in superficial feet; 

(c) to make any alteration or repairs to a frame building involving the removal or re-erection of 
more than one-half of the posts in any such wall thereof as aforesaid; or involving the removal or re­
erection of any such wall thereof as aforesaid to an extent exceeding one-half of such wall above plinth 
level, such half to be measured in superficial feet; 

(d) to make any alteration in a building involvin~ 

(i) the sub-division of any room in such building so as to convert the same into two or more 
separate rooms, or 

(ii) the conversion of any passage or space in such building into a room or rooms; 

(e) to repair, remove, construct, reconstruct or make any addition to or structural alteration in any 
portion of a building abutting on a street which stands within the regular line of such street; 

(j) to close permanently any door or window in an external wall; 

(g) to remove or reconstruct the principal staircase or to alter its position; 

shall apply for sanction by giving notice in writing of his intention to the Commissioner in such form and 
containing such information as may be prescribed by bye-laws made in this behalf. 

(2) Every such notice shall be accompanied by such documents and plans as may be so prescribed. 

335. Conditions of valid notice.-(1) A person giving the notice required by section 333 shall specify 
the purpose for which it is intended to use the building to which such notice relates; and a person giving 
the notice required by section 334 shall specify whether the purpose for which the building is being used is 
proposed or likely to be changed by the execution of the proposed work. 

(2) No notice shall be valid until the information required under sub-section (1) and any further 
information and plans which may be required by bye-laws made in this behalf have been furnished to the 
satisfaction of the Commissioner along with the notice. 

336. Sanction or refusal of building or work.-( 1) The Commissioner shall sanction the erection of 
a building or the execution of a work unless such building or work would contravene any of the provisions 
of sub-section (2) of this section or the provisions of section 340. 

(2) The grounds on which the sanction of a building or work may be refused shall be the following, 
namely:-
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(a) that the building or work or the use of the. site for the building or work or any of the particulars 

comprised in the site plan, ground plan, elevation, section or specification would contravene the 
provisions of any bye-law made in this behalf or of any other law or rule, bye-law or order made under 
such other law; 

(b) that the notice for sanction does not contain the particulars or is not prepared in the manner 
required under the bye-laws made in this behalf; 

(c) that any information or documents required by the Commissioner under this Act or any bye­
laws made thereunder has or have not been duly furnished; 

(d) that in cases falling under section 312, lay-out plans have not been sanctioned in accordance 
with section 313; 

( e) that the building or work would be an encroachment on Government land or land vested in the 
Corporation; 

(/) that the site of the building or work does not about on a street or projected street and that there 
is no access to such building or work from any such street by a passage or path-way appertaining to 
such site. 

(3) The Commissioner shall communicate the sanction to the person who has given the notice; and 
where he refuses sanction on any of the grounds specified in sub-section (2) or under section 340 he shall 
record a brief statement of his reasons for such refusal and communicate the refusal along with the reasons 
therefor to the person who has given the notice. 

( 4) The sanction or refusal as aforesaid shall be communicated in such manner as may be specified in 
the bye-laws made in this behalf. 

337. When building or work may be proceeded witb.-(J) Where within a period of sixty days, or 
in cases falling under clause (b) of section 331 within a period of thirty days, after the receipts of any notice 
under section 333 or section 334 or of the further information, if any, required under section 335 the 
Commissioner does not refuse to sanction the building or work or upon refusal, does not communicate the 
refusal to the person who has given the notice, the Commissioner shall be deemed to have accorded sanction 
to the building or work and the person by whom the notice has been given shalJ be free to commence and 
proceed with the building or work in accordance with his intention as expressed in the notice and the 
documents and plans accompanying the same: 

Provided that if it appears to the Commissioner that the site of the proposed building or work is likely 
to be affected by any scheme. of acquisition of land for any public purpose or by any proposed regular line 
of a public street or extension, improvement, widening or alteration of any street, the Commissioner may 
withhold sanction of the building or work for such period not exceeding three months as he deems fit and 
the period of sixty days or as the case may be, the period of thirty days specified in this sub-section shall 
be deemed to commence from the date of the expiry of the period for which the sanction has been withheld. 

(2) Where a building or work is sanctioned or is deemed to have been sanctioned by the Commissioner 
under sub-section (1), the person who has given the notice shall be bound to erect the building or execute 
the work in accordance with such sanction but not so as to contravene any of the provisions of this Act or 
any other law or of any bye-law made thereunder. 

(3) If the person or anyone lawfully claiming under him does not commence the erection of the building 
or the execution of the work within one year of the date on which the building or work is sanctioned or is 
deemed to have been sanctioned, he shall have to give notice under section 333 or, as the case may, be 
under section 334 for fresh sanction of the building or the work and the provisions of this section shall 
apply in relation to such notice as they apply in relation to the original notice. 

( 4) Before commencing the erection of a building or execution of a work within the period specified in 
sub-section (3), the person concerned shall give notice to the Commissioner of the proposed date of the 
commencement of the erection of the building or the execution of the work: 
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Provided that if the commencement does not take place within seven days of the date so notified, the 

notice shall be deemed not to have been given and a fresh notice shall be necessary in this behalf. 

338. Sanction accorded under misrepresentation.-If at any time after the sanction of any building 
or work has been accorded, the Commissioner is satisfied that such sanction was accorded in consequence 
of any material misrepresentation or fraudulent statement contained in the notice given or information 
further under sections 333, 334 and 335, he may be order in writing cancel for reasons to be recorded such 
sanction and any building or work commenced, erected or done shall be deemed to have been commenced, 
erected or done without such sanction: 

Provided that before making any such order the Commissioner shall give reasonable opportunity to the 
person affected as to why such order should not be made. 

339. Buildings at corners of streets.-The Commissioner may require any building intended to be 
erected at the comer of two streets to be rounded off or splayed or cut off to such height and to such extent 
as he may determine, and may acquire such portion of the site at the comer as he may consider necessary 
for public convenience or amenity. 

340. Provisions as to buildings and works on either side of new streets.-{]) The erection of any 
building on either side of a new street may be refused by the Commissioner unless and until such new street 
has been levelled, and wherever in the opinion of the Commissioner practicable, metalled or paved, drained, 
lighted and laid with a water main to his satisfaction. 

(2) The erection of any such building or the execution of any such work may be refused by the 
Commissioner if such building or any portion thereof or such work comes within the regular line of any 
street, the position and direction of which has been laid down by the Commissioner but which has not been 
actually constructed or if such building or any portion thereof or such work is in contravention of any 
building or any other scheme or plan prepared under this Act or any other law for the time being in force. 

341. Period for completion of building or work.-The Commissioner, when sanctioning the erection 
of a building or execution of a work, shall specify a reasonable period after the commencement of the 
building or work within which the building or work is to be completed and if the building or work is not 
completed within the period so specified, it shall not be continued thereafter without fresh sanction obtained 
in the manner hereinbefore provided, unless the Commissioner on application made therefor has allowed 
an extension of that period. 

342. Prohibition against use of inflammable materials for building, etc., without permission.-In 
such areas as may be specified by bye-laws made in this behalf, no roof, verandah, pandal or wall of a 
building or no shed or fence shall be constructed or reconstructed or cloth, grass leaves, mats or other 
inflammable materials except with the written permission of the Commissioner, nor shall any such roof, 
verandah, pandal, wall, shed or fence constructed or reconstructed in any year be retained in a subsequent 
year except with fresh permission obtained in this behalf. 

1[343. Order of demolition and stoppage of buildings and works in certain cases and 
appeal.-{ J) Where the erection of any building or execution of any work has been commenced, or is being 
carried on, or has been completed without or contrary to the sanction referred to in section 336 or in 
contravention of any condition subject to which such sanction has been accorded or in contravention of any 
of the provisions of this Act or bye-laws made thereunder, the Commissioner may, in addition to any other 
action that may be taken under this Act, make an order directing that such erection or work shall be 
demolished by the person at whose instance the erection or work has been commenced or is being carried 
on or has been completed, within such period, (not being less than five days and more than fifteen days 
from the date on which a copy of the order of demolition with a brief statement of the reasons therefor has 
been delivered to that person), as may be, specified in the order of demolition: 

Provided that no order of demolition shall be made unless the person has been given by means of a 
notice served in such manner as the Commissioner may think fit, a reasonable opportunity of showing cause 
why such order shall not be made: 

Provided further that where the erection or work has not been completed, the Commissioner may by 
the same order or by a separate order, whether made at the time of the issue of the notice under the first 

1. Subs. by Act 42 of1961, s. 16, for section 343 (w.e.£ 12-9-1961). 
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proviso or at any other time, direct the person to stop the erection or work until the expiry of the period 
within which any appeal against the order of demolition, if made, may be preferred under sub-section (2). 

(2) Any person aggrieved by an order of the Commissioner made under sub-section (J) may prefer an 
appeal against the order to 1[the Appellate Tribunal] within the period specified in the order for the 
demolition of the erection or work to which it relates. 

(3) Where an appeal is preferred under sub-section (2) against an order of demolition, 2[the Appellate 
Tribunal may, subject to the provisions of sub-section (3) of section 347C,] stay the enforcement of that 
order on such terms, if any, and for such period, as it may think fit: 

Provided that where the erection of any building or execution of any work has not been completed at 
the time of the making of the order of demolition, no order staying the enforcement of the order of 
demolition shall be made by 3[the Appellate Tribunal, unless security, sufficient in the opinion of the said 
Tribunal], has been given by the appellant for not proceeding, with such erection or work pending the 
disposal of the appeal. 

(4) 4[No court] shall entertain any suit, application or other proceeding for injunction or other relief 
against the Commissioner to restrain him from taking any action or making any order in pursuance of the 
provisions of this section. 

(5) 5[Subject to an order made by the Administrator on appeal under section 347D, every order made 
by the Appellate Tribunal on appeal under this section, and subject to the orders of the Administrator and 
the Appellate Tribunal on appeal] the order of demolition made by the Commissioner shall be final and 
conclusive. 

( 6) Where no appeal has been preferred against an order of demolition made by the Commissioner 
under sub-section (J) or where an order of demolition made by the Commissioner under that sub­
section 6[has been confirmed on appeal, whether with or without variation, by the Appellate Tribunal in a 
case where no appeal has been preferred against the order of the Appellate Tribunal, and by the 
Administrator in a case where an appeal has been preferred against the order of the Appellate Tribunal] the 
person against whom the order has been made shall comply with the order within the period specified 
therein, or as the case may be, within the period, if any, fixed by 7[the Appellate Tribunal or the 
Administrator] on appeal and on the failure of the person to comply with the order within such period, the 
Commissioner may himself cause the erection or the work to which the order relates to be demolished and 
the expenses of such demolition shall be recoverable from such person as an arrear of tax under this Act]. 

344. Order of stoppage of buildings or works in certain cases.-(J) Where the erection of any 
building or execution of any work has been commenced or is being carried on (but has not been completed) 
without or contrary to the sanction referred to in section 336 or in contravention of any condition subject to 
which such sanction has been accorded or in contravention of any provisions of this Act or bye-laws made 
thereunder, the Commissioner may in addition to any other action that may be taken under this Act, by 
order require the person at whose instance the building or the work has been commenced or is being carried 
on to stop the same forthwith. 

(2) 8[If an order made by the Commissioner under section 343 or under sub-section (J) of this section 
directing any person to stop the erection of any building or execution of any work is not complied with,] 
the Commissioner may require any police officer to remove such person and all his assistants and workmen 
from the premises 9[ or to seize any construction material, tool, machinery, scaffolding or other things used 

1. Subs. by Act 42 of 1984, s. 3, for "the court of the district judge of Delhi" (w.e.f. 10-2-1986). 
2. Subs. bys. 3, ibid., for "the court of the district judge may" (w.e.f. 10-2-1986). 
3. Subs. by Act 42 of 1984, s. 3, for ''the court of the district judge unless security, sufficient in the opinion of the court" 
(w.e.f. 10-2-1986). 
4. Subs. bys. 3, ibid., for "Save as provided in this section, no court" (w.e.f. 10-2-1986). 
5. Subs. bys. 3, ibid., for certain words (w.e.f. 10-2-1986). 
6. Subs. bys. 3, ibid., for "has been confirmed on appeal, whether with or without variation" (w.e.f. 10-2-1986). 
7. Subs. bys. 3, ibid., for "the court of the district judge" (w.e.f. 10-2-1986). 
8. Subs. by Act 42 of 1961, s. 17, for "If such order is not complied with forthwith" (w.e.f. 12-9-1961). 
9. Ins. by Act 42 of 1984, s. 4 (w.e.f. 10-2-1986). 
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in the erection of any building or execution of any work] within such time as may be specified in the 
requisition and such police officer shall comply with the requisition accordingly. 

7[(2A) Any of the things caused to be seized by the Commissioner under subsection (2) shall be disposed 
ofby him in the manner specified in section 326.] 

(3) After the requisition under sub-section (2) has been complied with, the Commissioner may, ifhe 
thinks fit, depute by a written order a police officer or a municipal officer or other municipal employee to 
watch the premises in order to ensure that the erection of the building or the execution of the work is not 
continued. 

( 4) Where a police officer or a municipal officer or other municipal employee has been deputed under 
sub-section (3) to watch the premises, the cost of such deputation shall be paid by the person at whose 
instance such erection or execution is being continued or to whom notice under sub-section (J) was given 
and shall be recoverable from such person as an arrear of tax under this Act. 

345. Power of Commissioner to require alteration of work.--{J) The Commissioner may at any 
time during the erection of any building or execution of any work or at any time 1[after the completion 
thereof, by a written notice of not less than seven days], specify any matter in respect of which such erection 
or execution is without or contrary to the sanction referred to in section 336 or is in contravention of any 
condition of such sanction or any of the provisions of this Act or any bye-laws made thereunder and require 
the person who give the notice under section 333 or section 334 or the owner of such building or work 
either-

(a) to make such alterations as may be specified in the said notice with the object of bringing the 
building or work in conformity with the said sanction, condition or provisions, or 

(b) to show cause why such alterations should not be made, within a period stated in the notice. 

(2) If the person or the owner does not show cause as aforesaid, he shall be bound to make the alterations 
specified in the notice. 

(3) If the person or the owner shows cause as aforesaid, the Commissioner shall by an order either 
cancel the notice issued under sub-section (J) or confirm the same subject to such modifications as he thinks 
fit. 

2[345A. Power to seal unauthorised constructions.--{]) It shall be lawful for the Commissioner, at 
any time, before or after making an order of demolition under section 343 or of the stoppage of the erection 
of any building or execution of any work under section 343 or under section 344, to make an order directing 
the sealing of such erection or work or of the premises in which such erection or work is being carried on 
or has been completed in the manner prescribed by rules, for the purpose of carrying out the provisions of 
this Act, or for preventing any dispute as to the nature and extent of such erection or work. 

(2) Where any erection or work or any premises in which any erection or work is being carried on, has 
or have been sealed, the Commissioner may, for the purpose of demolishing such erection or work in 
accordance with the provisions of this Act, order such seal to be removed. 

(3) No person shall remove such seal except-

(a) under an order made by the Commissioner under sub-section (2); or 

(b) under an order of an Appellate Tribunal or the Administrator, made in an appeal under this Act.] 

346. Completion certificates.--{]) Every person who employs a licensed architect or engineer or a 
person approved by the Commissioner to design or erect a building or execute any work shall, within one 
month after the completion of the erection of the building or execution of the work, deliver or send or cause 
to be delivered or sent to the Commissioner a notice in writing of such completion accompanied by a 
certificate in the form prescribed by bye-laws made in this behalf and shall give to the Commissioner all 
necessary facilities for the inspection of such building or work. 

1. Subs. by Act 42 of 1984, s. 5, for "within three months after the completion thereof, by a written notice" (w.e.f. 10-12-1985). 
2. Ins. bys. 6, ibid. (w.e.f. 10-2-1986). 
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(2) No person shall occupy or permit to be occupied any such building or use or permit to be used any 

building or a part thereof effected by any such work until permission has been granted by the Commissioner 
in this behalf in accordance with bye-laws made under this Act: 

Provided that if the Commissioner fails within a period of thirty days after the receipt of the notice of 
completion to communicate his refusal to grant such permission, such permission shall be deemed to have 
been granted. 

347. Restrictions on user of buildings.-No person shall, without the written permission of the 
Commissioner, or otherwise than in conformity with the conditions, if any, of such permission-

(a) use or permit to be used for human habitation any part of a building not originally erected or 
authorised to be used for that purpose or not used for that purpose before any alteration has been made 
therein by any work executed in accordance with the provisions of this Act and of the bye-laws made 
thereunder; 

(b) change or allow the change of the use of any land or building; 

( c) convert or allow the conversion of one kind of tenement into another kind. 

1[347A. Appellate Tribunal.-(]) The 2[Government] shall, by notification in the Official Gazette, 
constitute one or more Appellate Tribunals with headquarters at Delhi, for deciding appeals preferred under 
section 343 or section 347B. 

(2) An Appellate Tribunal shall consist of one person to be appointed by the 2[Central 3[Government] 
on such terms and conditions of service as may be prescribed by rules. 

( 3) A person shall not be qualified for appointment as the presiding officer of an Appellate Tribunal 
unless he is, or has been, a district judge or an additional district judge or has, for at least ten years, held a 
judicial office in India. 

(4) The 2[Government] may, ifit so thinks fit, appoint one or more persons having special knowledge 
of, or experience in, the matters involved in such appeals, to act as assessors to advise the Appellate Tribunal 
in the proceedings before it, but no advice of the assessors shall be binding on the Appellate Tribunal. 

(5) The 2[Government] shall, by notification in the Official Gazette, define the territorial limits within 
which an Appellate Tribunal shall exercise its jurisdiction, and where different Appellate Tribunals have 
jurisdiction over the same territorial limits, the 2[Government] shall also provide for the distribution and 
allocation of work to be performed by such Tribunals. 

( 6) For the purpose of enabling it to discharge its functions under this Act, every Appellate Tribunal 
shall have a Registrar and such other staff on such terms and conditions of service as may be prescribed by 
rules: 

Provided that the Registrar and staff may be employed jointly for all or any number of such Tribunals 
in accordance with the rules. 

347B. Appeals against certain orders or notices issued under the Act.-(]) Any person aggrieved 
by any of the following orders made or notices issued under this Act, may prefer an appeal against such 
order or notice to the Appellate Tribunal, namely:-

( a) an order according or disallowing sanction to a lay-out plan under section 313; 

(b) an order directing the alteration or demolition of any street under section 314; 

(c) a notice under sub-section (J) of section 315; 

(d) a notice under sub-section (2) of section 317; 

1. Ins. by Act 42 of 1984, s. 7 (w.e.f. 10-2-1986). 
2. Subs. by Delhi Act 12 of 2011, s. 2, for "Central Government" (w.e.f. 13-1-2012). 
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THE DELHI DEVELOPMENT ACT, 1957 

ACT No. 61 eF 1957 

[27th December, 1957.] 

An Act to provide for the tlevelopment of Delhi according to plan and for matters ancillary 
thereto. 

BE it enacted by Parliament in the Eighth Year of the Republic oflndia as follows:­

CHAPTER l 

PRELIMINARY 

1. Short title, extent and commcnccment.41) This Act may be called the Delhi Development
Act, 1957. 

(2) It extends to the whole of the 1[National Capital Territory of Delhi].

(3) It shall come into force on such date2 as the Central Government may, by notification in the
Official Gazette, appoint, 

2. Definitions.�n this Act, unless the context otherwise requires,-

( a) "amenity" includes road, water supply, street lighting, drainage, sewerage, public works and
such other convenience as the Central Government may, by notification in the Official Gazette, 
specify to be an amenity for the purposes of this Act; 

(b) "building" includes any structure or erection or part of a structure or erection which is
intended to be used for resi4ential, imtustrial, commercial or other purposes, whether in actual use or 
not; 

(c) "building operations" incluies rebuilding operations, structural alterations of or additions to 
buildings and other operations normally undertaken in connection with the construction of buildings; 

(d) "4evelopment" with its grammatical variations means the carrying out of builiini,
engineering, mining or other operations in, on, over or unier land or the making of any material 
change in any building or land and includes reaevelopment; 

(e) "development area" means any area declared to be a development area under sub-section (J)
of section 12; 

(/) "engineering operations" includes the formation or laying out of means of access to a road or 
the laying out of means of water supply; 

(g) "means of access" includes any means of access whether private or public, for vehicles or for
foot passengers, and includes a road; 

(h) "regulation" means a regulation made under this Act by the Delhi Development Authority
constituted under section 3; 

(i) "rule" means a rule made unier this Act by the Central Government;

(j) "to erect" in relation to any building includes-

(i) any material alteration or enlargement of any building,

(ii) the conversion by structural alteration into a place for human habitation of any building
not originally constructed for human habitation, 

(iii) the conversion into more than one place for human habitation of a building originally
constructed as one such place, 

1. Subs. by Act 36 of 19'6, s. 2, for ''Union tenitory of Delhi" (w.c.f. 21-12-19'6). 
2. 30th December, 1957, vide notification No. S. R. 0. 120, dated 30th December, 1957, see Gazette of India, Extraonlinaly, 

Part. 11, sec. 3.
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CHAPTER III 

MASTER PLAN AND ZONAL DEVELOPMENT PLANS 

7. Civic survey of, and master plan for, Delhi.-(J) The Authority shall, as soon as may be, carry 
out a civic survey of, and prepare a master plan for, Delhi. 

(2) The master plan shall-

(a) define the various zones into which Delhi may be divided for the purposes of development 
and indicate the manner in which the land in each zone is proposed to be used ( whether by the 
carrying out thereon of development or otherwise) and the stages by which any such development 
shall be carried out; and 

(b) serve as a basic pattern of frame-work within which the zonal development plans of the 
various zones may be prepared. 

1 [ ( 3) The master plan may provide for any other matter which is necessary for the proper 
development of Delhi.] 

8. Zonal development plans.-(J) Simultaneously with the preparation of the master plan or as soon 
as may be thereafter, the Authority shall proceed with the preparation of a zonal development plan for 
each of the zones into which Delhi may be divided. 

(2) A zonal development plan may-

( a) contain a site-plan and use-plan for the development of the zone and show the approximate 
locations and extents of land-uses proposed in the zone for such things as public buildings and other 
public works and utilities, roads, housing, recreation, industry, business, markets, schools, hospitals 
and public and private open spaces and other categories of public and private uses; 

(b) specify the standards of population density and building density; 

(c) show every area in the zone which may, in the opinion of the Authority, be required or 
declared for development or redevelopment; and 

(d) in particular, contain provisions regarding all or any of the following matters, namely:­

(i) the division of any site into plots for the erection of buildings; 

(ii) the allotment or reservation of land for roads, open spaces, gardens, recreation grounds, 
schools, markets and other public purposes; 

(iii) the development of any area into a township or colony and the restrictions and conditions 
subject to which such development may be undertaken or carried out; 

(iv) the erection of buildings on any site and the restrictions and conditions in regard to the 
open spaces to be maintained in or around buildings and height and character of buildings; 

(v) the alignment of buildings on any site; 

(vi) the architectural features of the elevation or front age of any building to be erected on 
any site; 

( vii) the number of residential buildings which may be erected on any plot or site; 

(viii) the amenities to be provided in relation to any site or buildings on such site whether 
before or after the erection of buildings and the person or authority by whom or at whose expense 
such amenities are to be provided; 

(ix) the prohibitions or restrictions regarding erection of shops, workshops, warehouses or 
factories or buildings of a specified architectural feature or buildings designed for particular 
purposes in the locality; 

1. Ins. by Act 56 of 1963, s. 6 (w.e.f. 30-12-1963). 
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(x) the maintenance of walls, fences, hedges or any other structural or architectural 

construction and the height at which they shall be maintained; 

(xi) the restrictions regarding the use of any site for purposes other than erection of 
buildings; and 

(xii) any other matter which is necessary for the proper development of the zone or any area 
thereof according to plan and for preventing buildings being erected haphazardly in such zone or 
area. 

9. Submission of plans to the Central Government for approval.-(]) In this section and in 
sections 10, 11, 12 and 14 the word "plan" means the master plan as well as the zonal development plan 
for a zone. 

(2) Every plan shall, as soon as may be after its preparation, be submitted by the Authority to the 
Central Government for approval and that Government may either approve the plan without modifications 
or with such modifications as it may consider necessary or reject the plan with directions to the Authority 
to prepare a fresh plan according to such directions. 

10. Procedure to be followed in the preparation and approval of plans.-{ J) Before preparing any 
plan finally and submitting it to the Central Government for approval, the Authority shall prepare a plan 
in draft and publish it by making a copy thereof available for inspection and publishing a notice in such 
form and manner as may be prescribed by rules made in this behalf inviting objections and suggestions 
from any person with respect to the draft plan before such date as may be specified in the notice. 

(2) The Authority shall also give reasonable opportunities to every local authority within whose local 
limits any land touched by the plan is situated, to make any representation with respect to the plan. 

(3) After considering all objections, suggestions and representations that may have been received by 
the Authority, the Authority shall finally prepare the plan and submit it to the Central Government for its 
approval. 

( 4) Provisions may be made by rules made in this behalf with respect to the form and content of a 
plan and with respect to the procedure to be followed and any other matter, in connection with the 
preparation, submission and approval of such plan. 

(5) Subject to the foregoing provisions of this section the Central Government may direct the 
Authority to furnish such information as that Government may require for the purpose of approving any 
plan submitted to it under this section. 

11. Date of operation of plan.-Immediately after a plan has been approved by the Central 
Government, the Authority shall publish in such manner as may be prescribed by regulations a notice 
stating that a plan has been approved and naming a place where a copy of the plan may be inspected at all 
reasonable hours and upon the date of the first publication of the aforesaid notice the plan shall come into 
operation. 

1[CHAPTER IIIA 
MODIFICATIONS TO THE MASTER PLAN AND THE ZONAL DEVELOPMENT PLAN 

11A. Modifications to plan.--{J) The Authority may make any modifications to the master plan or 
the zonal development plan as it thinks fit, being modifications which, in its opinion, do not effect 
important alterations in the character of the plan and which do not relate to the extent of land-uses or the 
standards of population density. 

(2) The Central Government may make any modifications to the master plan or the zonal 
development plan whether such modifications are of the nature specified in sub-section (J) or otherwise. 

(3) Before making any modifications to the plan, the Authority or, as the case may be, the Central 
Government shall publish a notice in such form and manner as may be prescribed by rules made in this 
behalf inviting objections and suggestions from any person with respect to the proposed modifications 
before such date as may be specified in the notice and shall consider all objections and suggestions that 
may be received by the Authority or the Central Government. 

1. Ins. by Act 56 of 1963, s. 7 (w.e.f. 30-12-1963). 
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( 4) Every modification made under the provisions of this section shall be published in such manner as 

the Authority or the Central Government, as the case may be, may specify and the modifications shall 
come into operation either on the date of the publication or on such other date as the Authority or the 
Central Government may fix. 

(5) When the Authority makes any modifications to the plan under sub-section(]), it shall report to 
the Central Government the full particulars of such modifications within thirty days of the date on which 
such modifications come into operation. 

( 6) If any question arises whether the modifications proposed to be made by the Authority are 
modifications which effect important alterations in the character of the plan or whether they relate to the 
extent of land-uses or the standards of population density, it shall be referred to the Central Government 
whose decision thereon shall be final. 

(7) Any reference in any other Chapter, except Chapter III, to the master plan or the zonal 
development plan shall be construed as a reference to the master plan or the zonal development plan as 
modified under the provisions of this section.] 

CHAPTERIV 
DEVELOPMENT OF LANDS 

12. Declaration of development areas and development of land in those and other 
areas.-1[(1) As soon as may be after the commencement of this Act, the Central Government may, by 
notification in the Official Gazette, declare any area in Delhi to be a development area for the purposes of 
this Act: 

Provided that no such declaration shall be made unless a proposal for such declaration has been 
referred by the Central Government to the Authority and the Municipal Corporation of Delhi for 
expressing their views thereon within thirty days from the date of the receipt of the reference or within 
such further period as the Central Government may allow and the period so specified or allowed has 
expired.] 

(2) Save as otherwise provided in this Act, the Authority shall not undertake or carry out any 
development of land in any area which is not a development area. 

(3) After the commencement of this Act no development of land shall be undertaken or carried out in 
any area by any person or body (including a department of Government) unless,-

(i) where that area is a development area, permission for such development has been obtained in 
writing from the Authority in accordance with the provisions of this Act; 

(ii) where that area is an area other than a development area, approval of, or sanction for, such 
development has been obtained in writing from the local authority concerned or any officer or 
authority thereof empowered or authorised in this behalf, in accordance with the provisions made by 
or under the law governing such authority or until such provisions have been made, in accordance 
with the provisions of the regulations relating to the grant of permission for development made under 
the Delhi (Control of Building Operations) Act, 1955 (53 of 1955), and in force immediately before 
the commencement of this Act: 

Provided that the local authority concerned may 2[subject to the provisions of section 53A] amend 
those regulations in their application to such area. 

( 4) After the coming into operation of any of the plans in any area no development shall be 
undertaken or carried out in that area unless such development is also in accordance with such plans. 

(5) Notwithstanding anything contained in sub-sections (3) and ( 4) development of any land begun by 
any department of Government or any local authority before the commencement of this Act may be 
completed by that department or local authority without compliance with the requirements of those 
sub-sections. 

1. Subs. by Act 56 of 1963, s. 8, for sub-section (J) (w.e.f. 30-12-1963). 
2. Ins. bys. 8, ibid. (w.e.f. 30-12-1963). 
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13. Application for permission.-{]) Every person or body (including a department of Government) 

desiring to obtain the permission referred to in section 12 shall make an application in writing to the 
Authority in such form and containing such particulars in respect of the development to which the 
application relates as may be prescribed by regulations. 

(2) Every application under sub-section (J) shall be accompanied by such fee as may be prescribed by 
rules: 

Provided that no such fee shall be necessary in the case of an application made by a department of the 
Government. 

(3) On the receipt of an application for permission under sub-section (1), the Authority after making 
such inquiry as it considers necessary in relation to any matter specified in clause (d) of sub-section (2) of 
section 8 or in relation to any other matter, shall, by order in writing, either grant the permission, subject 
to such conditions, if any, as may be specified in the order or refuse to grant such permission: 

Provided that before making an order refusing such permission, the applicant shall be given a 
reasonable opportunity to show cause why the permission should not be refused. 

( 4) Where permission is refused, the grounds of such refusal shall be recorded in writing and 
communicated to the applicant in the manner prescribed by regulations. 

(5) The Authority shall keep in such form as may be prescribed by regulations a register of 
applications for permission under this section. 

( 6) The said register shall contain such particulars including information as to the manner in which 
applications for permission have been dealt with as may be prescribed by regulations and shall be 
available for inspection by any member of the public at all reasonable hours on payment of such fee not 
exceeding rupees five as may be prescribed by regulations. 

(7) Where permission is refused under this section, the applicant or any person claiming through him 
shall not be entitled to get refund of the fee paid on the application for permission but the Authority may, 
on an application for refund being made within three months of the communication of the grounds of the 
refusal under sub-section ( 4) direct refund of such portion of the fee as to it may seem proper in the 
circumstances of the case. 

14. User of land and buildings in contravention of plans.- After the coming into operation of any 
of the plans in a zone no person shall use or permit to be used any land or building in that zone otherwise 
than in conformity with such plan: 

Provided that it shall be lawful to continue to use upon such terms and conditions as may be 
prescribed by regulations made in this behalf any land or building for the purpose and to the extent for 
and to which it is being used upon the date on which such plan comes into force. 

CHAPTERV 
ACQUISITION AND DISPOSAL OF LAND 

1 [15. Compulsory acquisition ofland.-{ J) If in the opinion of the Central Government, any land is 
required for the purpose of development, or for any other purpose, under this Act, the Central 
Government may acquire such land under the provisions of the Land Acquisition Act, 1894 (I of 1894). 

(2) Where any land has been acquired by the Central Government, that Government may, after it has 
taken possession of the land, transfer the land to the Authority or any local authority for the purpose for 
which the land has been acquired on payment by the Authority or the local authority of the compensation 
awarded under that Act and of the charges incurred by the Government in connection with the 
acquisition.] 

16. [Compensation for compulsory acquisition of land.] Omitted by the Delhi Development 
(Amendment) Act, 1960 (56 of 1963), s. 10 (w.ef 30- 12-1963). 

l. Subs. by Act 56 of 1963, s. 9, for section 15 (w.e.f. 30- 12-1963). 
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OFFICE OF THE COMMISSIONER OF INDUSTRIES 

GOVT. OF NCT OF DELHI : UDYOG SADAN 

419, FIE, PATl'A�ANJ INDUSTRIAL AREA, DELHl-110092 

F.No 24/DCI/CJ (CC)/2018/.f��-I���

Subject: Minutes of the meeting of the 'Monitoring Committee' held on 
13.09.2018 at 6:00 pm in th� conference room or the Chief Secretary, 

Govt. of NCT of Delhi to discuss implementation of order dated 

24.08.2018 of Hon'ble Supreme Court or India. 

Kindly find enclosed herewith minutes of the nieeting of the 'Monitoring 
Committee' held on 13.09.2018 at 6:00 pm in the conference room of the Chief 
Secretary, Govt. of NCT of Delhi to discuss implementation of order dated 24.08.2018 
of Hon'ble Supreme Court of India for your kind information and compliance. 

It is .requested to kindly send the action taken report within the stipulated time 
. so as to prepare consolidated report of the Monitoring Committee for filing before the 

Hon 'ble Supreme Court. 

(Arun Mishra} 
Spl. Commissioner of Industries 

I Encl.: Minutes of the meeting 

To ( Members of the Monitoring Committee) 
1. The Vice Chairman, ODA, Vikas Sadan, INA, New Delhi.
2. The Commissioner of Police, MSO Building, ITO New Delhi,
3, Commissioner, East Delhi Municipal Corporation, 419, FIE, Patparganj

Industrial Area, Delhi-110092 
4. Commissioner, North Delhi Municipal Corporation, 4th Floor, Dr. • Shyama

Prasad Mukherjee, Civic Centre, Minto Road, New Delhi
5. Commissioner, South Delhi Municipal Corporation, 9111 Floor, Dr .. Shyama

Prasad Mukherjee, Civic Centre, Minto Road, New Delhi

Copy forwarded to the following with the request to attend the aforesaid meeting:-. 
. 

1. Pr. Secretary (UD), GNCTD, Department of Urban Development, 9th Level, C
Wing, Delhi Secretariat, New DeJhi-110002

ANNEXURE R6 /12 146
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2. Pr. Secretary ·(Revenue) ~m-Divisional Commissioner, Deptt. of Revenue, 

Govt. ofNCT of Delhi, 5, Sham Nath Marg, Delhi-110054 
3. Secretary (Environment)-cum-chairman~DPCC, Govt. of NCT of Delhi, 6th Level, 

'c' Wing, Delhi Secretariat, LP.Estate, Delhi-110002 

4. Secretary (Power), Govt. of NCT of Delhi. 8th Level, B-Wing, Delhi Secretariat, 

J-.-P: Estate, New Delhi.:.! I 0002: 
5. CEO, Delhi Jal Board, Varunalaya, Phase II Karol Bagh New Delhi • 
6. Chief Executive Officer, BRPL, BSES Bhawan, Nehru Place, New Delhi 
7. Chief Executive Officer, BYPL, Shakti Kiran Building, New Delhi 
8. Chief Executive Officer, TPPDL, Hudson Lane, Kingsway Camp, Delhi 

Copy for information to:-
a. SO to Chief Secretary, Delhi, Delhi Secretariat, New Delhi. 
b. PS to fir. Secretary, Industries, Govt. of NCT of Delhi 

~~ 
(Arun Mishra} 

Spl. Commissioner of Industries 

-..Ar~ ... ,,,,-...""' 
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,. 
Minutes of the meeting of the 'Monitorin~ Committee' held on 13.09.2018 at 

6:00 pm in the conference room of the Chief Secretary, Govt~ of NCT of Delhi to 

discuss implementation of order ·dated 24.08.2018 of_Hon'ble Supreme Court of 
India. 

1. A meeting of t~e Monitoring Committee, constituted vlde judgment dated 07111 May, 2004 in 

Writ Petition (Civil) No 4677 of 1985 titled M. C. Mehta Vs Union of India & Ors, was held on 

13.09.2018 at 6:00 pm in the Conference Room of Chief Secretary, Govt, Qf NCT of Delhi at 

5
th 

Level, Delhi Secretariat, I.P Estate, New Delhi to discuss implementation of order dated · 

24.08.20l8 of Hon'ble Supreme Court related to closure. /relocation of impermissible 

inc!ustrial units functioning in residential and non-conforming areas of Delhi. 

2. list of Members of the Monitorin_g Committee and other officers of various departments 

and agencies who attended the meeting is placed at Annexure I. 

3. At the outset, Pr. Secretary-cum-Commissioner (Industries) informed that In compliance of 

the order dated 07tlt May, 2004, a Monitoring Committee comprising of (i} Chief Secretary 

of Delhi {ii) Commissioner of Police, Delhi (iii) Commissioner, Municipal Corporation of Delhi 

and, {iv) Vice Chairman, DOA was constituted vide order dated 25.05.2004 with the terms of 
reference as under! 

(i) The Committee would be responsible for stoppage of illegal industrial activities in 

residential and non-conforming areas of Delhi 

(ii) The members of the monitoring committee can appoint officers subordinate to 

them to oversee and ensure compliance of the directions contained in the judgment 

dated 7th May 2004 of the 1-ion'ble Supreme Court. 

He further informed that status report relating to closure/ relocation of industries 

are being filed before the Hon'ble Sup~eme Court by the Commissioner of Industries as 

authorized by the Monitoring Committee in its 3rd meeting held on 27.08.2004. 47 Progress 

Reports have been filed till date. The last report i.e 4ih Report was flied on 29.06.2018 b~ 

the Pr. Secretary-cum-Commissioner (Industries) on beh~Jf of the Monitoring Committee. 

4. Pr. Secretary-cum-Commissioner (Industries) also informed that Hon'ble Supreme Court of 

India, vide its order dated 24.08.2018, has directed the Monitoring Committee to comply 

with its earlier order dated 07 .05,2004 regarding stoppage of illegal industrial activities in 
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residential/non-conforming areas of Deihl. The operative portion of the order dated 
24.08.2018 of the Hon'bfe Supreme Court Is giye~ below:-

"Report Nos. 43-47 of the Monitoring Committee for refocation of Industries in 

Delhi. 

11
the reports incfud;ng the aforesaid reports have been filed from time to time 

by the Monitoring Committee. It appears that relocation is not implemented 

In fetter and spirit. 

We would like the Monitoring Committee to fife a consolidated report under 

Its own signature and no, under the signature of any officer subordinate to 

the Monitoring Committee. I 

The consolidated status report will be signed by each member of the 

Mon/toting Committee and should be filed within three weeks from today. 

List the matter on 05.10.2018". 

5. The Committee noted that the aforementioned order was received on 07.09.2018 in the 

Industries Department. Since it will take some time to consult various 

departrn_ents/agenc!es to finalize the consolidated status report, lt would not be possible to 
submit the report signed by the each member of the Monjtorin•g Committee within three 

weeks from the date of issue. of order which is expiring on 14.09.2018. Hence, it was 
decided by the Monitoring Committee that an application for extension of time .upto zgtn 
September, 2018 for filing the said rep.ort should be moved before the Hon'ble Supreme 

Court at the earliest. 

6. Pr. Secretaiy-cum-Commlssioner(industrles ) informed that a scheme of relocation of 

industries from non-conforming/residential • areas to approved Industrial estates was 
launched in the year 1996 and applications were Invited from the industrial units. The land 

was acquired in Bawana Ph-I, Bhorgarh for dev_eloplng industrial estates specifically for 
relocating the industrial units from non-conforming areas. Flatted factory complex ~t Jhilmil 

was also developed for retoc:ating the units. In addition, the vacant plots available in the 

existing developed lndustrlal estates of Patparganj, Badli, Narela and Jhilmil were also 
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offered for relocating the units under the Scheme. The current status of disposal of the 
applications so received was given as follows:~ 

S.No Item Total 
1 Total no. of applications received under the Relocation Scheme of 51837 

Industries, 1996 
2 Total number of units declared eligible for allotment of industrial '27985 

plots/flats 
3 Number of allotments surrendered/cancetled due to non payment 6025 
4 Total no. of effective allotm'ent to Industrial units 21960 
5 Remaining number of units on wait list for allotment under the Nil 

Relocation Scheme 

7. The members of the Monitoring Committee and other participants were apprised that 

'revised guidelines' were Issued on 10.01.2011 for effective implementation of order dated 

07.05.2004 of Hon'ble Supreme Court of India passed In the matter of closure/relocation of 
unauthorized industrial units operating in residentla!/non-conforming areas of Deihl as per 

details given below:• 
a} "Closure/Sealing of impermissible industries will henceforth be carried out by the 

• Municipal Corporation of Delhi and the De!hl Development Authority in respect of 
their areas of jurisdiction under the relevant provisions of the Delhi Development 

Act, 1957 and the Delhi Municipal Corporation Act, 1957. 

b) Closure/Sealing of polluting industries will henceforth be carried out ~Y the Delhi 

Pollution Control Committee under the Environment Laws. 
c} All cases already. recommended for closure/sealing by the Nodal Cell where no 

action has been initiated shall be transferred to the concerned agency l.e 

Munlclpal Corporation of Deihl or Delhi Development Authority or Delhi Pollution 

Control Committee, as the case may be, by the office of the Divislonal 

Commissioner {Revenue). 
d) Based on the inputs from the aforement ioned agencles, the Industries Department 

shall file periodic reports before the Hon'ble Supreme Court." 

Accordingly, it was relterated and decided in the meeting that the DDA would identify and 

close down such impermissible industries in development areas notified under Delhi 

Development Act, 1957 and respe•ctive Municipal Corporation would take action In the rest 

of the areas including rural areas, If required, the· Municipal Corporations may obtain 

assistance from the concerned revenue authority as SDM/Oy. Commissioner for proper 

identification of the Khasra No. and owner of the said land. 
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8. Secretary (Power) and representatives of DISCOMS informed that they are unable to trace 

the premises in some cases where e!ectrlcity supply is to be disconnected for want of 

complete address. After detailed-discussion, It was decided that a joint team comprising of 

represeotaJti(i~f ti;,nte.ti:)~~ Murikipal Corporation and DIS.COM should visit the premises 

for disconnection of electricity supply. 

9. Commissioner (Police) suggested that MCD/DDA shouid send Information regarding 

carrying.out the closure operations, in advance, to the area DCP. He further mentioned that 

in case of any law and order problem, the representatives of Municipal Corporation/DOA 

carrying out the closure and sealing operation may contact concerned DCP. A nodal officer 

under the Con)missioner of Police _was also agreed to. 
' 

10. The Chief Secretary invited suggestions from the members of the committee and other 

participants present in the meeting to ensure effective lmp'fementation of the order dated 

07.05.2004 of Hon'ble Supreme court. Based on the suggestions given by the members of 

the Committee and other participants and after detailed discussions, following decisions 

were taken:• 
(i) That, in Step-1, the Municipal Corporations will ensure that the industrial units 

und~r their respective jUrlsdlction out of the list of 21960 industrial units (list 

already sent to Municipal Corporations) who have been allotted alternate 

industrial plots under the Relocation Scheme are closed, if they have not dosed 

down operatibns. Sealing of premises, disconnection of electricity and water 

supply should also be ensured wherever required. the process should be 

completed within 15 days. 
(Ii) That, in SteP;:2, the Municipal Corporations are required to identify the premises 

of applicants numbering 51837 less 21960 successful . allottees unde'r their 

respective areas who had applied for allotment of alternate plots under the 

Relocation Scheme and will ensure that no ·impermissible industrial activity is 

carried out from such premises. The list of 51837 industries has already been 

. provided to the Municipal Corporations. 

(iii) That, in Step-3, the Municipal Corporations and the Deihl Development Authority 

wll! carry out a comprehensive mapping/survey to find out details of industries 

functioning. without obtaining proper municipal license 'in respect of their 
respective jurisdictio_n within a period of 2 months. Once the non permitted 

Industries are Identified during the mapping exerclse/survey, notices to close 

down the industrial activities be Issued and effective closure including 

disconnection of water supply and electricity connection be carried out within 30 

days of such ~etectlon. 
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(iv) It was decided that the Municipal Corporations/ODA should take action on the 

above steps simultaneously and that tl')e Municipal Commrssioners and VC, DOA 

will r_eview the progress on fortnightly basis. 

(v) It was 9ecided that the meeting of the Monitoring Committee will be held once 

every three months to monitor the progress. 

(viY - lt 1:v·as decidecf that the reports ori the·-actfon fa ken so far-wlil b·e obtained fromthe 
Municipal Corporations/ODA on a common template (draft attached as Annexure­

ll) and a consolidated report will be submitted before the Hon'ble Supreme Court 

before 29.09.2018 after getting it approved/sjgned from the members of the 
Monitoring Committee. 
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S.N. 

1 

2 

ATTENDANCE SHEET 
Date: 13.09.201~ Time: 06.00 pm 

Sub: Meeting reg. Supreme Court Order - Monitoring Committee meeting on 
cl~sure of Impermissible industries in residential/ unconforming areas 

Name Desi nation Mobile. No. Email ID Si nature 

'M·t 8o9:I oo 1 

_
5
_ -+A_ "'_;:'L::...IC.4'.. __ s._·; .., ____ . ._u -'--t-t-+-"~ --"-:-l,,..._.,Z.:l:---+-q..;...t\..;...1,_C\.;;....i..:,:;c..:., .... ,--+--------+-'~- .... 

6 $'. M. • A L 
1 

7 

10 

11 

12 

13 

14 

15 

16. 

17 

18 

19 

20 

. . : 

C-1 ~ K.~ ~ 'J l 9:'.:l .5 6 

·~ ~ . -r-1> ~ ' ,t 
v. iQ .rh" 'f'tNl-1 /.l~Dfl!.1<£. &LJ9, cp /f/d!Jf71/ LP. Jl<q,.,..~e~Pl,J(J.~~ 
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S.N. 

21 

22 

23 

24 • 

25 

26 

27 

28 

29 

30 

31 

32 

33 

34 

35 

36 

37 

38 

39 

40 

ATTENDANCE SHEET 
' Date: 13.09.2018 Time: 06.00 pm 

Sub: Meeting reg. Supreme Court Order - • Monitoring Committee meeting on 
closure of impermtssible industries in residential/ !JAConforming areas 

Name • Des!anatlon Mobile. No. Em.ail ID . Signature-
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ANNE:XURE•II 

Common Template for consolidated report to be ,submitted by the Municipal 

Corporations/ODA 

$ .No Action point During July- Cumulative 
Aug.2018 figure (w.e.f 

01.05.2012 
1 Total number of industrial units in 

residential/non-conforming areas. · 
2 Total number of unauthorized 

industrial units closed and sealed. 
3 Total number of cases where 

directions have been issued to 
DISCOMS for disconnection of 
electricity to such illegal units. 

) 
4 Total number of cases where 

directions have been issued to Delhi 
Jal Board for disconnection of water 
supply to such illegal units. 

5 Total number of cases where 
disconnection of water supply done by 
DJB. 

6. Total nu_mber of cases where 
disconnection of Electricity done by 
OISCOM. 
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OFFICE OJ;' THE COMMISSIONER OF INDUSTRI!S ·· 
oov.r. oF Net' 'oii DELHI : unvoo SADAliJ ••• 

419, FIE, P�TPARGANJ INDUST�AL AREA, ,DELill•l.10092� 
-·--- "�-______ ,_; ...__:,:..__ .. - - -��-·· -'-7:·:-..:...1.-, ....... :- .� :: .. -·�- ... - ··t·:�,;:::-� ·:::.:. ···•-,f:'·: � 

F.N• 24/DCl/CI (CC)/2018/ J.3 � __ • lS s-

• ' 

Dated:-24.09.201E • 
. ... � .. '(' 

Kindly find enclosed herewith minutes _.of the meeting held .. under the 
Chairttjinship of Pr. Secietaiy-eum-Cominissioner (Industnes), (fovti6tNCT of
Delhi ·or('20.Q9.2018 a.f..3:30''p1n _rega:tdihg implementation or•'ortt�{datel
24 .• 8'.2018'of Hon'ble Supreme·CourtJor information and necessary �ction: It 

., ... 

. , 
' .. -· 
... ;.. 

is req,iested to J.midly send the· acti�'<taken. ;eport to �s .0��··1,y·�·t<?day
evening positively. • ..

. • • 
• •• -�,=.:· -� : . -;,- ,

�;f')p 
·•. ' 

En¢�:::: �n�tes of. the me_eting 
.· .. :· . ' . ' .. • . . . 

To, . t 

. . (T.f .Smgh) · 
8y. Commissioner of Industries '(CC) 

·.-. 
• 

. .., .. -.��l; .·':,. . • .. : ! 

• T .. : : � ;:_ Setre� (UD),. : GNCTD, • Department of Urban Dev��o.P.µt�nt, 9th
• ::-Level�·c Wit'ig; 'Delhi:Secretariat/New Delhi.:.r10002_ · ,. ·.:· 

2. Th�Yice Chairman, DDA.·.Vikas Sa�an, INA,: New De-lhi. : :
3. S#eta.ry (Powe:r)�:Jqo�i(of_ :NCT:{�r �ettµ.''_ 8t� Level. --�,B,-Vlip&}:;�lhi

sJ�4ita:ii�t, l.P: Estate,' New D�Jh1i 1 i oo'c>2. •• 
• . • • •_ .•·i ••• :=•,·· •• 

4l·\ Gommissfoner�:Etisfoelhf Muni�ipal Corporation, _419� FIE, p�tp�anf 
1 )htlu�tna1.Atea/Deffii:f1,0097. ·:--:: ·'·· •. , • • · .•;-:0 

• r.; ::t 

ANNEXURE R6 /13
156

r 

C , 

. Most.ut,~nt ,. 
_ 'f:r}~~:~•µi;_:i - .: . . , • 

SuJ;~e~ ,M~nutea ·of t~e .-meetm.gJ1~ld ~de_r_ the: CJ1•~~_n;s~ip\ ot:::Pr~, 
Se~~!~f-K~~m·;.co~~~•~#et:: (i~d~¥.e~);-:.-;~vt~ -:~r-{it~;/6t.) pJ~t}f_on:·:.-':·: 
20;0,:;.~qJ~- at •. &3o :·. pµi'· r.egardbtg • :ffilp1e·me'ntatfon •. :: ·ot :J)nt~i'\dateil , ; ~4~,,~1~11_-~t.u~~,,e.~~P~~1!1~·:'.c~urt. · • • · ·_ · _,. .. f; , , •• \?/,(•:. • ... 

. . •: 
,_ ..... 

" 

,. 

' • ' 

.. · ••· ·. :.. .., • . .- ~ .... , • , .• ,; ... _,,. . . •• . • ... -··• •. -· •!,,&,,... .-,-,,~_,•,.° . ., 1••• .. ...-•.:. . '> '. ,•':.•·--:-•·',•1••:/·~·_,;;r.,•:;..._:•~;~~.>..: ~~\'°r~\j,M;'.~~.._;.f'j'~~ •;;~~~ 
---:"'"/~·.<f!;§b~e~~~::•~·!it,:-~~~~'.Z~~~~~~~~1f~i%°~~~1'i~~~ffif~.;;f~~~~~~~\•~:-•·~\"f~ .. ~~.~ ••.· .. • ~~~•;c. - :r w ... .,. ~ 
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157'' . ·.: . . ' 
.' ' 

5; . ,'bo':ritr.mssi6her; North· Delfu • Municipal ·Corporation, . 4th F~166r; . br, 
.i .. ~pf~ Prasad MitlchefJ~e, Civi~Centfe>"Mµlto Roitd~· N~w D~}ir .... 

6-. • : •. '.Cdrrim.issioner, . ·South ·• ·o elhi . M_urtidpal,. _Corporation', ·)9th :.Flo6r, • . Dh . 
• ·' · $,hyatna Pra:sad Mukherjee, ,Ci'9ic. C~nfre,::Mintb .Road; NeW beritl .••. 

7 . • CEO; Delhi ~Jal Efoard,.Varuna.laya:, .. Phase ·n Ka:rol.Bagh.NeW' Delhi· • 
8: • • 'Chief Exectitive· Offlcet ;-BRPT/ 'BSES.Shawan Neh.nLPla".ce -Ne:W>o~lhi .. 

' ' • • • • • , ., •• f . • • • • • ' ' • • • • ' · ... • :. ~ • • ' • • • • • • • • • . ' ~.•. •• • ' ' • • • , • ,• • ,', ' • • .. · , 

• ·g. : .-'·C,hief-Executive ◊fficet, J3YPL,.Shakti Kiran Building; Nevl'.DelhfX' • .· 
10;". ··041.~f Exec:utjve: Qfficer, :TPDDL; Hud$on ~e •. Kingsway __ ·_crup.p, . .belhi • • 
r1i ··.Addltioriar Comitli-isionei "(Fa.cfoty-Licerising), Eas(beUiFMhn:icfpfu. · .,· 
• _.- :: .6,&i.por!ltlon, 419, :FJE;:_Patparg~J_.Irich:isi:riru Ar~a,;De.lbl~iio69~t: --
-12 · ... Ao.~itioi1al :e:onuhi~iorier (Fa¢t_ory _Licen~ing) ,. ~ ortJ:r D ell,J:LM~ic$,pal' 

:· • C:~5f_poration{4th .Floo'r, -Df. shyaq1a:'_Pras·a:d;:Mukherjec:"C'ivJ6 C~ti~)·-L. • 
_'·· .-Mi.n{e>:Road}N'ewbelhi ••• • -· .. ,··. • . -~- • ' · : ,, .· :·. 

13.- Additional Commissioner {Factory Licensing), South Delhi Municipal . : 
'¢&poration, 9'th: Floor, Dr. Shyama prasad:Mukherjee· Civic Centre, 
'Mi.nto ·Ro"ad, New Delhi .. ' . • . •• • 

14.·. Dy.··commissioner of Industries (Complaint Cell), Govt. of NCT of Deihi, 
:-Odyeg-Sadan,-419, FJF, Patpargarij, Delbi..:92. · . ·_ · .: . • 

. r5. ·cM·(Relocatio•n); pSUDC, Odyog Sadan=, 419; FIF, ?atpargarij,· Delhi-92 
- . : . .- . • . • ' ,. . .. ' '. _. - ' •. ' 

. ,. .. 
.. . ·, 

·· ... 

.. ; ' ,: 
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Minutes of the meeting held under ·.the Chairmanship of Pr. SecreUr.y,:ium~ 

··.commissfoner .(Industries); Govt. ~t.Ntr of _Delhi on 20~09.zois ~'1i3~30' pm 
. re~atd.ing ,mpleme~tatron of ord~°f d:Jted ,i~.08.2018 (jf: Horiibfo .:<su'p~ente .• 

t .~tt. . - .• 

• .. :A-meeti~g was heid• under tfie Chairrl'i°anship oi Pr. ·sec~etarv:-cum--Cotrrrnissioner . 
• • (l~tlustri~s): :Govt. o·f .NCT of Delh0

f on 20.p9.':2018 _at'3:30 pm ih ·the\-~nf~r~nce .· ' 

-r6~1J1 of os·11oc, Bofubay Life . ·~uilding New Delhi to review' progr.ess of • 
: • ·jm,pierhenfatio'n .of order dated 24.08~2018 of Hon'ble ·svpr'eme· Co~;tt el~ted .to . . . 

:cf~siJte/rJlocation . ,of impermis~ibl~ indust;ial ' u'nits funct:f6h1~~ .' •• in 
-r'~iid~~ti~l/noh-cbnfor~!ngir~as of6eih'I. • • • • ,' . 

List .. of. ·officers of various departments/ageneies of Govt·.- of NCT of Delhi who 

·~ttendedthis' m'eeting is placed ~t Anrtexure I. ' ' 

It was inform~d that as.decided in the meeting of ttie Monitoring Comyliittee held > 
:dr-i', 1ioi261s; art .-·applicat,d~ fo~ s·e~-kfng. ext~'n;fon . of ,ti'me?: upto 2~·:.o~:2ots ·:ror.< • 
filin'g .th~ consolidat,ed r~pd

0

rt has· be~n-.fitel iifthe Hon;bfe sd~teMi:cbJrt· of •• 
· ·1ndia·. • • • • _:·-~,·/ 

Pf . . .Secy-cum-Commissioner (Industries) emphasized that all the conce·rned' , , 
'ager.-cies ·namely thre~ : M_µrilcipaL- Corp·orati9ns,· DJB •. ·and DISCQ;Ms<shduld - ... 

,mriiedfately p·~epare "the -r-~qujsite· ·· cons(?lldated report. on thl .:·p~e;~tiq_ed· • 

. ,tem'pltite ·'c C'opy' enclosed) ... whith,'wa; drct.i'lat~ci' e~ r°f ier a lo rig with·-.thi !'ni~:ct,tes: of 
• _ t h:~.' iti~:~tiri'g of ~h~ .M:~riitofi~i.t6rriniiti~J and :the meetirig:notite is;J; a'}~~ tf'.i{ 
~\ ifQl'e~;i<Lh'leetlng,. ~rid segd the· ~an'le to the office • of. the C~mnii~~io~~r· ·df •• . 

. · .,,;J:~:strf~;; ddvt; '6fJ\JCT,6f beh~i· :o·n.-,d~rt1~il(c6mrriind@Midii) by-,24~h~~~-t~'~·ber). ,, 
.. 20:ii o;fo~e 3:'oo·pm. · • • • ., • • ' · ··:. • 

A -meeting to review a·nd discus·s the· aforementioned report that.would 'be 
subrriitfod by the, M~ni'cipaf Corporations,' DJB ahd DISCdMS. viii · bi keid' \,n 
25-.09.2018 at 4:oo· pm under the Chairmanship_ of Pr. Secy-cum•Ccimml~·sioner • • 

irnduitdes), in the:ConfereiicE{ Room· ~fDSIIDC, Bombay Life Bull,dlng/ corr1a(jgbt •• 
. drc:t.rs,.N~w DelhL ' • '' : :,, ': : 

• tn addit ion to above, the following decisions were-also taken in this me-efing:-
• , ' :·.· . ' .. . • •• . ' . .:·: •. :,, . ' : 
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. ,, 

t i Murii'cipal ·corpcir~~ions :of Oelhi wiil jointly j:>repar~ a Seff-contaifi~a note . 

• .. • confaining. ·details'.;:. of use •. P~~-m'ises _whet~ ·: comni~~cial ·.attr~iti'ei,/i:a·~•djor' :: . :.· •. 
' ,',, • • : •• ' • • • •. • • • • • • • •·' • • • t •. :. I ; • ... '..: . • '_• • .:.·•_, :, • : • --_.~.' ,I 

·:rndustr.ial acti\tities:-are pt?rmitteo.'~s.per. Ma'ster"Ptan of Delhf°2021 -~rid send·· • : • 

:" the :.;a~e to olscbMs"i~d, ojs::fof'·th:e 'purpos~ 6f .g'raht ol ~i'~~tt'1hrty' ~i'ntf .... 

'. water conn'ection • ·in re~idenllal /non-conforming areas . • rt vi~s :· also _; 
• erriphasiied .that the ·provisloris ·6f.Mater .. Plan·df Delhi~202'1.afo\6:be_::st~ictly •. •• 

adhered to and as ·such, ·if the same··are found to be contrary to·the ·diiecti~ns 
-~df the Delhi ElectricitY Regu'latory ._Commissfon (DtRC), 'the·J;)ISCdMs'vWif:'t~'ki .. : :- • .-·: ~ • 

• ··_up.tne ~atter with ;DER"C for seeki.rig -suitable directions ·in otd~ft~ i~~,~~erit' •• ·, •• .-· • 
. J~e-provisions of Mfio:..2021. . ' • , •• •• .'. ... . , •• •• 

i ::The ·ceo, . DJS wiiF a,ppoint a·.·nodal officer for .compiling ,tlie· .i~forf.r:la.tio~ '·,.:·. ,. •• 
· :- ::'r~l~ting to discdnr\ectlori6f wat~r's·upply ·ih _all zones/districts. • •.• • .: ,,:: . 

. 3. ~ .It was· d·ecided .t:hat all· Mt.inkfp~ftorpctratio~s··wl,ll complete the _sufy¢y-.of non ': .• : .. •. · .. • : ·.' • 
• • • ', ·. ·. , • .. .' :·· ~ • , : ·.• ·.' ,, ., . . . .'•. ··: -.· ·. · . . ~f;:,, : ··, .:.: ; .•: •,: ·.'.:· ,, •'. '' •' .•:·:. : .'_./• :/ : : ;-.·::,.·, · :··;. :_:· ::··",:,--'.,r: ·: ._ .. ' . ,• " ' " 

.. __ ,. peimitted indusfrfris oper~ting. ,n: resideritial/nQn:econforming areas ·,;rf~i'.time • . : .. . ·=· ; 

.. _:· bo-~ncfmariner ,rs\iecid.ed iri ·th~-~eeting 6(the M~nitqring·:tomftj,iti~~(:h.elct ::,_,.: . .-.:· . . • .... . 
• : . o~\io9i2oia ~~d~t'. ihe':Chaiirtianshi~ o(thlchief~·~c~et~rv/ ri-~1hL:; / • ,;: •• , .. . 

i ··A·· common-- tetnpi~1:·~·. for . co~pll~fio·n; of d~'.ta 'relati~'g to aistorir\~c~idrf.o.f · .... · :'.: :\.: 
• e'i~ttricify ·and water' . torinection.:'.wiff be p;:ep·ared Jolritly by th~:)?,/B -.. ~-~f:. ; _.' • • 
• DISC◊MS -and wiii : be ifrim·ediately :. f oi-wa:rded to . ~fl • the .'three '. ¥fr,rildpal ··. , .. : ·' ·:·: 

•. C'orpo,:atioris: Thereafter_~~e information in the- template .will be fornishe~,f,y.· 
Munier pal Corporatfons t<> the· bJB' and:r5fSCOMS for fu'rther action':,:'· • .' .• 

' ,, . " • ' . . 

'. 
,', . 

The· meeting ende~ with a Vote·-0f th~"nks to the chair: 

- ' .... 

.... 
•• 1 . 

' " . . . 

. . . 
, :: ~.;,'if;:"~:.~.:-:."3":w'l°'""~=~~: .• ;-i'~ i'l!""<,•r•...-.::~£-;_-, ~.:;,{~{ffu ,~:8,h , '¥,:~~-0": ~;••~~}:::~·•J?;t;;h..;B~l--·. '~~&:,~',.Ji-~#t:!j;,.;!~•i~~-:£~\-~,; .• .;_;-~_':; 
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•·.• 

• • :An'Y\.il'i:iJ~k- l 

A,tft:ri~~i.re! s~.e~t f~r . _the 'mee~'i~g reg. :Implemei;i(ition o·i Pl'.d~~-d~~~~--- •• 
.24;08.1-2018 .of .Hon'ble" Supreme• Court refate4 to Closure/refocation.-·of . 
imp:e'rnµiismle ·industrial . u.n-its •• functioning : m residential/ Jion;conformitig 
arifaii''.o1'Delhi -hetd 011-20·;09~20'18 • • • • • • · •• • · .• • .. , ·.: i· :_. ·• 

. . . · -. • ........ : . . .• _ , , . . . . ' . 

-~-- -~ .....-- ~ -~·----· - ~ --.-- -~~~----'--~-'--r--- ----. 
Name o'f Officer& Name of • Mob. No 
Des1goatron: Department/organization 

E-mail ID -Signatu_re;: 
... 

~ libi\"' . 'A'~ q J f L ' u,..J, tt . 
SJSjfi_l'M'fi{r!c •. N(r<iJ-i o · M' G 

TfJJi> L 

. . . 

'." t 

,;.:~:..;;:~~·~~~-=" ... ~~~~-~•~!l!L ..... ;~~&..~~-:,r-.... --!~-~i+-:f~.:~·;.."J~..-::¥..:£..::\~•.:;•-..1~.,§1~~~r::.~ .... -;.. ·'!·~t~~~ ·~=-~~f~~t":~::~.,;~~-~•.5~7 ~-f.•F~~~--: : : .... ~.;:-:::J£t=;:.t~ .. •~ 

. ......... . . ............. ... ....... _ .................. __ <'I' . ..... ... __... .. , ... ,. .... ,.. ~, ... . 
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' 1 

...... . . 

A~t~itdait6e She~"t .fot -the · meeting . reg. Implementation ·:or -order dated 
24'.~S\2.018 .. at ::iion'ble· Supreme Cc>urt related to Clos1fre/reloii~tio~ _;of . 
.im:pi;r1,nissible . industrial :uriits··fun<:tioning iri tesidential/.n6n.1c6ttfc)r,mii1g · 

• a'i'eai~r'D~lhi'held on·2<tmt2ofS· .. • • •• • ••• • . . . . . 

Nameof.b'fticet & 
Oesigna{ion •.. _ 

Name of .Mob. No 
·.oepartment/otganization ••. _: 

E-mail ID 

,, . 

·<: • . . 
i..--'---"----+----"'---'"'---+-- -"------1f----'---'--...;.._----......... .;__._ ........ ;.._;__~_. --1k .... ;.: 

. , k.:..-. ; 

.. .. , ,· . . 

S~~ .S:Pl'l'i ·c_ 

Af.iLt}·~J) ··. 

- · 

. . · ,· : 

. . . . , ,:, 

. : .-
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r ·~:~:Ht.:~tlS~ & .•. • ci:;~~eritjorgMlil3tiorj }Aob; No 

~~·~· 
. uh.b<i.h ~iw&~r 

qNC:tD 

~·~- ~ .~ ~---t--~~-~t---...;.....,;_~- --.,-----4---'-"-........,;;._____...~ 

! Vt'J:~ 

t.WMi'~ i,14 
. . ,. 

AC ltLT •• 
. ,1: / . 
(;-:Ppi ('_ 

\/ l:T'fi4( .} frij P, ••• ,, 

~ ·•~ijiJ •• 
:.,,eo,-.,.·••··•· 

. ~r~-b t .?. ~~~~ 'p/17 

£'3 ~ 5 ' ~~ • ·•· 
,• ,,, a1t<;~ .. 

-~.:,,;~.•~· .. ,_,_,_,, ________ - _ __.__ ______ ~ - - ......... ~ _, _____ ...._~--'--------"'--'-~-=-

. . . . . 
1-.-.......... ---'~"""'"'"~=---t-------~"""'"--"--~~--1~"'""':""-· =· . - ·· -· ·-
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OFFICE OF THE COMMISSIONER OF INDUSTRIES 
GOVT, OF N(lT OF DELHI: UDYOG SADAN. 

419, Fl� PATPARGANJ mousTRIAL A� DELHI-110092 

No. F:1/CI/DCI/Comp .. / 2013/ 'ft,/"r-..l(oij: Dated :03.10.2018 

: Subject:- Common Template for maintaining data regarding· 
dlscoanection·oret�Mrlcity ea witter tuppt:v 

Sir, 

Kindly find enclosed herewith Drart of Common Templa� for 
. maintaining data in respec� of cases being sent to Dl�COMS for 

discoMection of electricity SUJ?PIY and OBJ for disconnection of water 
suppl)'.·, received from Shri Vijay Panpalia, for•your suggcstions/comm1:nt�. 

This matter was �scussed in the meeting held on 20.09.2018 under 
.the chairmanship ·of Pr. S ecY,:-cum-Corilmissioner (Iµdustnes) to review the 
progress of implementation of order. elated 24.08.2018 of Hon'ble Supreme 
Court related to closure/ relocation of impemtissible industrial units. 
functioning illegally in re�dential/non-confor'ming area of Delhi. 

To, 

•• An early response is requested.

-�, ..
�,-.

... 

. . • • • (T.P.Singh) 
Dy. Commissioner of Industries 

1. Commissioner, East Delhi. Municipal Corporation, 419, FIE,
.Patparganj Industrial Area, Delhi-110092

'2. Commissioner, North Delhi Municipal Corporation, 4th Floqr, Dr. 
S hyama Prasad Mul,cherjee, <;::bric Centre, Minto Road, New Delhi· 

3. Conu:n,issioner, South Deihi Munibipal • Corporation, 911r_ ·Floor, Dr.
' �hyama Prasad Mukherjee, Civic C entre, Minto Road, New Delhi

4. CEQ, Delhi Jal Board, Varunalaya, Phase ll Karol Bagh New Delhi
5. Chief Executive Officer, BRPL, BSES Bhawan, Nehru Place, New

Q.elhi
- .6 Chief Executive Officer, 8YPL, Shakti Kiran Building, New Delhi
. ,7 .. ·chief Execut:i'l1e·Officer;-1'P.DOL,:..Hooson LQl11e1.Kingsway Camp,

Delhi . . . • . . . . 8. Member Secretary (DPCC), 4111 & 5th Flo_or, JSBT Building, Ka.shm:ere . 
. Gate, Delhi-110006 

' I 
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11.-flil~ Elet!rkity Reason for No WotPr Reason/or No 

"' t 1r«t)J~ ATR Action ATA Action 
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Item No. 09 

Saira Begum 

BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 707 /2023 

Versus 

Court No. 1 

Applicant 

Govt. ofN.C.T. of Delhi & Ors. Respondent(s) 

Date of hearing: 04.02.2025 

CORAM: HON'BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 

HON'BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 

HON'BLE DR. AFROZ AHMAD, EXPERT MEMBER 

Applicant: Ms. Mansi Chahal, Adv. for Applicant 

Respondents: Ms. Suman Arora, Adv. for CPCB 

Mr. Kush Sharma, Mr. Nishchaya Nigam & Ms. Vagmi Singh, Advs. for 

DPCC (Through VC) 

Mr. Rahul Kinra & Ms. S. Akshata, Advs. for R - 5 

Mr. Pradeep Chowdhary, Mr. Mohammad Anas & Mr. Gaurav Kapoor, 

Advs. for R - 7 to 19 

ORDER 

1. In this original application, Applicant has raised a grievance that

Respondents No. 7 to 19 are polluting 'red' category units which are 

operating in blatant violation of environmental norms in the residential 

area of Gali Kuan Wali, Lal Darwaza, Sirki Walan, Lal Kuan, Delhi 

110006. 

2. The allegation of the Applicant is that these units are operating in

the residential area and they are engaged in the process of washing and 

polishing of nuts and bolts by using of hydrochloric acid (HCL). It is 

further the grievance of the Applicant that none of these respondents 

have installed any anti-pollution devices in their factories, and these 

units are operating 24 hours a day, causing environmental damage. It is 

also the allegation of the Applicant that these units are operating without 

1 
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any permission under the Air (Prevention and Control of Pollution) Act, 

1981 and Water (Prevention and Control of Pollution) Act, 1974 from the 

Delhi Pollution Control Committee (DPCC) and they are withdrawing 

water from the illegal borewells. The Applicant alleges that these units are 

directly discharging their effluent/used HCL acid either into the drain or 

on open land, damaging the environment and creating health hazards. 

3. The Tribunal by order dated 28.11.2023, while issuing notice to the 

respondents, had constituted a three-member joint Committee which has 

submitted the report through the DPCC on 02.02.2024. 

4. It is undisputed that as per the Master Plan of Delhi (MPD, 2021) 

and the order of the Hon'ble Supreme Court dated 07.05.2004 in IA No. 

22 in WP (C) No. 4677 / 1985, in the matter of M. C. Mehta vs. Union of 

India & Ors., no industry can be allowed to establish/operate in the 

residential areas in the National Capital Territory (NCT} of Delhi. 

5. The report of the Joint Committee reveals that the joint Inspection 

was done on 12.01.2024, and action was taken against Respondents No. 

7, 9, 11, 14 and 17. The details of the actions are as under: 

"Date of Joint lnspection:12.01.2024 

s. Name of the Respondent Observation made Action taken/ 
No. owner/Occupier No. during Joint Remarks 

of premises Inspection 

1. Shamshad 14 Date of inspection: Premises sealed 
12.01 .2024. and electricity 

(Owner) disconnected. 
Permanent wall 
found erected inside 
the premises. 

2. Abid 09 Date of inspection: Premises sealed 
12.01.2024. and electricity 

(Owner) disconnected. 
Premises found 
locked and 
owner/ occupier not 
opened the gate. 
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3. Arif and Mujahid 07 Date of inspection: Premises sealed 

12.01 .2024. and electricity 
(Owner) disconnected. 

During inspection 
premises was found 
vacant. However, 
pennanent wall 
found erected inside 
premises. 

4. SajidMirza 11 Date of inspection: Premises sealed 
12.01 .2024. and electricity 

(Owner) disconnected. 
Borewell found exist 
inside the premise. 
Equipment related to 
Electroplating 
process. found 
exists. 

5. Iqbal 17 Date of inspection: Water supply 
12.01 .2024. disconnected on 

(Owner) the spot. 
Wall found erected 
at the main gate. 
Neighbours informed 
owner of premises 
refused and did not 
cooperate with join 
team. 

Notice for inspection 
served/ pasted on 
wall of premises for 
29.01.2024. 

6. The report further reflects that another joint inspection was done 

on 29.01.2024 in respect of the remaining units and the premises were 

found to be vacant. The details of which are as under: 

"Date of Joint inspection: 29.01.2024 

s. Name of the Respondent Observation made Action taken/ 
No. owner/Occupier No. during Joint Remarks 

o.f premises Inspection 
5. Iqbal (Owner) (Re- 17 Date of Inspection: Water supply 

inspected) 29.01.2024 already 
Premises found vacant disconnected on 

12.01.2024. 
6. Rasis (Owner) 08 Date of Inspection: No action required 

29.01.2024 
Premises found vacant 

7. Babuji(fenent) 10 Date of Inspection: No action required 
29.01.2024 
Premises found vacant 

8. Saify (Tenant) 12 Date of Inspection: No action required 
29.01.2024 
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Premises found vacant 

9. Dhorab (Tenant) 13 Date of Inspection: No action required 
29.01.2024 
Premises found vacant 

10. Mu.jahid (Owner) 15 Date of Inspection: No action required 
29.01.2024 
Premises found vacant 

11. Daniyal (Owner) 16 Date of Inspection: No action required 
29.01.2024 
Premises found vacant 

12. Shababuddin 18 Date of Inspection: No action required 
(Tenant) 29.01.2024 

Premises found vacant 
13. Asad (Tenant) 19 Date of Inspection: No action required 

29.01.2024 
Premises found vacant 

7. The joint Committee has made the following recommendations: 

"3. Recommendations of the Joint Committee 

i. As per the modified directions dated March 07, 2016 
issued under section 18(1)(b) of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & 
Control of Pollution) Act, 1981 by CPCB to SPCBs/ PCCs), 
the "Industry or process involving metal surface treatment 
or process such as pickling/ electroplating" are categorized 
under 'Red' category and shall obtain CTE & CTO f rom the 
concerned SPCBs/ PCCs. 

ii. As per the Master Plan of Delhi (MPD)- 2021 and Hon'ble 
Supreme Court order dated 07.05.2004 in IA No. 22 in 
WO(C) No. 4677 of 1985 titled as M. C. Mehta Vs. UOI & 
Ors., no industry is allowed to establish/ operate in 
residential areas in National Capital Territory (NCT) of 
Delhi. The MCD, being the concerned authority shall take 
necessary action on such units in residential/ non­
confirming areas. 

iii. Strict and constant vigil through regular inspections by 
local administration in the alleged area to stop such illegal 
activities. " 

8. The DPCC has also filed a separate report dated 02.02.2024 

containing the details of the joint inspection and the action taken by the 

joint Committee. In the report of DPCC, the details of the order passed by 

Hon'ble Supreme Court directing closure of the unauthorized industries 

in non-conforming areas of Delhi and the concerned authorities 

responsible to ensure it have been disclosed as under: 
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"xx:x ..................................... xx:x ......................................... xx:x 
5. That the Hon'ble Supreme Court has passed a judgment on 
07.05.2004 in I.A. No 22 in WP(C} No. 4677 of 1985 titled as ''M.C. 
Mehta Vs. Union of India & Others" for closure of the illegal units 
from the residential I non-conforming areas in NCT of Delhi. As per 
the said judgment, all industrial units that have come up in 
residential I non-conforming areas in Delhi on or after 1st August, 
1990 shall close down. Further, Hon'ble Court vide above said 
Judgment also appointed a Monitoring Committee comprising of: 

(i} Chief Secretary of Delhi, 
(ii} Commissioner of Police, Delhi 
(iii} Commissioner, Municipal Corporation of Delhi, 
(iv} Vice Chairman of Delhi Development Authority 

and made this Committee responsible for stoppage of illegal 
industrial activity in the NCT of Delhi. Industries Department, Govt. 
of NCT is the Nodal Department. 

During the meetings held before the Chief Secretary, Govt. of NCT of 
Delhi on 08.12.2010 and 05.06.2015, it has been decided that 
action on industries operating in non-conforming areas and violating 
the Master Pl.an of Delhi will be taken under the Delhi Development 
Act by the Delhi Development Authority in development areas and 
Municipal Corporation of Delhi in all other areas. 

Moreover, the order dated 04.11.2019 passed by Hon'ble Supreme 
Court in aforementioned it was decided that closure of industries in 
unauthorized/ illegal industries in Non-Conforming areas of Delhi is 
the responsibility of Zonal Dy. Commissioners of Municipal 
Corporations." 

9. The Respondents No. 7 to 11 have filed their reply dated 

11.04.2024 raising the objection that the husband of the Applicant had 

earlier filed OA No. 904/2022 involving the same issue in respect of the 

same respondents, which was disposed of by the Tribunal by order dated 

21.10.2023. They have also made an allegation about the attempt to 

extract benefit by the Applicant but no supporting material such as 

complaint to the police etc. has been placed on record. 

10. Since this OA is by a different legal person, therefore, bar of res­

judicata will not be attracted. Even otherwise, in environmental issue, if 

any fresh cause of action arises, fresh OA can always be entertained. 

5 

427



173
11. The DPCC has filed the reply dated 15.10.2024 disclosing the 

details of imposition of environmental compensation as under: 

"xxx .................................. xxx ..... ... .. ...... ..... ..... .. . ..... ......... . xxx 
4. That, in the report dated 22.07.2024 the total figure of show 

cause notice may be read as 04, but inadvertently due to 
typographical error it was mentioned as 05 in place of 04. It is 
most respectfully submitted that respondent number 17 was 
found closed due to brick wall in the inspection dated 
12.01.2024, therefore a notice for inspection was issued. The 
site of respondent number-17 was re-inspected by same joint 
team on 29.01.2024 and it was found that a premise was 
vacant and no industrial activity was found in existence on 
29.01.2024. 

5. That, despite service, none of the respondent has submitted any 
reply/ response, therefore DPCC has issued order dated 
10.09.2024 for confirmation of Environment Damage 
Compensation (EDC) of Rs. 10 Lakhs each on 03 units (having 
respondent number 7, 9, and 14) for illegal operation of 
Electroplating units in non-conforming area, without pollution 
control device and mandatory consent. Copies of the order for 
confirmation of Environment Damage Compensation (EDC) 
dated 10.09.2024 are enclosed herewith as ANNEXURE-1 
(Colly). 

6. That, further despite service, respondent number 11 has also 
not submitted any reply/ response, therefore DPCC has issued 
order dated 10.09.2024 for confirmation of Environment 
Damage compensation (EDC) of Rs. 12 Lakhs for illegal. 
operation of Electroplating units in non-conforming area, without 
pollution control device and mandatory consent as well as 
extracting ground water without val.id permission. Copy of the 
order for confirmation of Environment Damage Compensation 
(EDC) dated 10. 09 2024 is enclosed herewith as ANNEXURE-2" 

12. A separate reply has been filed by Respondent No. 5, BSES 

Yamuna Power Limited, stating that it has a limited role in the matter in 

respect of the disconnection of electricity. Referring to the report of the 

DPCC, it has taken the stand that permanent walls were found to be 

erected inside some of the units, and electroplating activities were taking 

place behind the said walls. 

13. On the analysis of the above report, we find that based on the 

inspection by the joint Committee formed by the Tribunal, five private 

respondents were found to be violating the norms and the action of 
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sealing the premises and disconnection of electricity has already been 

taken against them. The DPCC has passed the order dated 10.09.2024 

for the imposition of environment damage compensation of Rs. 10 lakhs 

on each of three units (Respondents No. 7, 9 and 14) for illegal operation 

of electroplating units in non-conforming area without pollution control 

device and mandatory consent. DPCC has also passed order dated 

10.09.2024 for confirmation of the environment damage compensation of 

Rs. 12 lakhs for illegally operating electroplating units in non-conforming 

area as against Respondent No. 11. 

14. Thus, we require the DPCC to take expeditious steps for the 

recovery of environmental compensation, which has already been 

imposed. The DPCC will also carry out the periodical surprise inspection 

of the area concerned to ascertain, if any, such unit is illegally operating 

without complying with the environmental norms. It is the responsibility 

of the DPCC to ensure that no such unit without necessary permission 

and in violation of the order of the Hon 'ble Supreme Court operates in the 

non-conforming area. 

15. The OA is accordingly disposed of. 

February 04, 2025 
Original Application No. 707 /2023 
dv .. 

Prakash Shrivastava, CP 

Arun Kumar Tyagi, JM 

Dr. Afroz Ahmad, EM 
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From: Akshata Sharma
To: mansichahal104@gmail.com; aroras16@gmail.com; mscb.cpcb@nic.in; senv@nic.in; msdpcc@nic.in;

dceast@nic.in; commissioner@mcd.nic.in; cp.sanjayarora@delhipolice.gov.in; splcp-admin-dl@nic.in;
pujakalara09@gmail.com

Cc: Anupam Varma; Nikhil Sharma; Komal Karnik
Subject: Advance Service of Reply on behalf of BYPL in O.A. No. 1277 of 2024 titled as Varun Gulati vs. CPCB & Ors.
Date: 17 July 2025 19:25:00
Attachments: image001.png

image002.png
image003.png
image004.png
image005.png
image006.png
image007.png
image008.png

Dear All,

We are Counsel for BSES Yamuna Power Limited/ Respondent No. 6 in the captioned
matter.

Please find the link containing the Reply on behalf of Respondent No. 6 to the Original
Application filed in the captioned matter, as an advance service:  Reply on behalf of BYPL
in Varun Gulati vs. CPCB & Ors. [O.A. No. 1277 of 2024].pdf

Kindly acknowledge the receipt of the mail.

Regards,

Akshata Sharma
Associate
JSA Advocates & Solicitors

B 303, 3rd Floor, Ansal Plaza, Hudco Place
August Kranti Marg, New Delhi – 110049, India
T: +91114311 0639  M: +918340462840  B: +911143110600
www.jsalaw.com  akshata.sharma@jsalaw.com

Please consider the environment before printing.
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